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LOK SABHA
Saturday, August 20, 1960/Sravana
29, 1882 (Saka).

————

The Lok Sabha met at Eleven of
the Clock.

[M=z. Sezakzr in the Chair.]
ORAL ANSWERS TO QUESTIONS

+
st fo wo WAl
*yos. ¢ @t Wo Ao oy
(o e et

am afwean 5@ 72 TX B waOT
wi7 fF .

(%) ¥ar #rar fasrq A¥F T Frov-
aft @ & ag& 3y v FE w7
7 dqe e & ; W i

(=) afz &f, @ 4§ FE-F7 T
sigifar fem wam 7

The Deputy Minister of Defence
(Shri Raghuramaiah): (a) Yes Sir,

(b) The programme is sought to
be executed as expeditiously as possi-
ble having regard to the resources
available.

It would not be jn the public inter-
est to disclose particulars or time-
schedule of the programme,

Shri D. C. Sharma: May | know
if this programme will cover all the
border areas or only a few of the
border areas?

Shri Raghuramaiah: It will cover,
as at present envisaged, the north
and north-east area.

B44 (Ai) LSD—1.
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Shri D. C. Sharma: May I know,

if it ig in public interest to disclose

it, how much money has been allot-

ted for this purpose, If it is not

in public interest, it may not be dis-
closed.

Shri Raghuramalah: As as present
advised, it would not be in public
interest.

Shri Bhakt Darshan: May I know
what arrangements have been made
for the expeditious execution of all
these projects? Will they be con-
structed by the MES, State P.W.D.
or-the Central] PW.D.? .

Shri Raghurmaish: All these bodies

are co-ordinated—the State P.W.D,
the ‘Central PW.D. and the Army
Engineers.-

Dr. Ram Subhag Singh: The hon.
Deputy Minister said that the pro-
gramme would be implemented
according to the resources available,
May I know whether the programme
had been formulated ' in consonance
with the security reguirements of the
border’ or only according to the
resources and if the resources are
short, whether the Defence Ministry
has approached the Government to
raise fresh resources for the proper
security of the border?

Shri Raghuramaiah: The hon.
Member will agree that both factors
have to be taken into account—
security as well as resources.

stou i § o SR E e
w7 TH aATA FT grA & oA fw
o4 & gg& a7 94 § g7 agfaaa &
T 9Td 6 F W 97 AT a4 a®
stz faae ol & a9 g5 & ¥fET
afedt § a6 & 3§ ot §, = & Iy
§ 99 T T ¢ fa@ml ¥ @



3615 Oral Answers

ATE TAE I, g § oY @A €,
ar qr gt @A E 7 A o w1
ST AT, I A F47 34 AT FT A
@ Jga ?

Shrl Raghoramaiah: All conditions

are taken into account and as good
roads as we can make will be made.

Mr. Speaker: All things which sug-
gest normally to any hon. Member
must suggest to the Government also.
What is the object of asking these
questions?

ot ou ¥ ;. wegw wEE, AT
%2X T Ti@d a8 & 5 WY o qa
waré € § 3 afar ¥ 99 aw A
w § faaT sradt ¥ @ asdr
W F gl ¥ a6 ¥ aw omdr 7, a
g ot § 1 ¥ famt F gl
AE IiF TZA § A IIL AEF A
* 5o aFAE AT B, AfFT T O
Tt §, ara arg 3 g @ g, T
Tar§ sdt §, Jar g fgaraw 2@
¥ 2@ o 4 qgw o A §, § yrw
e gefr AdY A 1 F SrAar S g
fF o7 9§ IAT T W I9 AT
w7 q4TT @I wrar ?

waq w0 7w B §,
¥q1 W9 AT § 7 o | @ e
§?

Some Hon. Members: He resides
there...... (Interruptions.)

Mr. Speaker: I want to avoid
this. This is not the source of infor-
mation. The hon. Members want to
make their suggestions with respect
to wvarious matters, even without
looking at these things that are hap-
pening. Matters of policy are being
asked. I want hon. Members to res-
trict themselves only to matters of
fact with respect to which they could
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not get information either in the
Library or otherwise in the notifica-
tions, pamphlets, etc, We ocught not
to utilise this Hour in giving sugges-
tions. There are 60 uestions here and
I know a few questions are blocking
all the other questions with respect
to which other hon. Members have
taken so much of pain.

Shri Mahanty: We understand that
this Board has been set up only im
March 1960, Can the hon. Minister
assure the House that all these strate-
gic roads would be completed in lime
50 as to improve the security arrange-
ments?

Shri Raghuramaiah: I have already
stated that we are trying to comnplete
these things as expeditionsly as
possible and necessary.

Shri Hem. Raj: May I know whether
all the border districts which have
been recently demarcated will ke in-
cluded in the programme of canstruc-
tion of roads?

Shri Raghuramaiali: ' am sure the
Board will have in' mind all {he re-
quirements of all the areas.

Shri S, M. Banerjee: May I know
whether these roads are to be com-
structed by the MES or with the help
of. the State Governments?

Mr. Speaker: He said: that alk
agencies would be requisitioned. I
am not going to allow  this questiom
to be utilised for a discussion on
labour wversus capital....(Interrup-
tions.)

Shri Raghunath Siagh: May I know
whether the representatives of the
border States have been: included. im
this Board or not?

Shri Raghuramaiah: The- conslitu-
tion of the Board has already beems
laid before the House on an earlier
occasion. There are no such re—
presentatives, ag far as I. can see.
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Fresh Loans from U.S.A.

+
[ Shri Chin‘amoni Panigrahi-
| Shri Ram Krishan Gupta:
| Shri Rameshwar Tantia:

*579. { Sardar Igbal Singh:

| Shri Pangarkar:
| Shri Madusudan Rao:
L Shri Achar:

Will the Minister of Finance be
pleased to refer to the reply given to
Starred Question No. 75 on the 11th
February, 1860 and state:

(a) whether negotiations for fresh
loans from U.S.A. Development Loan
Fund have been concluded bv now;
and =

(b) if so, the details of the agree-
ment?

The Depuiy Minister of Finance
(Shri B. R. Bhagat): (a) and (b) A
statement giving the information is
laid on the Table of the Lok Sabha.

STATEMENT

(a) and (b). The following Loan
Agreements have been concluded:-—

Sharavati Hydro-Electric Project.—
$ 8'4 million.

Barauni Thermal Project.—%38

million.

Chimdrapura Thermal Project.—
$ 30.00 million.

Durgapur Thermal Project—$ 2)-00
million.

Road Transport Development Pro-
ject.—3%$ 131 million.

Copies of the Agreements giving de-
tails of terms and conditions have al-
ready been placed in the Parliament
Library.

2. DLF. have also anounced its
intention to grant the following
loans:—

Industrial Finance Corporation for
re-lending to Private Sector Indus-
tries—$ 10 million.

National Small Industries Cor-
poration for purchasing equipment to
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be given to Small Industries on hire-
purchase basis.—$ 10 million.

Kanpur and Barapani Power Pro-
jects—$ 4'1 million.

Railway Development Programme. —
$ 50 million.

Formal Agreements have nﬁl yet
been signed.

3. D.L.F. has also granted a loan cf
$ 3:9 million to Ahmedabad Electricily
Company Limited for increasing be
generating capacity of the Sabavmati
Thermal Power Plant.

4. Further negotiations are :c:!'nu-
ing.

Shri Chiniamoni Panigrahi: What
are the specific projects or schemes
which have been covered by the road
transport developmenr scheme in this
sum of 131 million dollars which has
been given as a loan?

Shri B. R. Bhagat: 1 want separate
notice.

Shri Chintamoni Panigrahi: May I
know whether any discussion, is ¢o-
ing on whether any assurance has
been received from this Fund for loans
during the Third Plan period?

Shri B. R. Bhagat: This loan is for
1959-60. For any future loan, that
will be taken up when that loan
comes about.

Shri Chintamoni Panigrahi: vy
question is whether any assurance has
been received by the Government for
any loan for the Third Plan period
from this Fund?

Shri B. R. Bhagat: They make
year-to-year allotment because the
fund comes from the U.S. Government
on an annual basis. For the next
year, whep the funds come they will
make that allotment and the question
of assurance does not arise.

Shri Ramanathan Chettiar: May I
know whether the Industrial Credit
and Investment Corporation is also
negotiating from the same fund for
some loan this year?
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Shri B. R. Bhagat: The ICIC does
not negotiate directly so far as this
particular loan programme ijs con-
cerned. We have under consider-
ation or discussion a loan for the IFC,
the National Small Industries Cor-
poration but not for the ICIC as such
just now. They have already re-
ceived a loan in the past from the
World Bank.

Shri Ram Krishan Gupta: The hon.
Minister has just now said that allot-
ments are received from year to year.
What amount has been received dur-
ing the previous year?

Shri B. B. Bhagat: In 1958-59 we
received flve loans—35 million for
railways, 18 million for steel, 22
million for industrial enterprises, 10
million for port development and 15
million for private sector. If we add
up the whole thing we will get the
total.

Shri Achar: The first item in  the
statement is Sharavati Hydro-Electric
Project. May 1 know whether the
amount has already been received; if
not, when it is expected to be receiv-
ed?

Shri B. R. Bhagat: The loan agree-
ment has been signed. recently and
it will be drawn as and when it is
required by the project itself.

Shri Tyagi: Could 1 have an idea
of the total indebtedness of the coun-
try today?

Shri B. R. Bhagat: That is too large
a guestion. If the hon. Member will
table a separate question we shall give
that information.

Sardar Igbal Singh: May I xknow
whether the Government hac also re-
ceived the loan amount for the de-
velopment of the railways; if $0,
what is fhat amount?

Shri B. R. Bhagat Yes, Sir, we have
a railway development programme.
Under this we have 50 million dollars
of which 40 milV'an dollars are under
the new one and 10 million dollars
represent receipt of the past loans.
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Shri Basappa: May I know whether
the loan given for the Sharavati
Hydro-Electric Project will cover all
the needed foreign exchange?

Shri B. R. Bhagat: It is expected to.

Shri Tyagi: What is the rate of in-
interest?

Shri B. R. Bhagat: The rate of in-
terest is 3} per cent. for the power
projects and for the road transport
development project it is 5% per
cent. For other projects the matter
iz still under negotiation.

President's Order on Ofiicial
Language
4
| Shri Ram Krishan Gupta
| Shri S, A. Mehdl
[ Shri P. G. Deb:
| Shri Prakash Vir Shastri:
*589.{ Shrl Naval Prabhakar:
Shri Harish Chandra Mathwr:
Shri Eodiyan:
Shri P. K. Deo:
| Shri Bhakt Darshan:

Will the Minister of Home Affairs
be pleased to state the nature of steps
taken so far or proposed to be taken
for the implementation of the Presi-
dent's Order on Official Language?

The Minister of Home Affairs
(Shri G. B. Pant): Steps are being
taken and a plan is being prepared
for the implementation of the direc-
tives contained in the President’s
Order. A statement showing some
steps taken so far is laid on the Table
of the House. [See Appendix II,.an-
nexure No, 58].

Shri Ram Krishon Gupta: From
the statement I find that training im
the Hindi medium has been made
obligatory for Class III Central Gov-
ernment employees. May I know
what arrangements have been made
so far for their training?

Shri G. B, Pant: A number of
teachers have been appointed not
only here in Delhi but classes have
been opened also in Bombay and
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:;ther hlaces for training class III
employees.

st W awm o5 fraor & o
flar & f5 e ga Taee ¥
WA T3T TE § 4T F29 T5 FT 4=
Q@ | 7T F A g A ot
¥ oy =g g o5 fmm &
AR Fa 7% 37 aR ¥ g3 9@ 794
@ wamw ? §

oft o ¥o Ty @ X AT H AHA
& & o swiie & 5 e B s
‘gt Tl ® wwe fEmowaem
Shri Sampath: Sir, may we have
the answer in English?

Mr. Speaker: The hon. Minister
will give the answer in English also.

Shri G. B. Pant: I said that cer-
tain steps have already been taken
and so far as the remaining ones are
concerned they will be taken as soon
ag may be feasible.
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"Shri Sampath: Sir, this is a very
vital question of contmversy May
we have all answers in English also?
We want to know every answer that
the hon. Minister gives. .

Mr. Speaker: Has he got any qupé’-
tion?

Shri G. B. Pant: The guestion was
not in English and I thought that the
answer would not perhaps be
intelligible for those who have not
been able to follow the question, but
I will translate the question as well
as the answer. The question  was
whether the Government is contemp-
lating to introduce Hindi as a medium
for examinations for entry into Gov-
ernment service? I said Government
has incoporated the decisions in the
Order issued by the President and
the Government is not giving thought
to any new matter now. Whatever
is contained in the President’s Order
is there.

Mr. Speaker: I am trying to have
simultaneous  translation both in
Hindi and English. I am negotiating
in that connection. There are a
number of hon. Members, 70 or 80 of
them, who do not know a word of
English, and, likewise, there are per-
sons who come from Madras who
rarely know Hindi. If only the hon.
Minister for Works, Housing and Sup-
ply can expedite it, we will have it
here as early as possible.

Shri Ramanathan Chettiar: In view
of the Presidential Order not contain-
ing the assurance given by the Prime
Minister in the Lok Sabha and in
view of the President's assurance
recently given in Madras, may I
know what steps Government will
take to incorporate this in an amend-
ed Presidential Order or to enact &
legislative measure?

Mr. Speaker: The hon Membgr
wants to know whether there is any
proposal.

Shri G. B, Pant: T thing thé posi-
tion has been made clear, and there
need not be any doubt in any quar-
ter. A Bill will be introduced in the
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usual course under, I think, article 343
for extending the use of English
beyond 1965.

Shri H. N. Mukerjee: In view of the
Prime Minister's assurance last year,
which is repeated this year, having
mollified public sentiment in certain
areas which have a lot of misgivings
about the present language policy of
Government as aclually administered,
may I know if something tangible
would be done, something little more
objective than what the Home Minis-
ter has told us?

Shri Tyagi: Language is not tangible
at all.

Shri G. B. Pant: The concrete thing
will be in the form of the Bill that
will be introduced in Parliament
under article 343 of the Constitution
extending the use of English beyond
1965. That will be the tangible form.

Bari P, G, Deb: May I know whe-
ther any variations have been made
in the Presidential Order after its
presentation in the Parliament?

Shri G. B. Pant: The President's
Order has not been varied in any way
since.

Shri Tangamani: Paragragh 6(b) of
the President’s Order refers to the
encouragement of study, literature
research in linguistics ete. for linking
the various language groups. May I
know when this proposed Academy is
set up and whether there is any pro-
posal for having answers or having
guestions answered in the regional
languages for Central Government ser-
vices?

Shri G. B. Pant: Well, I do not think
that Academy is being appointed for
determining the language of the ques-
tions or of the answers. It has some-
thing more fundamental to do, and
the Ministry of Scientific and Cultural
Research is preparing a scheme for
that purpose.

Shrl Chintamoni Panigrahi: May I
know whether Government proposes
to introduce Hindi as a medium in the
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All-India competitive examinations in
the non-Hindi-speaking areas also?

Shri G. B, Pant: For the examin-
ations for the Central Services or the
All-India services there is one mediuwm.
Certain proposals have been made in
the President's Directive which are
contained there and which will apply
to the entire country. So, there is an
option available even if Hindi is in-
troduced.

Shri Chintamoni Panigrahl: 1 know
whether in the non-Hindi-speaking
areas the candidates who appear in the
all-India competitive examinations
will be asked to take an examination
in Hindi also or completely in English
only?

Shri G. B. Pant: They will be given
the opportunity of answering an ad-
ditional paper in Hindi. If they pass
in that paper, then they will not be
required to pass a departmental ex-
amination in Hindi. But if they do not
care to appear in that paper, then
they will not in any way be prejudic-
ed so far as the examination goes.

Shri Thanu Pillai: In the statement,
in paragraph (ii), it has been made
clear in the order that “no penalty
should be imposed for failure to
obtain the preseribed standard by the
due date” Does this penalty include
promotions and increments also?

Shri G. B, Pant: I should think so.

Shri Sampath: In the statement, it
is said that training in Hindi medium
has been made obligatory. I want to
know whether it is the training alone
that is made obligatory or whether the
passing is also made compulsory.

Mr. Speaker: He wants to know if
it is enough if they attend the classes
or whether it is necessary to under-
stand what has been taught.

Shri G. B. Pant: It is hoped that
they will try to understand and also
to follow and to benefit by the train-
ing that is imparted to them. They
would not like to  waste their time
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there and be absent-minded aor apathe-
tic.

Mir. Speaker: Should they pass the
examination? That -was ‘the question.

Shri Sampath: Should they pass it
within the due date? Is that made
obligatory?

Bhri G. B, Pant: They are expected
to pass the examinations if not in the
first chance then in the second or even
perhaps in the third chance. But they
are not such dullards as the Ton.
Member seems to imagine.
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Shri Sampath: May I know the
answer in English? 1 want to follow
# fully as it affects us.

Shri G. b. Pant: The question was
whether the President's Order is
based on the recommendations made
by the Parliamentary Committee. I
said that the President had taken into
account the recommendations of the
«Commission, the proposals of the
Parliamentary Committee, and the
trend and the suggestions that have
emerged in .the course of the debate
here in passing his Order; that all
relevant matters have been taken into
wcnsideration.
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Shri Ram Krishan Gupta: The hon.
Home Minister said that a Bill would
be introduced to extend the period
beyond 1965. May I know the maxi-
mum period for which this exemp-
tion will be granted?

Shri G. B. Pant: When the Bill
comes, the hon. Member will be able
to see its contents. So far we have
not thought of any particular period.

Shri S. M. Banerjee: In paragraph
(iii) of the statement, it is writtem
that the training will be obligatory
for the Central Government employees
in Class III and above, excluding
industrial establishments and work-
charged staff. I want to know whe-
ther the Government propose to teach
Hindi even to the industrial staff.
What arrangements have been made
for those who are working in fae-
tories and so on, to be taught Hindi?

Shri G. B. Pant: 1 understood from
the extract that has been read out by
the questioner that industrial em-
plovees are excluded.

Shri S. M. Banerjee: Yes; they are
excluded. 1 want to know what
arrangements have been made to
teach them Hindi if they want to
learn Hindi.

Shri G. B. Pani: Anyway that is
not covered by the President's Order.

Durgapur Steel Plant

+
{ Sardar Igbal Singh:
| Shri Ram Krishan Gupta:
+5%1. { Shri Rameshwar Tantia:
| Shri D. C. Sharma:
| Shri Parulekar:

Will the Minister of Steel, Mines
and Fuel be pleased to refer to the
reply given to Starred Question No.
570 on the 3rd March, 1960 and state:

(ay whether the findings or_ the
Committee appointed to inveshga_ltc
into the matter of defective  pile
foundations put up at the Qurgapur
Steel Plant have been examined;
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(b) if so, what action has been
in the matter; and

(c) what precautions will be taken
to avoid any such recurrence?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
'f‘he findings of the Committee have
not yet been fully examined.

(b) and (c). As I had informed the
House earlier, the Indian Steelworks
Construction Co. have already agreed
to carry out all remedial measures at
their own cost and to rectify at their
own expense any damage to the steel-
works caused by settlement of found-
ations containing bored piles for a
period of ten years. The supervision
of the work has also been made more
effective.

Sardar Igbal Simgh: May I know
what steps have been taken by the
Ministry or by the Hindustan Steel
Private Limited to see, that there
should be no such defects, and what
are those steps?

Sardar Swaran Singh: The Hindu-
stan Steel have alread taken effective
steps in that direction. For instance,
the remedial measures that have beer
taken consist of re-piling and under
pinning, and I have already stated
that so far as the strengthening of the
supervisory staff is concerned, that
has also been effected.

Shri Ram Krishan Gupta: In ad
dition to re-piling, may I know whe-
ther any penalty has been imposed on
the contractors?

Sardar Swaran Singh: As I ‘have
already informed the House, a guar-
antee has been given by them to the
effect that there is any defect with-
in ten years, then they would be res-
ponsible. But besides that, the pay-
ments to be made to ISCON in con-
nection with the piling work are also
being reviewed, and suitable read-
justments will be made in due course
on this account. An ad hoc deduction
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of Rs. 10 lakhs has been made as pay-’
ment due to ISCON.

Shri D. C. Sharma: May I know if
these defective pile foundations aff-
ected the working of the Durgapur
steel plant and, if so, what was the
effect of that in terms of rupees, annas
and pies?

Sardar Swaran Singh: This defect
was detecied before the plant went
into production. Therefore, the pro-
duction was not affected. Even the
schedule of completion was not mater-
ially affected because the remedial
measures were taken well in time to
enable the various departments to go
into  production according to  the
schedule.

Shri Indrajit Gupta: May 1 know
whether it is a fact that this defective
pile work was first brought to the
notice of the Ministry by reports in
the press and, if so, what precautions
are being taken to see that in future,
if certain defects are there, they will
he taken note of by some procedure
wiheat waiting for revelations in the
press? : .

Sardar Swaran Singh: I do not think
that the information regarding this
thing reached Government for the
first time through the press. There
is a supervisory staff there, and the
Hindustan Steel are  satisfled that
there is effective supervision; if there
are any shortfalls they will be pro-
mptly brought to the notice of the
administration.

Shri Aurobindo Ghosal: 1 suppose
ISCON has given a guarantee. But
may I know whether ISCON is =&
separate entity except for the con-
tractual work for the Durgapur steel
factory?

Sardar Swaran Singh: This question
was asked on the last occasion, and 1
said at that time that the constituent
firms would support that guarantee.
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Tagore (}éntennr;
o+
[shri S. M. Banerjee:
| Shri Subiman Ghose:
Ry { Shri D, C. Sharma:
L Shrimati Minimata:

Will the Minister of Scientific Me-
search and Cultural Affairs be pleased
to state:

(a) whether a detailed scheme has
been chalked out for the celebration ol
Tagore Centenary in India and abroad:
and

(b) if so, what are the main features
¢t the scheme?

The Minister of Scientific Research
and Culiural Affairs (Shri Humayun
Kabir): (a) Yes, Sir.

(b) The Rabindranath Tagore Cen-
tenary Committee has brought out the
first issue of its quarterly Tagore
Centenary Bulletin' which contains
+he main programme of the celebra-
tions. Copies of this Bulletin are
available in the Parliament Library.

Shri S. M. Banerjee: Since the
centenary is to take place in May,
1961, may I know when the entire
scheme is going to be finalised?

Shri Humayun Kabir: This is a
nation-wide programme; not only
nation-wide programme, but there
are programmes outside the country
also. Certain definite programmes
have already been undertaken and
new programmes are being taken up.
This will continue till the time of the
centenary.

Shri D. C. Sharma: May I know if
our country will give any kind of
assistance to other countries such as
Italy and U.K. which are going to
celebrate this Tagore centenary and
if so, in what form?

Shri Humayun Kabir: Some indi-
cations of this have already been
given in the bulletin. We are pro-
posing to reproduce a portfolio of
Tagore's paintings and many coun-
tries have asked for these for holding
exhibitions. In cther ways also, we

SRAVANA 29, 1882 (SAKA)

Oral Answers 3630

'\_lvill be
countries,

co-operating with other

Shri Tridib Kumar Chaudhauri: May
1 know if these Tagore centenary

celebrations are in the exclusive
charge of the Ministry of Scientific
Research and Cultural Affairs or

something is also being done by the
Ministry of Information and Broad-
casting? In that case, what kind of
liaison is maintained by the Ministry
of Scientific Research and Cultural
Affairs with the other Ministry which
also seems to be taking some active
part in these celebrations?

Shri Humayun Kabir: A celebra-
tion like this cannot obviously be-
anybody's exclusive prerogative. We
are in touch with everyone—official
and non-official—who are undertaking
these celebrations. So far as the
Information and Broadcasting Minis-
try is concerned, it has undertaken
a fairly ambitious programme and
there is a small co-ordinating unit in
my Ministry in which the Information
angd Broadeasting Ministry is also-
represented.
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Shri B. K. Galkwad: May I know

how much money is going to be spent
on these celebrations by the Govern-
ment?

Shri Humayun Kabhir: It. is diffi-
cult to say because many people are:
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:spending on their own. There are
«other countries which are spending.
“The Centenary Committee has set a
starget of Rs. 1 crore before itself.

Shri Tyagi: Rs. 1 crore for the
wcentenary?

Shri Humayan Kabir: Yes. I may
tell the hon. Member who seems to
be a little disturbed that the Centen-
ary Committee has decided that the
‘money which it is receiving will not
be spent on celebrations, but on
permanent memorials which have an
:influence on the cultural life of the
.eountry.

Shri Jaipal Singh: May I know
-whether any of Tagore's writings will
‘have been translated into any of the
‘West African languages, in particular
Fanti and Twi, which the poet him-
self had indicated in his life-time?

Shri Humayun Kabir: I could not
Jollow the last part of the question.

Shri Jaipal Singh: When C. F.
Andrews was in West Africa in his
jife-cime, indications were given by
the poet himself that some of his uni-
versal works like The Cresent Moon
‘would be translated into Fanti, Twi and
-other West African languages. May
1 know whether anything has been
done so far or anything will have
‘been done in this regard by the time
‘the centenary comes to be celebrated?

An Hon, Member: The hon. Minis-
‘ter is not aware of it.

Shri Humayun Kabir: So far as
“West African languages are concerned,
I confess we have not so far taken
any action in this matter. Now that
the hon, Member has mentioned it, we
-will see if anything can be done.

Shri §. M. Banerjee: May I know
whether it is a fact that Shri Amal
Home has been appointed by this
Committee and if so, in what cap-
acity?

Shri Humayun Kabir: Shri Amal
"Home has not been appointed by the
Committee. He has been appointed
by the Ministry of Information and
“Broadcasting for organising certain
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programmes which will be in the
special charge of that Ministry.

Evening Institute for Workers’
Eduneation

*588. Shri D. C. Sharma: Will the
Minister of Edueation be pleased to
refer to the reply given to Starred
Question No. 606 on the 3rd March,
1860 and state:

(a) the progress made so far in
starting the Evening Institute for
Workers' Education;

(b) when will it start functioning;
and

(c) how many persons will be
btenefited by this scheme every year?

The Minister of Education (Dr.
K. L. Shrimali): (a) and (b). The
Institute has alread started its work.
The administration of the scheme has
been transferred to the Government
of Madhya Pradesh.

(e) 3200 annually to begin with
and 7000 annually ultimately.

Shri D. C. Sharma: May I know
what kind of institute it is going to
be which is going to be run on
Rs. 3,200 annually?

Dr. K. L. Shrimali: I could not
follow the gquestion,

Mr. Speaker: The hon. Member
feels the amount is so small that no
effective work can be done. What is
the work that is going to be done?

Dr. K. L. Shrimali: The hon. Mem-
ber has not understood his own gques-
tion. The question was, how many
persons will be benefited by this
scheme every year. It is not a question
of money. The answer I have given is
to his question about the number of
persons and not about any amount.

Shri D. C. Sharma: May I know
what categories of workers will be
admitted to this institute?

Dr. K. L. Shrimali: I think workers
are a category by themselves. All
kinds of workers will be admitted.
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Shri D, C. Sharma: May I know
whether any qualifications have been
‘prescribed for admission?

_Dr. K. L. Shrimali: No educational
qualifications are prescribed.
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Dr. K. L. Shrimali: There was
some discussion between the Central
Government and the Madhya Pradesh
Government ang the Madhya Pradesh
Government have decided to set up
an executive board and an advisory
committee to look after the general
working of this institution. The
detailed syllabus, etc. will be worked
out by them in due course.

Shri B. K. Gaikwad: May I know
the cost of the scheme every year and
what expenditure Government is
incurring on this? The hon. Minister
stated that every expenditure is being
met by the Union. May I know
whether the Central Government is
doing something or every expenditure
is borne by the Union?

Mr. Speaker: He has answered it.

Dr. K. L. Shrimali: The institution
has just started from 15th August,
1960. Of course., some classes were
held even previously, 1 cannot say
just now how much cost we will have
to incur. I can say that the budget
provision for the current financial
vear is s. 90,000.
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Shri Eunhan: Have Government

any proposal to start such institutes
in other States also?

Mr, Speaker: The same question
was put by Shri Bibhuti Mishra.

Dr. K. L. Shrimali: I have already
answered that question.

Mr. Speaker: Yes he said that it
ig a pilot project.

Shri K. N. Pande: May I know
whether the expenses will be borne
by the Ministry or the Central Board
of Education?

Mr. Speaker: What difference does
it make? It is from the same Conso-
lidated Fund.

Dr. K. L. Shrimali: It will be borne
by the Ministry of Education.

Import of Horses from Australia

Bhei Bami Reddy:
Shri 8. A. Mehdi:
| Shri P. G, Deb:
| Shri Eodiyan:
*589. / Shri Raghunath Singh:
| Shri Aurobindo Ghaosal:
| Shri B. Das Gupta: -
| Shrl Agadi:
| Shri Sugandhi:

) L
Will the Minister of Defence be

pleased to state:

(a) whether it is a fact that horses
were imported from Australia for
the Army recently;

(b) how many were imported and
their price;

(c) whether it is a fact that some
of the horses died during transit;

(d) if so, how many;

(e) the reasons therefor; and

(f) what is the condition of the re-
Thaining horses?”
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. The Depuly Minister of Defence
(Sardar Majithia): (a) to (f). Out of
364 horses shipped from Australia in
two lots on an average c.if. Calcutta
price of £160,24 died 'during the voy-*
age and 4 within 7 days of Janding. 14
more were rejected as not'bei’ng in
satisfactory condition. The condition
of the remaining.322 which were ac-
cepted is good, The deathé. were
probably due to the horses not get-
ting the feed ‘to which they were ac-
customed during the voyage, and _;'n
the conditions of the voyage, and the
ailments resulting from consequent
hunger, etc. Lack of proper quarter-
ing facilities'in the lower decks of the
ship should alse have adversely
affected the condition of the animals.
In terms of the contract, payment is
made only for the horses acceptéd by
Government according to specifica-
tions. Government has suflered no
loss in the result,

Shri Rami Reddy: May 1 know
whether the animals that we import-
ed from Australia were examined by
our experts?

Sardar Majithia: It is true that one
of our officers did go and see the
animalg over there. But, as I sub-
mitted, Government have suffered
absolutely no loss because only the
prices of those horses which have
been accepted will have to be paid.

Dr. M. 8. Aney: May I know whe-
ther Government have to pay for all
horses or only for those horses which
have arrived alive?

Sardar Majithia: No money is to be
paid for any horse which died on the
way or within seven days of reaching
here. In addition, payment will not
be made for those horses which are
not accepted.

Mr. Speaker: Government have not
and are not going to suffer any losa.

Dr. Ram Subhag Singh: That is not
the point.

Shri Jaipal Singh: There are 14
herses that have been rejected for
not coming up to specifications. T
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understand that Government are in-
sisting that these 14 horses should be
repatriated to Australia although
there ere cusiomers here like the
Indian Polo Clubs who ar. wiliing to
buy them. Becaus: of the short
supply in the import of horses they
want to buy these 14 horses. May I
know whether thi: Mimistry took up
the matter with the other Ministry
so that these horses need not neces-
sarily be repatriated to Australia?

Sardar Majithia: So far as that
question is concerned, we have not
been approached so far by anybody.
1f somebody approaches us, we will
«certainly look into the matter.

Shri Jaipal Singh: May I know .

Mr. Speaker: I am really surprised
at this question, It is really the duty
of the other party, who stands to lose,
to negotiate with the Government and
seek the Government's assistance to
give them to the private sector. Are
we to be the agents here of those
persons who suffer losses?

8hri Jaipal Singh: No, Sir.

Mr. Speaker:
understand this.

Shri Jaipal Singh: I want to point
out that this is on account of the
South African horse disease. The im-
port of horses from Pakistan has also
been stopped. There is the foreign
currency difficulty. Here the horses
are already available in the country.
Surely, the Government could see to
it that these horses are not repatriat-
ed

Mr. Speaker: It is a hypothetical
question. If the hon. Member has
got any particular case or application
by any individual or institution or any
other department or State and so on,
asking for assistance, and the Gov-
ernment have refused it, then he can
put this question. If he asks general-
ly “What is it that the Government
are going to do", the Government
will say “Let us see when the appli-
cation comes” and no purpose will be
served.

I am not able to

Shri Joachim Alva: That is not the
point. There are a number of exce-
lent horse breeding centres in India,

Mr. Bpeaker: Next question.

Foreign Aided Projects

*590. Shri Supakar: Will the Minis-
ter of Finance be pleased to state:

(a) whether any assessment has
been made of the value of the pro-
duction from those public sector pro-
jects which have been financed partly
or fully from loans abroad; and

(b) what part of such loan repay-
able is met from resources from addi-
tional production from public sector
projects?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) Assessment
it made from time to time of the
value of production of all public sec-
ict projects, whether they are financ-
ed {from foreign loans or otherwise.

(b) There is no separate earmnark-
ing of resources from the additional
preduction of public sctor prejects
for the repayment of loans. Produc-
tion from these projects increases our
foreign exchange resources either
directly by earning or saving foreign
exchange or indirectly by their effect
on the strengthening of *he economy,
From the resources thus strengthened
and augmented, the foreign loans will
b2 repaid.

Shri Supakar: May I know if any
sssessment has been made as to the
original expectation c©f productiom
from these public sector projects and
the percentage of expectations: matur-
ed”

Shri B. R. Bhagat: The annual re-
rnils of such projects az weli as the
audited accounts show how far pro-
duction is in keeping with the target-
»d programmes and what the <hort-
tails are. If he wants to knov the
shortfall in production in a varticulsr
project let him put a specific question
adcressed tp the specific Ministry in
which that project is administered

for a complete answer.
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Shri Tridib Kumar Chaudhuri: So
far as those projects which are
financed exclusively from loans from
foreign countries specifically ear-
marked for particular projects are
concerned, am I to understand that
those loans are not shown on the

capital accounts of those projects as
loans?

Shri B. R. Bhagat: Excepting a few
power projects, there is hardly any
project which is exclusively financed
from foreign loans, because their
financing is only to the extent of the
foreign exchange content for which
also there are matching rupee loans.
Al] this is shown on the capital
budget, If there is any loan it may
be reimbursed later on.

Shri Supakar: My specific question
has not been answered. For example,
so far as the Second Plan projects are
concerned, we expected a certain
amount of return, specially in terms
of foreign exchange out of these
public projects. How far have our
expectations been fulfilled?

Shri B. R. Bhagat: It calls for an
expression of opinion, not facts. This
has been given from time to time,
either in the budget speech of the
Finance Minister or elsewhere.
Broadly, the position is that we are
in a position to repay our loans, the
projects for which the loans are given
are doing good and there is no cause
for any anxiety.

Naga Hostiles

Shri P. C. Borocah:
Shrimati Mafida Ahmed:

| Shri Raghunath Singh:

| Shri Basumatari:

‘Ssl.ﬂ Shri Bishwanath Roy:

Dr. Ram Subhag Singh: i

| Shri Arjun Singh Bhadaaria:

| Shri Hem Barua:

| Shri B. C. Mullick:

LSII.H 5. A. Mehdi:

Will the Minister of Home Affairs
be pleased to state:

g
[Shrl!'.&l)eo:

(a) whether it is a fact that about
200 Naga hostiles attacked a camp of

AUGUST 20, 1960

Oral Answers €40
the Fourth Assam Rifles at Mao about
66 miles from Imphal on the border
of Naga Hills on the night of 3lst
May, 1960; and

(b) if so, the details of the we¢n-
counter and casualties thereof?

The Minister of Home Affairs (Shri
G. B, Pant): (a) and (b). On the
night of the 31st May, 1960 about 200
armed Naga hostiles opened fire on
the Mao Police Station and at the 4th
Assam Rifles Camp located there. In
the encounter that followed one
Sepoy of the 4th Assam Rifles on
patrol duty was shot dead and an-
other Sepoy was injured. It is not
known how many Naga hostiles were
injured in this encounter.

Shri P. K. Deo: In view of the
serious nature of the happenings there
what steps are being taken by the
Government to  apprehend those
hostile Nagas and to have them tried
in regular courts?

Shri G. B. Pant: Large numbers of
hostile Nagas have been arrested and,
1 think, a fairly substantial number
have also surrendered, The recent
developments, it is hoped, will result
in improvement in the situation.
Still we have got Assam Rifles and
other Defence forces at all strategic
points.

Shri P. K. Deo: May [ know if com-
pensation was paid to the person who
laid his life in this encounter?

Shri G. B. Pant: I think under the
rules compensation is paid in such
cases.

Shri Braj Raj Singh: May I know
if the attention of the Government
has been drawn to the fact that even
after the decision to constitute a sepu-
rate Nagaland within the Indian Union
the activities of the hostile Nagas are
still going on? If so, have the loyal
Nagas been approached to approach
these hostiles so that the activities of
the hostile Nagas may be suspended?

Shri G. B, Pant: The Nagas belong-
ing to the Convention are naturally
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interested in restoring peace and
order and in either winning over the
hostile Nagas or in taking such action
as may be unavoidable for that pur-
pose.

Shri Raghunath Singh: May I know
whether there is any change in the
attitude of the Naga hostiles since the
demand of Nagaland has been accept-
ed by the Indian Government?

Shri G. B. Pant: I hope there is. 1
have no evidence to say anything
definitely.

Dr. Ram Subhag Singh: This inci-
dent at uao happened on the 3lst
May, 196.. May I know whether the
Assam Rifles have succeeded in im-
proving the situation at Mao and in
the nelgnbouring areas by now? ’

Shri G, B. Pant: The situation has
not been particularly bad. There
were occasional adventures on the
part of these hostile Nagas, but they
were well resisted.

Shri Mohammed Imam: Did the
delegation from Nagaland which
negotiated with the hon. Prime Minis-
ter for the formation of a separate
Nagaland include the representatives
of the hostile Nagas or was any
attemp; made to get their represen-
tatives?

Shri G. B. Pant: Attempt made to
do what?

Shri Chintamoni Panigrahi: For the
hostile Nagas to come to Delhi.

Shri G. B. Pant: The Convention
had appointed a delegation to wait
upon the hon, Prime Minister, The
hon. Prime Minister acceded to their
request and had talks with them.

Shri Jaipal Singh: Are Government
in a position to give us some surmise
as to the quantum of ammunition
which was left there after the last
War? With that emmunition this
trouble is being carried on. Have
they any idea as to how much of it is
there?

Shri G. B. Pant: I believe it is much
less than what it was at some stage.
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Edocation of S.C, and ST,

+
593 Shri R. C. Majhi:
'1Shri Subodh Hansda:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that .all
State Governments have not yet fur-
nished the figures for the year 1958-
59 and 1959-60 in regard to enrol-
ment of Scheduled Castes and Tribes.
at different stages of education;

(b) if so, the names of such States;
and ) - :

(c) whether they have mentioned
any reason for the delay in submit--
ting the figures?

The Minister of Education (Dr.
K. L. Shrimali): (a) to (¢). A state-
ment is laid on the Table of the:
House,

STATEMENT

(a) Enrolment figures for Scheduled:
Castes and Scheduled Tribes by
stages nf education are not collected
at present. However, combined.
figures for Scheduled Castes, Sche-
duled Tribes and Other Backward
Classes are collected annually. For-
1958-59, all but 5 States have furnish-
ed the enrolment figures. For 1959-
60, the last date for the receipt of
similar information is 31st October,.
1960 and no State Fovernment has so.
far supplied the S'atistics.

(b) The names of State/Union.
Territories which have not supplad
the combined enrolment figures for-
1958-59 are Andhra Pradesh, Kecala,
Mysore, Jammu & Kashmir and.
Himachal Pradesh.

(c) No specific reason has been:
given by the State Governmeatis for
the delay in supplying these figuies,
The general reason given by some
States is that the requisite informa-
tion is awaited from their primary-
units.
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Shri R. C. Majhi: I find that in the
slatement only the combined figures
for 1958 have been given. What is
the difficulty in collécting separate
figures for Scheduled Castes and
Scheduled Tribes when stipends are
gven under separate heads?

Dr. K. L. Shrimali: The diffi:ully in
;geiling separate flgures is ti.at we
have not been able to get thal infor.
mation from the State Goveimmncnts,
Bome of the States have supplied the
irformation, The remaining States
felt that during the Second Five Year
Plan period it would nol be passible
for them to expand their statistical
-units and therefore separate figures
for different categoriez have not been
supplied. In any cas=, we have the
combined figure for o!i States.

Shri Basappa: May 1 know whether
‘there are frequent complaints from
the Commissioner lor Scheduled
Castes and Schedulad "ribes ‘o the
.effect that these figures are delayed
very much from the Siates as a result
of which proper assessment of the
progress of the Scneduicd Castes is
-delayed?

Dr. K. L. Shrimali: Yes, Sir; there
ha: been delay in g2tl:ig the ligures.
We are trying to assist .ire State Gov-
ernments in improving their statisti-
«a. units.

Shri Jaipal Singh: T d. not quite
vnaerstand where the difficulty is.
Money is specifically zivon [ur Sche-
c¢vied Tribes and Scnewu'ed Castes,
‘So there is no question of statistics.
You give a certain amount of money
for a certain group, you divide it by
so-and-so and you get the result.
Where do statistics come in?

Mr. Speaker: What is the difficulty
when it is earmarked for Scheduled
“Castes and Scheduled Tribes?

Dr. K. L, Shrimali: The difficulty is
that it is not the Central Government
which is giving all this assistance.
Assistance is being given by the State
Governments and they have to supply
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the information. Some of the States
have supplied the information. I
think all except five States have given
the information. The remaining five
States have also promised to send the
information. I hope it will be forth-
coming. It may only take some
time. At least by the Third Five
Year Plan I hope all States will be
regularly sending the information.

Shri Tangamani: May I know whe-
ther Government will request all the
States including the five States to
supply the information separately for
the year 1858-80, because they still
have time for sending it and so far no
State has sent them?

Dr. K. L, Shrimali: We will re-
quest them.

Rourkela and Durgapur Steel Plants

Shri !-'{._K, Deo:

Shri Muhammed Elias:

Shri Surendranath Dwivedy:
Shri P, G. Deb:

Dr. Ram Subhag Singh:
Shri Supakar:

*504. ) Shri Parulekar:

Shrimati Mafida Ahmed:
Shri Arjun Singh Bhadauria:
Shri Subiman Ghose:

Shri Halder:

Shri Narayanankuity Menon:
Shri N. M. Deb:

| Shri Indrajit Gupta:

Wil the Minister of Steel, Mines
and Foel be pleased to state:

—

(a) how many times the blast fur-
naces of Rourkela and Durgapur
stopped during the peried from April
to June, 1960;

(b) what were the reasons for the
stoppage of production of pig iron in
the blast furnaces; and

(e) what action has been taken by
the Government?

The Minister of Steel, Mines and
Fuoel (Sardar Swaran Singh): (a) to
(c). A statement is laid on the Table
of the House. [See Appendix II,
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annexure No. 59].

Shri P. K, Deo: From the state-
ment I find that there has been a
breakdown in the blast furnace in
three consecutive months, that is, in
April, May and June. From the
statement we further find that the
blame has been put on the suppliers
for the bad supply of ore on the first
two occasions and on the last ocea-
sion on defective operation. May I
know if Government are considering
to appoint an expert committee to go
into the matter so that this sad state
nf affairs does not recur?

Sardar Swaran Singh: There is no
need for an expert committee of the
type suggested by the hon. Member.
These matters are already being
looked into by experts.

Shri P. K. Deo: May I know if
there has been any loss in production
and in man-hour output?

Sardar Swaran Singh: Because of
the stoppages there has been a loss
in production during the period the
blast furnace did not work; it did not
produce pig iron,

Shri Supakar: Is it not the duty of
the operating staff at Rourkela to see
that these fines in iron ore which
cause the trouble are separated be-
fore the ore is taken into the blast
furnace?

Sardar Swaran Singh: Normally
what the hon. Member has said is
correct in the sense that with a pro-
per screening plant the iron ore that
is fed into the blast furnace is free
from any fines. But because the
mechanical arrangements are not yet
complete, the iron ore that is being
supplied is manually worked and
loaded in wagons. There are no pro-
per screening arrangements. As
soon as the mechanical screening
arrangements are complete, this diffi-
culty is not likely to recur. In the
mean time, the matter has been taken
up with the State Trading Corpora-
tion, who are the suppliers of iron
844 (Ai) LSD—2.
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ore, to see that the iron ore that is
supplied does not contain the fines.

Shri Morarka: Is it not a fact that
apart from this technical difficulty, so
far as Rourkela steel plant is concern-
ed blast furnace No. 3 is ready but it
canot go into operation for want of
coal supply? If so, may I know the
loss that the steel plant is suffering
on that account?

Sardar Swaran Singh: That does
not arise out of this. But it is a fact
that blast furnace No, 3 is practically
ready for being commissioned. It is
not actually being commissioned for
production for two or three reasons.
Omne is that constant supply of the
raw materials in requisite quantity i:
not yet assured. The second reason
is that the rolling mills which will
ultimately take the steel for rolling
purposes are not yet ready. If ths
blast furnace goes into production,
the iron cannot be handled because
there is only one pig-casting machine.
This Rourkela steel plant is not
designed to produce large quantities
of pig iron. So, it iz on account of
lack of synchronisation that we are
not commissioning this blast furnace.

Shri Joachim Alva: There werc
three cases of stoppage of blast fur-
nace in regard to Rcurkela despite a
very distinguished consortium handl-
ing the mill. There are also cases
of defective piling in  Durgapur
mill, I want to know what happens
to the accumulated experience built
up in these two mills at Rourkela and
Bhilai? Don't you utilise that in the
case of the third mill? What have
you gained by the cxperience that
you have already acguired? You do
not seem to utilise it in the case of
the third mill.

Sardar Swaran Singh: It is very
difficuli to answer Lecause I did not
catch the import of ihe question. All
that I can say is, in all humility, that
we are being benefired by our ex-
perienca.

Mr. Speaker: The Question-hour is
OVET.
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WRITTEN ANSWERS TO
QUESTIONS

Exploitation of Coal from Mines

*583. Shri Ajit Singh Sarhadi: Will
the Minister of Steel, Mines and Fuel
be pleased to state:

(a) whether there is any proposal
to have any legislation or change in
Ruies to force the mine owners and
lessees in private sector to exploit ful-
ly the coal from mines before finally
closing them; and

(b) what steps are adopted or mea-
sures taken at present to ensure that
each mine is fully exploited and all
coal extracted before final closing?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
There is no such proposal.

(b) Some powers are already
available under the Mines and Miner-
als (Regulation and Development)
Act 1957, the Mineral Concession
Rules as well as the Coal Mines (Con-
servation and Safety) Act, 1952, and
the rules framed thereunder, to ensure

optimum extraction of coal before
mines gre finally closed down.
Singrauli Coal-Fields

*584. Shri Vidya Charap Shukla:

Will the Minister of Steel, Mines and
Fnel be pleased to state:

(a) what are the potentialities of
Singrauli coal-fields recently “proved”
in Madhya Pradesh; and

tb) what are the plans to exploit
this deposit?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a).
The Singrauli coal-field extends over
an arca of nearly 800 square miles.
Within an area of 6.3 square miles
the Geological Survey of India have
already proved 676 million tons of
coal in two seams. The geology of the
area indicates that the seams are
likely to extend over a larger area.
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Thus, the potentiality of the coalfield
as a whole is considered fairly sub-
stantial.

(b) It is proposed to raise 25 mil-
lion tons of coal in the Third Plan
Period from Singrauli coalfield, in the
public sector.

Financial Assistance to Stage for
Higher Secondary Schools

*585 Shri Harish Chandra Mathur:
Will the Minister of Education be
pleased to state:

«a) whether it is a fact that Central
financial assistance given to the States
for wvarious upgraded higher second-
ary schools and other bodies does not
reach the institutes till about the end
of the financial year;

(b)Y whether any assessment has
been made of the situation; and

(c) If so, what is the yesult, parti-
culary in respect of Rajasthan?

The Minister of Education (Dr.
K, L. Shrimali): (a) The Govern-
ment of India have no information as
the disbursement in question iz made
to the institutes by the State Gow-
ernments concerned.

(b) and (c). Do not arise.

Life Insurance Corporation Agents

*586. Shri N. R. Muniswamy: Will
the Minister of Finance be pleased to
state:

(a) whether it is a fact that the
agencies of a number of agents of the
Life Insurance Corporation of India
have been terminated since they
could not complete the required mini-
mum business for the year 1958 and
1959,

(b) if so, the number of agents
whose agencies have been terminated;

(e} whether these agents are
entitled to bonus as other clerical and
other staff; and
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{d) whether the Life Insurance Cor-
poration is going to recruit new candi-
dates to achieve their objectives?

The Deputy Minister of Finance
Shrimati Tarkeshwari Sinha): (a)
Yes, Sir.

{(b) MNumber of terminations du-
ing the period from 1st January, 1960
to 30th April, 1960 was 14,118.

(c) No.
(d) Yes.

Incidence of Taxation

*587. Shri Abdul Salam: Will the
Minister of Fimance be pleased to
state:

(a) whether any research has been
done in the Finance Ministry on the
incidence of different taxes; and

(b) whether the findings of such
research will be made available to the
public?

The Deputy Minister of Finance
Shrimati Tarkeshwari Sinha): (a)
The incidence of indirect taxes in
1958-59 is presently under study in the
Ministry of Finance.

(b) This question wil be consider-
ed after the study is completed.

Proceeds of Registereq Indian Com-
panies in Pakistan

*592. Shri Rameshwar Tantia: Will
the Minister of Finance be pleased to
state:

(a) whether it is a fact that a large
amount of proceeds of registered
Indian companies and traders are lying
in Pakistan; and

(b) if so, whether Government pro-
pose to take up this question for
negotiations with the Government of
Pakistan?

The Minlster of Finance (Shri
Morarji Desal): (a) and (b). It is pre-
sumed that the Hon'ble Member has
in mind the question of repatriation
of the profits of Indian companies and
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businessmen operating in Pakistan. It
is truz that these companies and busi-
nessmen  have been  experiencing
difficulties in remitting their profits
to India, although such remittances
are of a current nature which under
the rules of the International Mone-
tary Fund ought to be freely allowed
through the normal banking channels.
These difficulties in the way of remit-
tance of profits have been pointed out
to the Government of Pakistan from
time to time. It was last discussed
at the Indo-Pakistan Financial Con-
ference held in July, 1959, but no
satisfactory solution could be reached.
The Government propose to pursue
this matter in future negotiations.

LF.C Investment in Assam Sillimanite
Limited

*595 f Shrimati Da Palchoudhuri:
’ 7\ Shri Hem Barua:

Will the Minister of Finance be
pleased to state:

(a) whether Government of India’s
attention has been drawn to a news
appearing in the ‘Pioneer' dated the
1st July, 1960 that International
Finance Corporation, an affiliate of the
World Bank, has decided to invest
about 1,365,000 dollars in Assam Silli-
manite Ltd,;

(b) if so, the actual facts thereabout;

(¢) whether the investment has
been decided upon with the approval
of Government of India; and

(d) if so, the terms and conditions
in regard thereto?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) Yes, Sir.

(b) Assam Eillimanite Ltd, had
approacheq the IFC for a loan of
$1-365 million (Rs. 65 lakhs) and the
lattey have sgreed to invest this
amount subject to the completion of
legal formalities. The proposed in-
vestment will help to finance a plant
designed to produce 46,000 tons an-
nually of refractory materials, The
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plant will be located at Ramgarh in
the Bihar State;

(c) Yes, Sir, the Government of
India have agreed to the investment
in principle. The detailed terms and
conditions of the proposed agreement
are, however, yet to be examined and
approved.

(d) A statement containing the
terms and conditions as proposed by
the IFC is laid on the Table. [See
Appendix II, annexure No. 60].

Import of Petrolenm Product from
USSR

(Dr. Ram Subhag Singh:
| Shri Ajit Singh Sarhadi:
Shri Rami Reddy:
*594. J Shri Supakar: ®
f Shri Sugandhi:
Shri Agadi:
Lsm P. G. Deb:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) whether India has entered into
#n agreement with the USSR regard-
ing the import of petroleum products;

(b) if so, the quantity of petroleum
products that will be imported under
the terms of this agreement: and

(c) at what price?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) to
(c). Negotiations with the TU.S.S.R.
Oil Export Organisation have result-
ed in a contract being signed with
them on 15.7.1960 by the wholly Gov-
ernment-owned Distribution Organi-
sation, the Indian Oil Company Limit-
ed, for imports of deficit petroleum
products over an initial period of four
years. This is a commercial contract
and, therefore, it would not be in the
public interest to disclose full details.
But it can be stated that the quantity
involved will exceed one million
tons and that the bulk will consist
of Kerosene apart from High Speed
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Diesel and Aviation Turbine Fuel.
Payments for these imports will be
in non-convertible rupees under the
Indo-Soviet Trade Agreement.

Indian National Defence Workers'
Federation

*597., Shri Amjad Ali: Will the
Minister of Defence be pleased to
state:

(a) whether Government propose to
give recognition to the Indian National
Defence Workers' Federation;

(b) if so, what criterion has been
applied in granting recognition to the
Federation; and

(c) whether Government propose to
apply the same criterion to federa-
tions of workers' organisations in
other industries?

The Deputy Minister of Defence
(Shri Raghuramaiah): (a) The matter
is under consideration.

(b) and (c). Do not arise.

Iron Ore Deposits in South Kanara
District

*598. Shri Achar: Will the Minister
of Steel, Mines and Fuel be pleased
to state:

(a) whether the geological survey
varried out recently nmear Subramarga
in Puttur Taluq of South Kanara dis-
trict, has led to the discovery of iron
ore which can be commercially ex-
ploited;

(b) whether arrangements are made
to transport the iron ore from this
area to the Port of Mangalore;

(¢) whether an estimate is made
of the quantity that would be avail-
able in the Jocality; and

(d) the distance between this loca-
lity and the port of Mangalore?

The Minister of Steel, Mines and
Fuel (Sardar BSwaran Singh): (a)
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The Government of Mysore have re-
ported that a result of gurvey carried
out round about Sunkadakatte near
Subramanya during 1959-60 fairly
large deposits of iron ore have been
located along the ridges of Boregudda
and Arabadagudda. Their suitability
for commercial exploitation however,
requires further examination.

(b) The proposal is under conside-
ration of the State Government.

(¢) From the preliminary work
done, the deposits along the Arabada-
gudda ridges are estimated to contain
about 3 to 3 million tons of iron ore.

(d) About 60 miles from Manage-
lore port via. Uppinangadi.

Indian Art Exhibition in Paris

%599, Dr. Samantsinhar: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) the total income and expendi-
ture, if any, of the Government of
India on the Indian art exhibtion
held this year in Paris; and

(b) the total value of orders ob-
tained for Indian art goods as a Te-
sult of this exhibition?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) The Government of India
did not derive any income or incur
any expenditure in Paris on account
of the Indian Art Exhibition held
there this year.

(b) The Exhibition was sponsored
to create better understanding of
Indian culture abroad and promote
closer cultural relations with other
countries. It consists mainly of
museum pieces and has created deep
interest in Indian art objects and is
bound to iead to greater demands
for them, but no assessment can be
made of the direct impact on orders
for such goods.

Inter-University Youth Festival

r Shri Madhusudan Rao:
| Shri Tangamani:
| Shri Vasudevan Nair:
"e0e h Shri Shree Narayan Das;
< Shri Radha Raman:
| Shri B. C. Mullick:
Shri P. C. Borooah:
Shri Sanganna:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that no
Inter-University Youth Festival will
rRow be held in the capital this year
or during the years to come;

(b) whether it is also a fact that
all the universities will pow have
their own youth festivals; and

(c) if so, the reasons for taking
such a decision?

The Minister of Eduocation (Dr.
K. L. Shrimali): (a) It is not pro-
posed to hold the Inter-University
Festival during 1960-61, No decision
has been taken for the years to come.

(b) Yes Sir, such of those who
desire to have Inter-Collegiate Festi-
vals can conduct them.

(c) The Conference of the Vice-
Chancellors held in June, 1960, recom-
mended that the Inter-University
Youth Festival should not be organis-
ed on its present elaborate scale.

Site Museums at Historical Places

*601. Shri Tangamani: Will the
Minister of Sclentific Research and
Cultural Affairs be pleased to state:

(a) whether there is a proposal %0
attach the fleld and site museums at
Nagarjunakonda, Madras Fort,
Kundhapur, Sanchi and other places
to the National Museum in Delhi; and

(b) if so, the details thereof?

The Deputy Minister of BScientific
Research ang Cultaral Affalrs (Dr.
M. M. Das): (a) No, Sir.

(b) Does not arise.
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Eviction of Defence Employees at
Paragraph

Shri Indrajit Gupta:
| Shrimati Renu Chakravartty:
*60Z. { Shri Prabhat Kar: -
i Shri Muhammed Elias:
iLShri S. M. Banerjee:

Will the Minister of Defence be
pleased to state:

(a) whether several hundred
workers of various Defence establish-
ments situated at Panagarh are facing
eviction from the self-built hutments
in which they have been living for
several years; and

(b) what steps are being taken to
prevent such eviction or, alternatively
to provide the workers concerned
with quarters elsewhere?

The Deputy Minister of Defence
(Shri Raghu Ramaiah): (a) and (b).
A statement is laid on the Table of
the Lok Sabha.

STATEMENT

There are two cases relating to the
irregular occupation by Defence civi-
lians of certain land at Panagarh.

2. The first case relates to about 124
Civilian employees working in De-
fence Estabiishments who have been
in unauthorised occupation of certain
Military land at Panagarh since 1953.
On representations made by them, a
aecision was taken in April, 1960 to
stay their eviction from land occupied
by them, till construction of accommo-
dation for civilian Defence Employees
up to the sanctioned limit is com-
pleted in this area.

3. The second case relates to 80
ciwvilian employees working in Defence
establishments at Panagarh who along
with a mumber of other people are in
unauthorised occupation of eertain
fand belonging to the Ministry of
Food and Agriculture; all these per-
sons including 80 civilian emplovees
were served with notices of eviction
by that Ministry on 4th April, 1960
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Aboui 11 encroachers who are not
Defence civilian employees have
obtained an injunction from the Cal-
cutta High Court restraining the
Chief  Jute Development Officer,
Ministry of Food and  Agriculture,
from proceeding with the eviction
proceedings under the Public Premises
(Eviction of Unauthorised Occupants)
Act 1958. It is understood from the
Ministry of Food and  Agriculture
that the action to be taken against
the rest of the encroachers including
BU civilian Defence employees 1Is
under their consideration. The provi-
sion of an alternative site for those
among them who are Defence em-
ployees is being examined.

President’s Assent to Kerala Bills

[ Shri A. K. Gopalan:
| Shri T. B. Vittal Rao:
603 ) Shri Ram Krishan Gupta:
* ') Shri Rameshwar Tantia:
| Sardar Igbal Singh:
| Shri M. E. Kumaran:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the Kerala Agricultu-
rists Debt Relief Bill, the Kerala
Jenmikaram Abolition Bill and the
Kerala Agrarian Relations Bill have
been lying with the Government of
India for President’'s assent since a
long time;

(b) if so, how long has cach of these
Bills been with the Government of
India; and

(c) what is the reason for with-
holding President’s assent to these
Bills?

The Minister of Homa Affairs (Shri
G. B. Pant): (a) to (c¢). The Kerala
Agriculturists Debt Relief Bill was
received an 2nd July, 1959, and the
Kerala Agrarian Relations Bill on 1st
August, 1959, By the President's pro-
clamation relating to Kerala issued on
31st Julv, 1959, the operation of article
201 of the Constitution had been sus-
pended. The Kerala Jenmikaram Abo-
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htion Bill was received in Septem-
ber 1956 and had been the subject
matter of correspondence and discus-
sion with the State Government and
as the Government of Kerala was
then informed it was considered pro-
per to wait for the receipt of the
Kerala Agrarian Relations Bill in
order that the two Bills might be exa-
mined simultaneously.

On 27th July, 1960, the President
directed the Governor under Article
201 of the Constitution that the three
Bills be returned to the State Legisla-
ture for reconsidering certain specified
provisions,

Prize Bonds

[ Shri Ram Krishan Gupta:
Sardar Igbal Singh:
Shri Vidya Charan Shukla:
Shri Prakash Vir Shastri:
Shri Abdul Salam:

' Shri Madhusudan Rae:

| Shrimati Mafida Ahmed:

|

|

Shri Jinanachandran:

Shri Muhammed Elias:
[ Shri Supakar;

Will the Minister of Finance be
pleased to state:

(a) the total value of prize bonds
sold so far, State-wise;

(b) the total target fixed for sale:

fc) whether the target has been
achieved; and

(d) if =0 ,whether there is a pro-
posal to 1ssue more prize bonds for
sale?

The Deputy Minister of Finance
(Shrimati Tarkeshwari Sinha): fa) A
statement is laid on the Table of the
Lok Sabha, [See Appendix II, an-
nexure No. 617,

‘b). No target was fixed.

‘e) and (d). Does not arise,
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AUSTRIAN CREDIT

Sardar Igbal Singh:
605 Shri Ram Krishan Gupta:
"7 Shri Rameshwar Tantia:
| Shri D. C. Sharma:

Will the Minister of Finance be
pleased to refer to the reply given to
Starred question No. 80 on the 1lth
February, 1960 and state:

(a) whether Government have ac-
cepted about 20 million dollars long
term credit offered by Austria; and

(b) if so, the manner in which this
credit will be utilized?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) and (b) The
Government of Austria have offered to
the Government of India a credit of
$14 million for purchase of capital
goods and equipment from Austria.The
terms and conditions of the credit are
under negotiation.

Hirri Dolomite Mine

*606. Shri Vidya Charan Shukla:
Will the Miniter of Steel, Mines and
Fuel be pleased to state:

(a) whether it is a fact that
amongst other reasons, the production
from the Hirri Dolomite mine hag also
suffered because of great delay in
paying labourers and for transport
trucks;

(b) whether it js a fact that there
is no record available for about 60
per cen: of the above arrears of pay-
ment;

(¢} whether it is a fact that the
Manager of the Hirri Dolomite mine
has been living in Bhilai instead of
at Hirri as required; and

(d) whether the papers regarding
mine-measurement have been found
missing?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) to
(d). 1 regret to say that.early in
Harch 1960 there was some trouble in
the Hirri Dolomite Mines. On enquiry,
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it was found that three muster rolls,
the register of explosives and a few
records of mine-measurements were
missing. The labour covered by these
muster rolls could not therefore be
paid. The transport contractors who
had not been paid for some weeks also
stopped iransport of ore. Part of the
payment to labour, i.e. for the period
from 6th February, 1960 to 22nd
February, 1960, has been made. Pay-
ment to labour for two closed holi-
days, namely, the 2nd October, 1958
and the 26th January, 1960, are how-
ever due, Certain payments due to
transport contractors and to other
petty contractors for raising dolomite
are now under scrutiny. As a result
of enquiry, the Mines Manager and
the subordinates involved have been
transferred and their explanations
have been called for., Other staff
have been posted and since the middle
of March, work at Hirri has become
normal.

Hindustan Stee]l have said that the
Mines Manager was living at Hirri
and that work at Hirri only suffered
during the first week of March.

Compulsory Natlonal Service Scheme

Shri N. B. Muniswamy:
| Shri Harish Chandra
Mathur:
Shri Ram Krishan Gupta:
Shri M. L. Dwivedi:
| Shri D. C. Sharma:
| Shri Bishwanath Roy:
| Shri M. R. Krishna:
“So | Dr. Ram Subhag Singh:
7. { Shri Subodh Hansda:
Shri R. C. Majhi:
Shri Nek Ram Negl:
Shri Rameshwar Tantia:
| Shri Shree Narayan Das:
Shri Hem Barua:
Shri S. A. Mehdi:
Shri Hem Raj:
| Shri 8. C. Samanta:

Will the Minister of Education be
pleased to state:

(a) what is the nature of the scheme
evolved by Central Government
regarding Compulsory National Ser-
vice for students;
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(b) what are the financial implica-
tions of the scheme; and

(c) what is the reaction of State
Governments and various Universities
in regard to this Scheme?

The Minister of Education (PBr.
K. L, Shrimali): (a) to (¢) A state-
ment is laid on the table of the Lok
Sabha.

STATEMENT

(a) and (b). The report of the
National Service Committee set up
under the Chairmanship of Mr. C. D.
Deshmukh is under Government's
consideration. A copy of the report
has been placed in the Library of
Parliament.

(¢) The Conference of Vice-Chan-
cellors of Universities held in
Khadakvasla in June, 1960 considered
the report of the National Service
Committee and by an overwhelming
majority approved the broad approach
and general principles embodied in
the report. The State Governments
are being consulted.

Devanagari Script

Shri D. C. Sharma:
Shri Assar: —
Shrl Ram Krishan A
’f“’s'J Shri A. M. Tariq.
s Shri Raghunath Singh:
2 Shrl Bibhat! Mishra:

Will the Minister of Education be
pleased to refer to the reply given to
Starred Question No. 707 on the 8th
March, 1960 and state:

(a) the further steps talm_: by
various State Governments to mu:o-
duce the revised Devanagari Scppt
which was finally approved sometime
back; and

(b) how far that script has ‘bejzn
introduced by the various Ministries
and Departments of the Government
of India?

The Minister of Education (Dr.
K. L. Shrimali): (a) and (b). It is
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too early to expect tangible results
for the reasons given in reply to
Starred Question No. 707 in the Sabha
on the 8th March, 1960. The Govern-
ment of India have recommended the
adoption of the revised script and it
i1s for the State Governments to accept
and implement these recommenda-
tions.

Indian Princes Abroad

Shri Harish Chandra Mathur
Shri Ram Krishan Gupta:
Shri D. C. Sharma:
*609.{ Shri A. M. Tariq:

1 Shri Raghunath Singh:
Shri Ehimji:

‘ Shri Bhakt Darshan:

| Shri Surendranath Dwivedy:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it has been brought
to the notice of the Government that
Princes and businessmen have large
assets outside which they use lavishly
when they go abroad;

(b) what steps Government propose
to take in the matter—such as limit-
ing their journeys abroad; and

(¢) who among Princes went
abroad during each of the last three
years and for what purpose and for
what period?

The Minister of Home Affairs (Shri
G. B. Pant): (a) Even before the
merger of the Indian States, certain
Princes held assets in foreign coun-
tries. They have been requested to
make a declaration of the foreign
heldings in their possession, but as a
part of the merger agreement, they
have been permitted to retain these
assets, The Princes were also assured
that they would be permitted to
utilise these foreign assets and they
draw upon them whenever they go
abroad.

Government have no information
regarding assets held outside India by
businessmen. Under the regulations
in force, a person has to obtain the

specific approval of the Reserve Bank
of India before he can retain any
assets abroad.

(b) Princes who possess foreign
holdings are free to utilise them when
they go abroad. Foreign exchange is
released to other Princes and busi-
nessmen for their visits abroad by the
Reserve Bank of India after scrutiny
of their purpose and necessity.

(c) A statement giving the lists of
Princes who went abroad during the
last three years is placed on the Table
of the House, [See Appendix II,
annexure No. 62.]

Travelling Expenses of Ministers and:
Government Officers

*610. Shri Rameshwar Tantia: Will
the Minister of Finance be pleased to
state:

(a) whether Finance Ministry has
issued fresh instructions to all Minis-
tries to curtail travelling expenses of
all categories of officers and Minis-
ters; and

(b) if so, the details of the instrue-
tions and results achieved so far?

The Deputy Minister of Finance
(Shrimati Tarkeshwari Sinha): (a)
and (b). In November, 1959 the
Ministry of Finance decided to impose
a cut of 5 per cent in the provision.
for travelling allowances in the bud-
gets of all Ministries for 1959-60. It
was also decided that the budgetary
provision for travelling allowances
for 1960-61 should be reduced by 10
per cent to 20 per cent on the basis
of the actuals for 1958-59. Ministries
were advised further to tighten up on
tours and to avoid holding of confer-
ences at hill stations and allow air
travel to non-entitled personnel in
emergent cases only.

In the case of Ministers, no instruc-
tions have been issued by the Minis-
try of Finance. Ministers were
advised earlier by the Ministry of
Home Affairg to requisition saloons
sparingly and reduce the staff accom--
panying them on tours.
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As a result of cuts in budgetary
provision, it was estimaled that
savings of Rs. 2-58 lakhs in 1959-60
and Rs. 11-61 lakhg in 1960-61 would
materialise. The  actual savings
effected would however be known
after the accounts of these years have
been finalised. It is not possible to
asgesg the savings likely to accrue
from other general measures referred
1o.

Base Lubricating Oils

*611. Shrimati Ila Palchoudhuri:
Will the Minister of Steel, Mines and
Fuel be pleased to state:

(a) whether it is a fact that the
Government of India have made a
proposal to the foreign oli companies
operating in India to obtain part of
their supplies of Base Lubricating
-Qils from Yugoslavia;

(b) if so, the details of the propo-
-sal; and

(e) the reaction of the oii com-
panies thereto?

The Minister of Steel Mines and
Fuel (Sardar Swaran Singh): (a) to
(c). The Yugoslav Trade Organlsa-
tion made an offer to supply on rupee
payment Base QOils used for blending
into lubricants. The offer was com-
municated ‘o the Burmah-Shell,
Standard-Vacuum and Caltex O0il
companies who have Blending Plants.
Standard-Vacuum has already obtain-
ed one shipment; the other two com-
panies have also concluded contracts
for obtaining shipments.

Yiolation of Labour Laws in Rourkela
Steel Plant

rShri Chintamoni Panigrahi:
i Shri Sanganna:
+g12.) Shri Supakar:
Shri S. M. Banerjee:
* | Shri Indrajit Gupta:
|_ Shrimati Parvathi Krishnan

Will the Minister of Sieel, Mines
and Fuel be pleased to state:

(a) whether the atteniion of the
Ministry has been drawn to a report

AUGUST 20, 1960

Written Answers 3664

made by the Orissa Government
appearing in the ‘Statesman’ dated
drd August, 1960 in which it has been
stated that labour laws in the Roue-
rkela Steel factory have so far been
treated with scant respect by the
authorities;

(b) if so, whether the Government
of India have made any enquiry into
this matter;

(c) if so, what steps are being taken
to see that the labour laws are im-
plemented by the management in the
Rourkela Stee] factory:

(d) whether the Ministry has
received any such report from the
State Government by now; and

(e) if so, whether the Ministry has
sent any reply to the State Govern-
ment?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) and
(b). Yes, Sir.

(c) Steps are being taken by the
Rourkela Steel Project authorities to
ensure that the provisions of the Fac-
tories Act and the rules framed there-
under are complied with.

(d) No, Sir.

(e) Does not arise.

International Development
Association
[Shkri Ram Krishan Gupla:
*€13.{ Shrl Ajit Singh Sarhadi:
LShri Kalika Singh:
Will the Minister of Finance be
pleased to state:

(a) whether the Government of
India have decided to join the Inter-
national Dewvelopment Association;

{b) if so, the names of other coun-
tries also which have become
Members of the Asscciation; and

(¢) what subscription for member-
ship has been fixed for India?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) Yes, Sir.
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(b) The Association will come into
existence only after the 15th Septem-
ber, 1960, The information asked for
in this part of the Question ecan,
therefore, be given only after that
date. '

(c) Dollars 4035 million (Rupees
1921 Crores) of which 10 per cent
will be payable in gold or freely con-
wvertible currency over a period of
five years and the balance in Rupees,
also over a period of five years.

Private Schools in Delhj

[ Sardar Igbal Singh:

*614.4 Shri Ram Krishan Gupta:
\ Shri Rameshwar Tantia:
|_ Shri D, C. Sharma:

Will the Minister of Eduecation be
pleased to refer to the reply given to
Starred Question No. 598 on the 3rd
March, 1960 and state the decision
of the Government of India on the
proposal of the Delhi Municipal
Corporation seeking authority to
accord or refuse recognition to pri-
vate schools and to regulate service
conditions of teachers employed by
them and such other powerg in res-
pect of these institutions?

The Minister of Education (Dr.
K. L. Shrimali): The matter is still
under consideration.

Compulsory Free Primary Education
in States

(Shri Harish Chandra Mathur.

I Shri M. L. Dwivedi:
| Shri A. M. Tariq:
*615./ Shri Ram Krishn Gupta:
1 Shri D. C. Sharma:
Shri RBami Reddy:
l_Shri Bibhuti Mishra:

Will the Minister of Education be
pleased to state:

(a) whether free primary education
Is not going to be made compulsory
in certain States even by the end of
Third Fife Year Plan;

(b) if so, which are these States;
and !
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(e) what is the basis on which such
conclusions have been arrived at?

The Minister of Education (Dr.
E. L. Shrimali): (a) to (c). A state-
ment is laid on the Table of the
House.

STATEMENT

In the Third Five Year Plan, 1t 1s
auned to introduce universal free and
compulsory education for all children
upto the age of 11.

The State Governments are for-
mulating the schemes in the Third
Pive Year Plan, and till the schemes
have yeen finalised, jt will not be
possible to say what the prospects
would be in the various States.

Manufacture of Rolls-Royce Dart
Engines

*6l6. Shri D. C. Sharma: Wil] the
Minister of Defence be pleased to
refer to the reply given to Starred
Question No. 877 on the 16th March,
1960 and state the progress made so
far in the manufacture of Rolls-Royce
Dart Engines in India for using them
in AVRO 748 transport aircrafts
under the agreement signed by the
Government of India with Rolls-
Royce Ltd., London?

The Deputy Minister of Defence
(Sardar Majithia): These engines are
planned to be progressively manufac-
tured and progress so far is satisfac-
Tory.

Flying Cycle

*617. Shri Rameshwar Tantia: Will
the Minister of Scientific Research
and Cultural Affairs be pleased to
state:

(a) whether an Overseer of Delh:
Development Authority has done
some research in rthe manufacture of
‘fiving cvele’: and

(b) if so, whether Government
have given any help or assistance to
him to encourage this?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
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Kabir): (a) One Shri R. A, Prasar
wrote to the Council of Scientific and
Industrial Research that he had
developed a flying cycle.

(b) No, Sir. Shri Prasar has been
advised to submit a suitable scheme
for consideration of the Council.

Small Savings Scheme in Andhra
Pradesh

1096. Shri Madhusudan Rao: Will
the Minister of Finance be pleased to
state the total amount collected under
the small savings scheme during 1958-
60 in Warangal District in particular
and in Andhra Pradesh in general?

The Minister of Finance (Shri
Morarji Desai): The accounts for
1959-60 are not yet closed. The pro-
visional figures of the total net col-
lections wunder the Small Savings
Scheme during 1959-60 in Warangal
District are Rs. 20 lakhs and in
Andhra Pradesh Rs. 417 lakhs exclu-
sive of interest on Post Office Savings
Banks deposits.

Library movement in Bombay

1097. Shri Pangarkar: Will the
Minister of Education be pleased to
state:

(a) whether any grant has been
given to Bombay Government for en-
couraging library movement in the
State during the Second Plan period
so far;

(b) if so, the amount of grant given;
and

(c) how the grant hag been utilised?

The Minister of Education (Dr. K. L
Bhrimali): (a) Yes, Sir,

(b) Central assistance of Rs. 40,000
was sanctioned for the purpose during
1956—58. For the year 1958-59 and
onwards, according to the revised pro-
cedure, Central assistance is being
given for four specified groups of
Schemes, viz.,, Elementary Education,
Secondary Education, University Edu-
cation and Other Education Schemes.
It is, therefore, not possible to indicate
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the grant sanctioned for this scheme ag
such during 1958-59 and 1959-60.

tc) The grant has been utilised for
the establishment of a Children’s lib-
rary and museumn, development of a
Central Library and development and
expansion of libraries, ete,

High Schools in Himachal Pradegh

1098, Shri Pangarkar: Will the
Minister of Edoecation be pleased to
state:

(a) the number of high schools in
Himachal Pradesh;

(b) how many of them are privately
run; and

(e) whether Government propose to
open more high schools in Himachal
Pradesh?

The Minister of Education (Dr. K. L.
Shrimali): (a) 56.

(b) 3.
(e) Yes, Sir.

Playgrounds in Schools and Colleges,
Bombay

1099, Shri Pangarkar: Will the
Minister of Education be pleased to
state.

(a) whether Government have sanc-
tioned any sum for making play-
grounds in the schools and colleges of
Bombay State during 1959-60; and

(b) if so, the total amount sanc-
tioned during the period with break
up for each school?

The Minister of Education (Dr. K. L.
Shrimali): (a) and (b), A sum of
Rs. 1,28,500 was placed at the disposal
of Bombay Government during 1850-
60 for giving grants to the Educational
Institutions of the standard of high|
higher secondary school and above for
the acquisition of playfields. The State
Government could not, however, uti-
lize this amount.
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Mining Institute, Kothagudium

1100 J Shri Pangarkar:
| Shri Madhusudan Rao:

Will the Minister of Sclentific Re-
search and Cultural Affairs be pleased
to refer to the reply given to Un-
starred Question No, 60 on the 11th
February, 1960 and state the action
taken on the request of Andhra Pra-
desh Government for a loan for the
construction of Hostel for the students
of the Mining Institute, Kothagudium,
Andhra Pradesh?

The Minister of Sclentific Research
and Cultural Affairs (Shri Humayun
Kabir): The All India Council for
Technical Education has since recom-
mended the grant of a loan of
Rs. 3,60,000 for the construction of a
hostel for the Institute. The recom-
mendation is under consideration of
the Government.

Excavation at Chittorgarh Fort

1101. Shri Pangarkar: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether any excavation was
carried out at Chittorgarh Fort during
1959-60; and

(b) if so, the result thereof?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr. M.
M. Das): (a) No, Sir.

(b) Does not arise.

Income tax in Andhra Pradesh

1102. Shri Madhusudan Rao: Will
the Minister of Finance be pleased to
state:

(a) the collections of Income Tax
Circles of Andhra Pradesh during
1958.59 and 1959-60; and

(b) the total number of assessees
(circle-wise) for the same period?

The Minister of Finance (Shri
Morarji Desal): (a) and (b), A state-

ment showing the required informa-
tion is laid on the Table of the House.
[See Appendix II, annexure No. 63].

Asgistant Commissioners
and S.T.

1103. Shri Madhosudan Rao: Will
the Minister of Home Affairs be pleas-
ed to state:

for 8. C.

(a) whether the Assistant Commis-
sioners for Scheduled Castes and
Scheduled Tribes have since been
appointed;

(b) if so, the number of posts creat-
ed and filled up so far;

(c) the scale of pay prescribed for
the posts and the duration of service;

(d) the nature of zones, if any,
where they will be posted;

(e) the duties entrusted
and

to them;

(f) the total salary taken by the
Commissioner for Scheduled Castes
and Scheduled Tribes?

The Deputy Minister of Home Affairs
(Shrimati Alva): (a) and (b). Pre-
sumably the reference is to the adver.
tisement by the Union Public Service
Commission for recruitment to seven
posts of Assistant Commissioners for
Scheduled Castes and Scheduled
Tribes. None has been appointed so
far. No new posts have been created.

(c) Rs. 600—40—1000—1000—1050—
1050—1100—1100—1150. This is likely
to be revised consequent on the re-
commendations of the Pay Commis-
sion. Duration: Indefinite.

(d) This has not been decided so
far.

(e) To assist the Commissioner for
Scheduled Castes and Scheduled
Tribes in discharging his duties and
reponsibilities.

() Rs, 2,000 p.m. (fixed).
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Supply of GI. Sheets to Punjab
f Shri Hem Raj:
7| Shri D. C. Sharma:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

1104.

(a) whether it is a fact that there
is short supply of G. I sheets and
M.S. rounds to Punjab;

(b) whether it is also a fact that
most of the works in the Development
Blocks have been held up due to this
shortage; and

(c) if so, whether Government pro-
pose to allocate more quota to the
Punjab?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) The
supply position of M.S. rounds has
considerably improved though Sheets
are still in short supply.

(b) and (c). Equitable distribution
is made of the available material to
meet the demands of all the States as
far as possible.

Commonwealth Scholarships Scheme

1105. Shri A. K. Gopalan: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether any students have
been selected for higher studies in
Britain under the Commonwealth
Scholarships Scheme during 1960-61;

(b) if so, their names;

(c) the number of applications re-
ceived; and

(d) the method of selection?

The Minister of Scientific Research
and Cultural Affairs (Shri Himayun
Kabir): (a) Yes, Sir,

(b) Against forty (40) scholarships,
thirty-nine (39) scholars have so far
been finally selected. Their names
cannot be disclosed at this stage, as by
agreement with the Government of
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the United Kingdom, it has been
decided that the names are to be pub-
lished on 22nd August, 1960,

(c) 2163.

(d) Candidates were selectzd by a
Committee consisting of representa-
tives of Universities, Institutes of Edu-
cational and Scientific Research and
the Governments of India and the
United Kingdom. At the preliminary
Selection Committee meetings, appli-
cations were scrutinised and 236 can-
didates invited to an interview. Eighty
(80) nominations were made a3 the
result of the interview, but the final
selection for the award of these
scholarships is made in Britain by the
Commonwealth Scholarships Commis-
sion.

Sahitya Akademi Awards on Hindi
Books

1106. Shri A. K. Gopalan: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to refer to
the reply given to Starred Question
No. 1741 on the 27th April, 1960 and
state:

(a) whether the Committee appoint-
ed to review the present procedur: of
selection of books for award by the
Sahitya Akademi has submitted its
report;

(b) if so, the main recommendations
thereof; and

(c) the action taken thereon?

The Minister of Scientific Research
and Cultural Affairs (Shri Homayun
Kabir): (a) Yes, Sir.

{b) and (c). The recommendations
are to be placed before the Executive
Board of the Sahityva Akademi for
consideration.

Budget Allotment of Department of
Archaeology

1167. Shri Narasimhan: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to refer to
the reply given to Unstarred Question
No, 183 on the 16th February, 1860
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and state what are the amounts spent
on cost of construction and mainte-
nance material excluding expenditure
on salaries and allowances paid to
staff during 1938-39, 1943-44, 1044-45,
1948-49 and 1958-597

The Deputy Minister of Scientific

Research and Cultural Affairs (Dr. M.
M. Das):

1938-39 3,58,000
1943-44 2,09,700
1944-45 2,11,100
194844 437,900
1958-59 15,18,500

School of Archaeology

1108. Shri Narasimhan: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) the number of students admitted
to the School of Archaeology State-
wise during (i) last year and (ii) the
current year;

(b) the minimum  qualifications
prescribed for admission; and

(c) whether officials of the Depart-
men! of Archaeology were admitted to
the School last year?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr. M.
M. Das): (a) Admission to the School
of Archaelogy is not based on a State-
wise quota, :

(b) Honour's degree of a recognised
university in one of the following sub-
jects: Indian History, Sanskrit, Pali,
Prakrit, Persian, Arabic and Archaeo-
logy. The qualifications may be re-
laxed in the case of candidates who
are already in an archaeological ser-
vice,

{e) Yes, Sir.

Scheduled Castes and Scheduled
Tribes
1109. Shri §. C. Godsora: Will the
Minister of Home Affairs be pleased
to state:

(a) the total number of persons be.
longing to Scheduled Castes and Srhe-

duled Tribes in the Central Govern-
ment Departments as on 31st March,
1960; and

(b) wheth<r the vacancies reserved
for Scheduled Castes and Scheduled
Tribes in the Central Government
Services have b-en fully filled in dur-
ing the year 1932.G607

The Minister of State in the Ministry
of Home Affairs (Shri Datar): (a)
and (b). The information is being col-
lected and will b~ laid on the Table of
the House.

Rourkela Steel Plant

1110. Shri D, C. Sharma: Will the
Minister of Steel, Mines and Fuel be
plcased to state:

(a) what will be the steel produc-
tion of Rourkela Steel Plant and its
graded increase in the mnext three
years; and

(b) the kind of bye-products that
are being or would be produced in the
same period?

The Minister of Steel, Mines and
Fu-l (Sardar Swaran Singh): (a) The
Hindustan Steel have estimated that
Rourkela will produce 200,000 tons of
saleable steel in 1960-61. Their esti-
mates for 1961-62, 1962-63 and 1963-64
are 500,000 metric tons, 650,000 metric
tons and 700,000 metric tons respec-
tively.

(b) (1) Coal Tar and Road Tar.

(2) Motor Benzel.

(3) Benzene.

(4) Tolune.

(5) Xylene.

(8) Heavy solvent Naphtha,
(7) Light solvent Naphtha.
(8) Pitch.

(9) Cresote Oil

(10) Hot Pressed Naphthalene.
(11) Heavy Anthracene Oils.
(12) Cresols.

{13) Phenols.

(14) Xylenol.

—
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(15) Fuel Oil
(16) Light Oils.

(17) Ammonia or Ammonium
Sulphate,

{18) Nitrogen for the Fertilizer
Plant.

Scholarship to S.C. and S.T.
Students

1111. Shri Siddiah: Will the Minister
of Home Affairg be pleased to state:

(a) whether financial assistance has
been given by the Central Govern-
ment to State Governments to award
stipends or scholarships to the stu-
dents of Scheduled Castes and Sche-
duled Tribes studying in Prematric
<classes;

{b) if so, what iz the grant given
to each of the states in the years 1957-
58, 1958-59, 1959-60 and 1960-61 so
far; and

(c) the conditions to be fulfilled
before the grants are made to the
State Governments?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) Yes, Sir.

(b) The schemes for the welfare of
backward classes are classified into
groups and “Education” forms one
such group, comprising all educational
schemes of which ‘award of scholar-
ships or stipends’ is one. Grants are
given in respect of each ‘group’ and
not in respect of each scheme included
in the group. Therefore it is not pos-
sible to furnish the information called
for.

(c) The conditions to be fulfilled by
the beneficiaries are determined by
the State Governments themselves;
the grant from the Centre to the State
is based on the conditions that:

(i) the State Governments share
50 per cent. of the expendi-
ture; and

4ii) the requisite provisions are
found in the 2nd Plan alloca-
tions for this sector,
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Journal on Harijan Problems

1112. Shri B. C. Mullick: Will the

Minister of Home Affairs be pleased to
state:

(a) whether Government of India
are giving financial assistance under
State sector to the Govermment of
Orissa for publication of journals on
Harijan problems; and

(b) if so, the names of journals
which are published at present with
this assistance?

The Deputy Minister of Home Affairs
(Shrimati Alva): (a) Yes, Sir,

(b) Only ome

journal, mnamed
"sewak".

Steel Re-rolling Mills in U.P.

1113, Shri Sarju Pandey; Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) the number of applications re-
seived for setting up of Steel Rerolling
Mills in Uttar Pradesh since the begin.
ning of the Second Five Year Plan;
ana

(b) the number of licences issued
so far?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) 144
applications for grant of a licence un-
der the Industries (Development and
Regulation) Act, 1951.

(b) Five licences under the Indus-
tries (Dzvelopment and Regulation)
act, 1951 were issued for ‘carrying on’
the business of the existing mills.

Since April this year, however,
general permission under the Iron and
Steel Control Order has been given
for sotting up or operating small re-
rolling mills employing less than 30
workers provided ne import of equip-
ment is involved and only locally
available scrap is used as raw
material.
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Agricaltural Colonies for S.C. and S.T.

1114. Shri Sarju Pandey: Will the
Minister of Home Affairs be pleased
to state:

(a) the names of places where agri-
cultural colonies for Scheduled Castes
and Scheduled Tribes have been start-
ed in Uttar Pradesh under the central-
ly sponsored schemes during 1959-60
and 1960-61 so far; and

(b) the amount of grant sanctioned
by the Central Government during the
same period?

The Deputy Minister of Home Affairs
(Shrimati Alva): (a) There are no
Scheduled Tribes in Uttar Pradesh.
About Scheduled Castes, the informa-
tion is given below:— -

1459-60.

8 colonies near Maldhan Ghaur Dis-
trict National.

1 colony at Sampurnanand Wagar
District Jalaun.

1960-61.

1 Colony each at Maldhan Ghaur, Dis-
trict Naini Tal; Kamasin, District
Banda; Gaura, District Rai Bareli;
Chairgarh, District Pratapgarh.

{b) No grants have been sanctioned
for the colonies as such. The Govern-
ment of Uttar Pradesh have pooled
some provision from the schemes in
the Centrally sponsored programme
and started the colonies with the pool-
ed provision.

Wealth Tax and Expenditore Tax

Shri D, C. Sharma:
1115./ Shrimati Parvathi Krishnan:
LShri Nagi Reddy:

Will the Minister of
pleased to state:

(a) what are the difficulties that
bave been brought to the notice of

Government relating to assessments of
Wealth Tax and Expenditure Tax; and

B44AILSD—3.

Finance be

(b) The steps taken to remedy such
difficulties?

The Minister of [Finance (Shrl
Morarji Desai): (a) So far the only
difficulties in the matter of assessments
under the Wealth Tax and Expendi-
ture Tax Acts brought to the notice of
the Government have been (i) in re-
gard to the valuation of assets under
Wealth Tax Act and (ii) interpreta-
tion of some of the provisions of the
Expenditure Tax Act.

(b) Necessary instructions are being
issued by the Central Board of Reve-
nue to solve these difficulties as and
when they arise.

Naval Training

1116. Shri D, C. Sharma: Will the
Minister of Defence be pleased te
state:

(a) the number of Indians semnt
abroad for Naval training during 1958-
59 and 1959-60; and

(b) the names of the
where they were sent?

The Minister of Defence (Shrl
Krishna Menon):

(a) 1958.59 52
1959-60 42

(b) All to the United Kingdom ex-
cept one who was sent to France,

countries
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Agreement with Technical Co-

operation Mission

110, ./ Shri Ram Krishan Gupta:
'°| sardar Igbal Singh:

Will the Minister of Finance be
pleased to state the terms of agree-
ment signed with Technical Cao-
operation Mission of .the USA. on
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the 29th April, 1960 regarding ad-
ditional financial aid?

The Minister of Finance (Shri
Morarji Desai): One . Operational
Agreemen' and {hree Supplements to
Apreements already in existence were
signed on the 29.h April, 1960 as
follows:

(i) Agreement No. 100 —Grant of
Rs. 29 lakhs to the All India Institute
of Medical Sciences Hospital out of
the rupee sale proceeds under P.L.
480 programmes.

(ii) Supplement No. 3 to Agreement
No. 87.—Aid to the Indian Institute
of Technology, Kanpur. Grant of $
568,000 and a'so a grant of Rs. 566.678
out of sale proceeds of commodities
under P.L. 665.

(iii) Supplement INo. 5 to Agreement
No. 56.—Technical Services in Water
Resources and Power Development.
$14,000 and Rs. 28,572 out of rupee
sale proceeds of P.L. 665.

(iv) Supplement No. 1 to Agreement
No. 99.—Nat‘onal Programme of
Professional Education. Rs. 9,524 out
of sale proceeds under P.L. 665.

Copies of the above agreements
were placed in the Library of Lok
Sabha.
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Schemes for S.C. and S.T. in Orissa

1123 Shri Chintamoni Panigrahi:
Will the Minister of Home Affairs be
pieased to refer to the reply given to
Unstarred Ques ion No. 693 on the
3rd March, 1960 and state:

(a) whe her revised proposals from
Orissa Government in respect of im-
plementation of schemes for Schedul-
eg Castes and Scheduled Tribes dur-
ing the remaining period of the Second
Five Year Plan have since been re-
cerved by the Union Government;

(b) if so, the nature of such revised
proposals; and _
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(¢) the amount of special grants ;

i (b) if so, with what results?
asked for by the Orissa Government !

for these revised proposals?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) Yes, Sir.

(b) and (c). The information is
given in the annexure. [See Ap-
pendix II, annexure No. 64].

Vijnan Mandirs

rSh.ri Chintamoni Panigrahi:
— Shri B. C. Mullick:
| Shri Subodh Hansda:
| Shri R. C. Majhi:
1124, Shri Nek Ram Negi-
Shri P, C. Borooah*
| Shri Kodivan:
| Shri Bhakt Darshan:
| Shri Madhusudan Rao:
|_ Shri A. K. Gopalan:

Will the Minister of Scientific Re-
search and Cultural Affairs be pleased
to state:

1a) whether the Committee enquir-
:ng into the working of the Vijnan
Mandirs has sumitted its report hy
now to Government; and .

(b) if so, what are its main re-
commendations?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr. M.
M. Das): (a) Yes, Sir.

(by The report is under consider-
siion of the Government.

Living Conditions of University
Students

Shri Chintamoni Panigrahi:
Shri Warior:
*1125.9 Shri A. K. Gopalan:
| Sbri Kunhan:

‘Will the Minister of Education be
rleased to refer to the reply given
to Unstarred Question No. 1009 on
the 11th March, 1960 and state:

ia) whether the report on the sur-
vey of living conditions of Lucknow
and Kerala University students has
been evaluated by now; and

The Minister of Education (Dr K.
L. Shrimali): (a) Yes, Sir.

(b) The evaluation report, among
o.her things, brings out that the
facilities for co-curricular  activities
sheuld be expanded; that there should
be more liberal schemes of scholar-
ships to the deserving; that there
should be more ways of earning while
learning; that there should be ade-
quate residential facilities in colleges;
and that credit should be given for
rcgular work done throughout the
year.

The report will be printed.

Birla Industrial and Technological
Museum, Calcutta

1126 j‘Shri Ram Krishan Gupta:
| Shrimati Jla Palchoudhuri:

Will the Minister of Scientific Re-
Search and Cultural Affairs be pleased
to state:

(a) whether plans to expand the
Birla Industrial and Technological
Muszeumn at Calcutta have been worked
ovt; and

(b) if so, the details thereof?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) and (b). The develop-
ment of the Birla Industrial and
Technological Museum during the
Third Plan period is under consider=
ation of the Council of Scientific and
Industrial Research.

Law Commission’s Report on Income-
Tax

Shri Ram Krishan Gupta:
1127. { Shri Rameshwar Tantia:
| Sardar Iqbal Singh:

Will the Minister of Finance be
pleased to refer to the reply given to
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Unstarred Question No. 288 on the
19th February, 1860 and state:

(a) whether the report of the Law
Commission in regard to Income-tax
Act has been considered;

(b) if so, the decision of the Gov-
ernment of India thereon; and

(c) the steps intended to be taken in
regard to implementation thereof?

The Minister of Finance (Shri
Morarji Desai): (a) to (c). The report
of the Law Commission is still under
the consideration of the Government.

‘Model Questions’

( Shri Ram Krishan Gupta:
1128, { Shri Rameshwar Tantia:
| Sardar Iqbal Singh:

Will the Minister of Education be
pleased to refer to the reply given to
Starred Question No. 1163 on the 30th
March, 1960 and state at what stage
is the question of introduction of a
mew type of ‘model questions’ whereby
eramming by students would be dis-
eouraged?

The Minister of Education (Dr. K.
L. Shrimali): The new type of Model
quesiions are being prepared under
the guidance of Evaluation Experts.
The questions, when finalized, will be
sent to the schools, for “trial” to
judge their actual usefulness.

Training of Indian Technicians in
Soviet Union

[ Shri Ram Krishan Gupta:
1129. { Shri Rameshwar Tantia:
L_ Sardar Igbal Singh:

Will the Minister of Finance be
pleased to refer to the reply given to
Ptarred Question No. 70 on the 11th
February, 1960 and state:

(a) whether the details regarding
Soviet assistance for training Indian
technicians in the Soviet Union have
Been settled: and

(b) if so, what are they?

The Minister of Finance (Shri
Morarji Desai): (a) and (b). Atten-
tion is invited to the reply given to
Starred Question No. 1335 on the Tth
April, 1960. The projects to be financ-
ed under the 1500 million Roubles
credit are all in their initial stages. It
is only after the project reports have
been received and considered by the
Indian project authorities concerned
that the details regarding Soviet assis-
tance for each project for training
Indian technicians in the Soviet Union
can be settled.

Surplus Stores

Shri Ram Krishan Gupta:
1130. < Shri Rameshwar Tantia:
| Sardar Igbal Singh:

Will the Minister of Defence be
pleased to refer to the reply given to
Unstarred Question No. 61 on the 11th
February, 1960 and state:

(a) whether Government have con-
sidered the recommendations of the
team in regard to the disposal of the
surplus stores which cannot be utiliz-
ed in various defence installatioms;
and

(b) if so, the action taken thereon?

The Minister of Defence (Shri
Krishna Menon): (a) Yes, Sir.

(b) The Services authorities have
standing instructions to re-examine
the items where the technical {eam
had recommended disposal and sub-
mit proposals for disposal of stores to
Government for orders. When such
proposals are veceived, they will be
further scrutinised in consultation
with the technical authorities and the
stores will be declared for disposal
only if they cannot be reutilised for
defence purposes.

Copper Mining

1181 Shri Ram Krishan Gupéa:
* "\ Sardar Igbal Singh:

Will the Minister of Steel, Mines
and Fuel be pleased to refer to the
reply given to Starred Question No.
1589 on the 19th April, 1960 and gimte:
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(a) whether negotiations with the
Polish Government regarding assist-
ance in the development of copper
muning in India have since been com-
pleted; and

(b) if so, the result thereof?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) No,
Sir.

(b) Does not arise.
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Ombudsman

1137. Shrimati lla Palchoudhuri:
Will the Minister of Home Affairs be
pleased to state:

(a) whether Government of India’s
attention has been drawn to a ‘leading
article’ under caption “Arming against
Goliath” appearing in the ‘Statesman’
dated the 21st May, 1960 in connec-
tion with an institution known as
‘Ombudsman’ for investigation and
redress of grievances of citizens of
Denmark, Sweden and Finland against

their respcctive Government depart-
ments and civil servanis; and

(b) if so, whether any steps have
been taken or are proposed to  De
taken by the Government of India w0
obtain full details of the institution
and its working?

The Minister of Home Affairs (Shri
G, B, Pan.): (a) Yes.

(by The Government of India have
in the:r posse:sion information regard-
ing the functions and the responsi-
bilities of the Ombudsman. The Ad-
ministrative Vigilance Division in the
Ministry of Home Affairs discharges
similar functions in so far as they
rclate to complaints of corruption
and mis-conduct involving Central
Government employees.

Expansion of L, I. C. Business in
East Africa

1138. Shri D, C. Sharma: Will the
Minister of Finance be pleased to
state:

(a) whether it has been decided to
expand th: business of Life Insu=
rance Corporation in East Africa;
and

(b) if so, the results achieved so
far?

The Minister of Finance (Shri
Merarji Desai): (a). Yes, Sir.

(b) New Business done in East
Africa during the last threce years is

as follows:
1957 Rs. 2.84 crores
1958 Rs. 2.30 crores
1959 Rs. 5.38 crores
Three Year Degree Course in Punjab

University

1139, Shri D. C. Sharma: Will the
Minister of Education be pleased to
state:

(a) the steps taken to implement
the decision which was taken some
time back in regard to the introduc-
tion of three year degree course In
the Punjab:

(b} the additional expenditure like-
ly to be incurred as a result of en-
forcing that new course; and
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(c) the amounts of grants which the
Government of India have given to
the Punjab University and to the
State Government itself for this work
during the financial year 1959-60 so
far and propose to give in the financial
year 1960-617

The Minister of Education (Dr. K.
L. Shrimali): (a) The university
Ras introduced the pre-university
ecourse from the year 1960 as a pre-
liminary to the introduction of the
three year degree course from 1961.

(b) Rs. 196.95 lakhs on account of
non-recurring expenditure and
Rs. 33'35 lakhs on accouni of recur-
ring expenditure, the Central share of
assistance being 50 per cent. of these
amounts.

(c) A sum of Rs. 12'92 lakhs was
released 1n 1959-60 to Punjab  Uni-
versity through the University Grants
Commission on account of non-recur-
ring expenditure.

The Unuversity Grants Commission,
which is now wholly responsible for
the scheme, propose to release Rs. 3
lakhs to Punjab University for the
same purpnse in 1960-61 for the non-
Government colleges which were left
eut last year. The requirements of
the university for other colleges for
the year 1960-61 have not vet been
furnished to the University Grants
Commissien.

The Punjab Government have re-
quested the University Grants Com-
mission for payment of Rs. 14-60 lakhs
in 1960-61 on account of central assist-
ance for nen-recurring expenditure on
Government colleges and this is being
examined by the Commission.

Archaeological Survey in Ladakh

Shri D. C. Sharma:
1140. J Shri M. L. Dwivedi:
Bhri Pahadia:

Will the Minister of Scientific Be-
search and Cultural Affairs be pleased
fo refer to the reply given to Starred
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Question No, 883 on the 16th March,
1960 and slate the progress made in
the survey work in Ladakh area by
the Union Department of Archaeology?

The Dcpuly Minisier of Scientifie
Research and Cultural Affairs (Dr. M.
M, Das): The Union Department of
Archaeology is at present engaged im
carrying out excavations at Burzahom,
ten miles from Srinagar. It is ex-
pected thai the work will be coLipleted
within a month or two. The survey
work in the Ladakh area will be
undertaker thereafter.

0il Exploration in Hoshiarpur
District

1141. Shri D. C. Sharma: Wil the
Minister of Steel, Mines and Fuel be
pleased to refer to the reply given to
Starred Question No. 884 on the 16th
March, 1969 and slate the up-to-date
prcgress made in the exploration of
oil in Janauri in Hoshiarpur District®

The Minister of Education (Dr. K.
K. D, Malaviya): At Janauri, it is pro-
posed to drill one deep well and one
structural well. Arrangements for
drilling of ceep well No. 1 are aimost
complete. The well s expected ‘o be
spudded in by end of August, 1560.
The Structural Hole located near
Mahngurwal village was spudded im
on 2-8-1987 and reached a depth ol 134
metres on 14-8-1960.

Age limit for Admission to Universities

1142, Shri D, C, Sharma: Will the
Minister of Educatiom be pleased to
refer to the reply given to Starred
Question No. 893 on the 16th March,
1980 and riate:

(a) the progress made so far by the
University Grants Commission in fix-
ing a minimum age-limit for admis-
gion to uqiversities; and

(b) if go, what is it?

The Minister of Edueation (Dr. K.
L. Shrimail): (a) and (b). The sug-
gestion of University Grants Commis-
sion to the Universities to prescribe,
for the prosent, as a first step 16
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plus” as the minimum age for admis-
sion to the first degree courses has
been acceried by 16 Universities so
far, 6 Universities have rejected the
suggestion. No information has been
received Ly the Commission from other
Universities,

Development Loan Fund Loans te
India

1143. Shrimati Renu Chakravartty:
Will the Yiinister of Finance be pleas-
ed to refer to the reply given to
Starred Qestion No. 1158 on the 30th
March, 1960 and state:

(a) what were the total allocations
of USA’s Development Loan Fund
Ioans to India in 1957-58, 1958-59 and
1959-60;

(b) whether there has been a short-
fall in uilisation of these loans;

(c) the exact short-fall year by year;
and

(4) the reasons for the same?

The Minister of Finance (Shri
Morarji Dcsai): (a) Rs. 92'8 crores.

(b) No, Sir.

{(c) and (d). Does not arise

Control of Finance Ministry

Shri Raghrnath Singh:
1144. 3 Shri P. G. Deb:

Will th= Minister of
pleased to state:

Finance b:

(a) whether the Finance Ministry
8 consider’ng a further relaxation in
the Finance Ministry's control over
the expeuditure by other Centrzl
Ministriez;, srd

(by if so. the details of the admin-
istrative reforms proposed by the
Ministry?

The Minister eof Finanee (Shri
Morarjl Desal): (a) and (b). The sys-
tam of f'nancial control was last
revised in August, 1858, It provided

Minisiries with internal Financial Ad-
visers under their own control and
invested them with larger finaacial
powers, which were to be exercised
by them in consultation with interna’
Advisers, Since then, the working of
the scheme has been reviewed and
certain adjustments made. These n-
clude provision of combined irternai
and external nancial advisory ar-
rangements in such Ministries az have
asked for them. All Ministries ex-
cept the Ministries of Labour and
Employment, Home Affairs, Irrigation
and Power and the Departments of
Mines and Fuel and Transpori, have
now combined arrangements. Under
these arrangements, the financial ad-
visers function under the adininis-
trative control of the Ministry  of
Finance. But this change has been
introduced, without prejudice Lo the
enhanced powers delegated *o Minis-
tries.

The delegation of additional finan
cial powers to Ministries 15 under
continuous review and further dele-
gations nave been effected in the in-
terests of more expeditious dispusal of
business Ly administrative Minstiies
themselves.

Rowdy Elements in Delhi

1145. Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of raids mude om
the hide-outs of rowdy elem@nis in
Delhi during the current year;

(b) the number of arrests made; and

(¢) the break-up of the persons ar-
rested under different Acts?

The Minister of Home Affairs (Shrf
G. B. Pant): (a) Up to the 3ist July,
1980, the police organised 1442 raide
in connection with cases under the
Gambling Act, the Excise Act, the
Opium Act, the Arms Act, and the
Dangerous Drugs Act.

(b) 2,322,
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(c). Gambling Act. 1,302
Excise Act. 816
Opium Act, 125
Arms Act. 75
Dangerous Drugs Act. 4
TOTAL 2,322
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All Indiz Council for Techuical
Education

rShl'i Rami Reddy:
J Shri Warior:
Shri Vasndevan Nair:
141, ] Shri A. K. Gopalan:
| Shri Pramathanath Banrejee:
LSIu-i M. K. Krishna:

Will the Minister of Scieniific Re-
search and Cultural Affairs be pieas-
ed to state:

(a) whether a meeting of the All
India Council for Technical Education
was held during April-May, 1960;

(b) the matters that were discussed
at the meeting; and

(c) the decision taken at the meet-
ing?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) to (c). The All India
Council for Technical Education me:
on the 30th April, 1960 and diccussed
questions relating to the expansion
and improvement of Technical Edu-
cation in the country. Some of its
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important recommendations are that
a common admission examina.ien be
organised for eniry into all techuical
coileges; that a Directorate of Fracti-
cal Trairing in Mining be se: up for
all minirg students; that a Central
Insti.ute for Foundry and Forging
be es'abl shed at Ranchi; that gro-
vision be made in the Third i Year
Plan for adequate scales of pay and
other bornefits particularly residential
accommodation to attract right iype
of teachers and for scholarships and
loans to Lright and poor studenis, and
that technical institutions may re-
serve sea‘'s for students from tack-
ward sections of the community upto
25 per cent. of the total seats which
after a period of 10 years shouid be
progressively reduced to nil over the
next 10—15 years.

The proceedings of the Council are
being puhlished and will be place i
in the Parliament Library in accord-
ance with the usual practice.

Mgbile Courts in Delki

1148 Shri Naval Prabhakar: Will
the Minister of Home Affairs be
pleased to state:

(a) the number of Mombiie Couris
at preseat functioning in De.hi;

(b) the number of cases di.puced
of by them in 1959 and vpio 3ist
March, 1960; and

(¢) the nature of judgemenis given
by these Courts?

The Minister of Home Affairs (Shri
G. B. Pant): (a) Seven.

{b) 8308 cases were disposed of dur-
ing 1959 and 2662 cases from 1-1-1960
to 31-3-1960.

(¢) Offences under the Mo'or YVelii-
c'es Act, Municipal Bye-laws and
Dethi Road Transport  Authority Re-
-gulations are tried by these Courts.
Cases are decided on the spot if the
accused persons confess their guilt
Afetr the confession has been record-
ed, the Court passes final orders im-
posing ne according to the nature
of each case.
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Engineering College at Aurangabad

1151, Shri Pangarkar: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to siate:

(a) whether the Government of
India have received any pronosal to

open an Engineering Collezc at
Aurangabad from the Mabnarashtra
Government;

(b) if so, the details ther:<i; and

(c) when the College is likely te
be startzd?

The Minister of Scientific Reseaich
and Cultural Affairs (Shri Dumayuon
Kabir): (a) A proposal to establish am
Engineering College at Aurangabad
was received from the forme: Gov.
ernment of Bombay.

(b) The proposal is to admit 2m-
nually 120 students to the Criege—
60 in Civil Engineering and 39 each
in Mechanical Enginecring and Elec-
trical Engineering. To star* with, ad-
mission; will be made only far the
Civil Engineering course in 1960-61;
and

(c) The College has starled in
June, 1960.

Training of Coal Mining Eugineers
in UK.

1152. Shri Pangarkar: Will the
Minister of Steel, Mines and Fuel
be pleased to state:

(a) whelher any mining enginzers

- of Jharia Coal Fields Bihar are being

sent to the United Kingdom fer train-
ing under the Colombo Plan, and

(Ib) if so, the number therzof?



3699 Written Answers

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh)* (a) and
(b). Applications from seven candi-
dates have been received by Govern-
ment, and these are under consicer-
ation.

Technical Training to Backward
Classes in Kerala

1153. Shri A. K. Gopalan: Will the
Minister of Home Affairs be pleased
te state:

(a) whether Government have
adopted a scheme to give technical
fraining in technical education at
diploma level and above to thirty
ether Backward Classes and Six Sche-
duled Caste candidates in Kerala;

(b) if so, the details thereof; and

(e) the steps taken to implement the
scheme?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) No such
scheme has been sanctioned under the
schemes for weliare of Backward
CGlasses.

(b) and (c). Do not arise.

Mational Institute of Basic Education

1154. Shri A. K. Gopalan: Will the
Minister of Education be pleased to
state;

(2] whether a meeting of the Advi-
cory Committee of {he National Insti-
tcte of Basic Education was held in
ibe last week of May, 1960;

(b} if so, the agenda discussed;
(e) the decisions taken; and

(d) the steps taken to implement
the decisions?

The Minister of Edocation (Dr. K. L.
Bhrimali): (a) Yes, Sir.

{b) and (c). A statement giving the
requisite information is laid on the
Table. [See Appendix II, annexure
No. 66.]

(d) The general suggestions of the
®ommittee to pay greater attention to
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production of literature, training pro-
grammes, ete. have been noted and the
approved projects are being taken up.

Educational Tours of Students

1155. Shri Ajit Singh Sarhadi: Will
the Minister of Education be pleased
to state:

(a) what is the policy pertaining te
the giving of grants to recognised high
schools to enable students to under-
take educational and cultural tours se
far; and

(b) what is the allocation being
made to each State for the current
vear for the above purpose?

The Minister of Education (Dr. K. L.
Shrimali): (a) The policy is to assist
students to wvisit places of historic and
national importance, by grants ade-
quate to cover third-class railway fare
or bus fare at student's concessiok
rates.

(b) A statement is laid on the Table
of the House. [See Appendix IL
annexure No. 67.]

Regional Training Colleges

1156. Shri Ajit Singh Sarhadi: Will
the Minister of Education be pleased
to state:

(a) whether there is a proposal to
have regional training colleges with
multipurpose schools attached to them;
and

(b) if so, the nature of the scheme
envisaged and location of thes¢
institutes?

The Minister of Education (Dr. K. L.
Shrimali): (a) and (b). The proposal
is under examination, at present.

Saturday off for Central Governmeat
Employee:
1157, Shri Aurobinde Ghoszslt ~Wid

the Minister of Home Affairs be
pleased to state:

(a) whether the holidays of the
Central Government employees have
been changed from last Saturday te
second Saturday of each month; and
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(b) if so, the reasons therefor?

The Minister of Home Affairs (Shri
G. B. Pant): (a) Yes.

(b) It was brought to the notice of
Government that such a holiday about
the middle of the month would be
more convenient to Government
employees, particularly the low-paid
employees.

Earthquake Shock in Assam

1158. Shri Bibhuti Mishra: Will the
Minister of Home Affairs be pleased
to state:

(a) whether there was any earth-
quake shock in Assam on the 27th
May, 1960; and

(b) if so, what was the extent of
loss?

The Minister of Home Affairs (Shri
G. B. Pant): (a) and (b). A shock
due to earthquake was felt in some
parts of Assam; but no damage was
caused to human life and property

List of National Monuments

1159. Shri Kalika Singh: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether the list of monuments
and sites of national importance has
been finalised by the Department of
Archaology; and

(b) if so, the total number of such
monuments and sites?

The Deputy Minister of Scientific
\Research and Cultural Affairs (Dr.
M, M. Das): (a) No, Sir. The pre-
paration of list of national monu-
ments is a continuous process.

(b) Does not arise.

Conveyance Facilities in Emergent
Cases

1160. Shri Keshava: Will the Minis-
ter of Defence be pleased to state:
-. {a) what arrangements in respect of
eonveyance facilities are made in case
o1 emergent cases among civilians to
be carried to civil hospitals; and

(b) how far away are their places
of work from the hospitals in DelHi
area?

The Minister of Defence (Shri
Krishna Menon): (a) Civilian em-
ployees of Defence establishments
within the scope of the ‘Factories Act’
are given free service transport as
available for removal to hospitals
when they are injured on duty and
the Medical Officer in charge considers
that conveyance by other means will
be detrimental to the health of the
patient. Civilian Defence employees
other than those mentioned above and
their families are entitled to the use
of service ambulances on payment, for
purposes of hospitalisation provided
that Service requirements are in no
way prejudiced and conveyance other-
wise than by ambulance is considered
to be detrimental to the welfare of
the patient.

(b) Distance varies from 1 mile te
11 miles.
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Rameshwaram Temple

1163. Shri Kalika Singh: Will the
Minister of Scientific Research

Cultural Affairs be pleased to state:

(a) whether the discussions between
the Shri Rameshwaram Temple Trust,
the Madras Government
T ‘ment of Archaology, referred

to v him in his reply to the discus-

sion on the demands for grants on the’

28th March, 1960 have been completed
and decisions taken by the Ministry;

(b) if not, present position in the
matter;

(¢) whether Rameshwaram Temple
is likely to receive any financial
assistance; and

(d) if so, how much?

and

and the
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The Deputy Minister of Scientific
Research and Cultural Affairs (Dr,
M. M. Das): (a) to (d). The matter
is still under the consideration of the
Government of Madras.

Temples in Orissa

1164. Shri P. K. Deo: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether the Chousath Jogini
Temple and other temples in Ranipur
Jharia in Bolangir, district Orissa,
have been recently declared as
national monuments by the Govern-
ment of India;

(b) what steps are being taken for
this preservation;

(¢) whether Government propose to
repair those temples which are in a
dilapidaled condition; and

(d) if so, what is the estimated cost
and when the work will be taken up?

The Deputy Minister of Scientific
Research and Cultaral Affairs (Dr,
M. M. Das): (a) No, Sir.

(b) and (c). Suitable steps for the
preservation of these temples will be
taken after their formal protection as
monuments of national importance.

(d) Does not arise.

Lime Plant at Bhilai

. 1165. Shri P. K. Deo: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

* (a) whether the lime plant at Bhilai
has been commissioned; and

(b) if so, what is its production
capacity?

The Minister of Steel, Mines and
Fael (S8ardar Swaran Singh): (a) The
fiest shaft kiln of the lime plant at
Bhilai for burning lime was commis-
qioned_ on the 22nd April, 1960.

+ {by The production capacity of this
kiln is 55 tons of burnt lime per day.

Giridih Collieries

1166. Shri Rameshwar Tantia: Will
the Minister of Steel, Mines and Fuel
be pleascd to refer to the reply given
to Starred Question No. 165 on the
16th February, 1960 and state:

(a) whether Government have since
taken a final decision about closing
down of the National Coal Develop-
ment Corporations pits in Giridih; and

(b) if so, the aetails thereof?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) Not
yet.

(b) Does not arise.

Total Business of L.I.C.

1167. Shri Anirudh Sinha: Will the
Minister of Finance be pleased to
state:

(a) the total amount of Life Insur-
ance business completed since the
beginning of the year upto 30th June,
1960 (Zone-wise); and

(b) how does the figure of com-
pleted business compare with that of
the last vear for the same period?

The Minister of Finance (Shri
Morarji Desai): (a) :

Zone (In Crores of rupees)
Nerthern 15.64
Central 12.91
Eastern 20,26
Southern 26.27
Western 24. 44
Totar (In Iadia) 99,52

{b) The business has recorded anm
increase of 6 per cent. as compared to
the figures for the corresponding
period during the last year.

Field Firing

1168. Shri Hem Raj: Will the
Minister of Defence be pleased to refer
to the reply given to Unstarred Ques-
tion No. 1008 on the 5th December,
1958 and state:

(a) whether compensation for the
two accidents of death in the field
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firing ranges in Kachhiari and Kohaler
in Kangra District have been finalised;
and

(b) if so, what is the amount and
whether it has been paid to the rela-
tives of the victims?

The Minister of Defence (Shri
Krishna Menon): (a) and (b). The
position in regard to payment of com-
pensation in these cases is as follows:

Accident on 14-2-1957 in the Tanda
Range.

(Not on
earlier).

19-2-1957 as stated

The quanium of compensation is
under correspondernce with the Punjab
Government. An interim compensa-
tion of Rs, 500 has been sanctioned
to be paid to the father of the
deceased.

Accident on 22-5-1858 in the Yol
Range.

An amount of Rs. 2,000 has been
paid to the widow of the deceased.

Chairman, University Grants
Commission

1169. Shrimati Mafida Ahmed: Will
the Minister of Education be pleased
to refer to the reply given to Starred
Question No. 1774 on the 27th April,
1960 and state the amount of expendi-
ture incurred by the University
Grants Commission in connection with
the visit of the Chairman, University
Grants Commission to Japan?

The Minister of Education (Dr.
K. L. Shrimali): Rs. 758.22.

Hindi Texchers sent Abroad

f Shri Madhusudan Rao:

1170_1 Shri Naval Prabhakar:

Will the Minister of Education be
pleased to state:

(a) the number of Hindi teachers
sent to different countries, with the
name of country during 1959-60; and
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(b) the terms and conditions under
which the Hindi teachers were sent?

The Minister of Education (Dr. K. L.
Shrimali): (a) None.

(b) Does not arise.

Techno-economic Survey of Union
Territories

( Shri Subodh Hansda:
ll1l.<: Shri R. C. Majhi:
[ Shri Nek Ram Negi:

Will the Minister of Home Affairs
be pleased to state: -

(a) whether the detailed survey
report of the techno-economic survey
of the Union territories has been re.
ceived by the Government; and

(b) the details of survey?

The Minister of Home Affairs (Shri
G. B. Pant): (a). The preliminary
economic reports of the techno-econo-
mic survey of the Union Territories
of Manipur, Tripura and Himachal
Pradesh have been received from the
National Council of Applied Economic
Research for comments. The reports
will be finalised by the Council in the
light of the comments of this Ministry
and the Administration concerned.

(b) Attention is invited to the reply
given on the floor of this House to
part (b) of the Starred Question No.
327 asked by Sarvashri P, C, Brooah,
L. Achaw Singh and Ram Subhag
Singh on the 26th November, 1959.

College of Engineering and Technology
Delhi

( Shri Subodh Hansda:
1172.{ Shri R. C. Majhi:
LS]ll'i Nek Ram Negi:

Will the Minister of Sclentifie
Research and Cultural Affairs be
pleased to state:

(a) whether the detailed plan and
estimate of the College of Engineering
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and Technology Delhi has been pre-
pared;

(b) who was entrusted with the
task of preparing the plan and esti-
mate; and '

(c) what is the total estimated cost
of the project and what part of it has
been spent up till now? .

The Minister of Secientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) and (b). Yes, Sir. Plans
and estimates of the College have
been prepared by the Planning Officer
of the College.

(c). As already stated in reply to
Starred Question No. 489 on 1-12-1959
the total estimated cost of the project
is Rs. 365 lakhs non-recurring of
which a sum of Rs. 10.70 lakhs has
so far been spent to acquire land for
the College.

Quality of Bricks in Tripura

1173, Shri Bangshi Thakur: Will the
Minister of Home Affairs be pleased
1o state:

(a) whether it is a fact that the
quality of bricks made in Tripura has
deteriorated for want of superior
quality and adequate quantity of coal
causing great loss to the people and
the Government of Tripura; and

(b) if so, the steps taken in this
regard so far?

The Minister of Home Affairs (Shri
G. B. Pant): (a) and (b). Owing to
transport difficulties, adequaie supplies
of coal have sometimes failed to reach
Tripura in time from collieries in
West Bengal or Bihar, Wood fuel has,
however, been frequently utilised as
a substitute for baking bricks, with-
out affecting the quality of the pro-
duct. No loss is reported to have been
caused to the people or the Tripura
Administration on this account. Steps
have since been taken to ensure ade-
quate supplies of coal to Tripura.

B44(Ai) LSD—4,

Foreigners in India

1174, Shri Muhammed Elias: Wil
the Minister of Home Affairs be pleas-
ed to refer to the reply given to Un-
starred Question No. 1696 on the 2nd
April, 1960 and state:

(a) the number of foreigners who
have applied for passports and resi-
dential permits since the issue of
directions to obtain passports and resi-
dential permits within a specified
period; and

(b) the action taken on the applica-
tions received in this regard?

The Minister of Home ANairs (Shri
G. B, Pant): (a) and (b). Except for
certain districts in the States of Guja-
rat and Maharashtra, the npumber of
foreigners who obtained their national
passports is 3195 and those who ap-
plied for and were issued with resi-
dential permits is 11,419,

Infringement of Foreign Exchinge Re-
gulations

1175. Shri Muhammed Elias: Will
the Minister of Finance be pleased
to refer to the reply given to Un-
starred Question No. 2639 on 2Tth
April, 1960 and state:

(a) whether the investigations in the
case of Shri V. J. Pillani regarding
spending more foreign exchange than
sanctioned have been completed; and

(b) if so, the result thereof?

The Minister of Finance (Shri Mor-
arji Desai): (a) and (b). Yes, Sir.
The Director of Enforcement has im-
posed a penalty of Rs. 750 on Shri V.
J. Pillani.

Shell-fishing in Andaman and Ni-
cobar Islands

1176. Shri Muhammed Elias: Will
the Minister of Home -Affairs be pleas-
ed to refer to the reply givea to Un-
starred Question No. 2661 on  ilie
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27th April, 1960 regarding shell-fish-
ing in Andaman and Nicobar Island
and state:

(a) whether investigations in re-
gard to the question whether the
vessel “M.V. Daya"” was specifically
authorised to carry cargo in 1957 have
since been completed;

(b) if so, the details thereof; and
(c) the action taken thereon?

The Minister of Home Affairs (Shri
G. B. Pant): (a) Yes.

(b). The investigations have re-
vealed that the wessel “M.V. Daya”
was registered as a shell-fishing boat
only with effect from the 9th Janu-
ary, 1958. As such, it did not require
any specific authorisation for carrying
cargo in 1957,

(¢). No further action is called for.

Chairman, National Book Trust

1177. Maharajkumar Vijay Anand:
Will the Minister of Edumcation be
pleased to state:

(a) whether any decision has been
taken regarding the appointment of a
new Chairman of the National Book
Trust; :

(b) if so, when will the new Chair-
man assume charge; and

(c) whether the post of the Chair-
man carries any salary?

The Minister of Education (Dr.
K. L. Shrimali): (a). Yes.

(b). The provisional date has been
fixed for 12th September, 196G0.

(c). The post is honorary at present.
The new Chairman will be a whole
time officer and it is proposed to pay
him a fixed salary of Rs. 2,000. p.m.

Purchase of a Vessel by Andaman
Administration

1178. Shri Raghunath Singh: Will
the Minister of Home Affairs be
pleased to state:

(a) whether the Andaman Adminis-
tration wants to purchqse a vessel for
making water-boat;
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(b) whether the Harbour Master,
Port Blair, had a wvessel of M/s,
Akoojee Jadwet & Co. inspected by
Captain Javdekar of Mercantile
Marine Department, Calcutta, who
was in Port Blair in May 1960 in con-
nection with the work of Deck Pas-
sengers’ Welfare Committee;

(¢) whether it is true that the vessel
in question has been lying for the last
five years or so and if so, what is its
condition now; and

(d) what are the opinions of Capt.
Javdekar, Marine Engineer and Har-

bour Master respectively about this
vessel?

The Minister of Home Affairs (Shri
G. B. Pant): (a). Yes; an indent has
been placed by the Administration
with the Director General, Supplies
and Disposals.

(b). Yes; the vessel “Mahmoodiya”
belonging to Akoojee Jadwet & Co.,
was inspected by Captain Javdekar.

(c). The vessel has been lying in
the harbour for some years and &
technical inspection was needed to

assess its suitability for use as a water
boat.

(d). Captain Javdekar, the Harbour
Master and the Marine Engineer, Port
Blair, were unanimous in their opinion
that the wessel required extensive
repairs. The purchase of the boat was
not considered worthwhile in view of
the high costs of repairs involved.

Collection of Excise Duty

1179 Shri Kalika Singh:
"\ Shri K. U, Parmar:

Will the Minister of Finance be
pleased to state:

fa) the amount of excise duty col-
lected region-wise for the years 1956-
57, 1957-58, 1958-58 and 1959-60;

(b) whether there has been an un-
due rise or fall in the amount related
to any particular commodity or com-
modities;
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(c) if so, the reasons thereof; and

(d) the division between Central
Government and States according 1o
the recommendations of the Second
Finance Commission in the aforesaid
years? 5

The Minister of Finance (Shri
Morarjl Desai): (a) and (d). A state-
ment showing the available informa-
tion 1s laid on the Table of the House.
[See Appendix II, annexure No. 693].

{b) and (c). The revenue realisa-
tions from ull the excisable commo-
dities except from Motor Cars, have
shown uniformly an upward trend due
chiefly to the following reasons:—

(i) enhancement in the rates of
basic excise duties in respect
of certain cormmeodities;

(ii) expansion of industries re-
sulting in more production and
consequently more clearances
of certain commodities from
year to year;

fiil) imposition of additional dut-
ies of excice on Tobacco,
Sugar and Textiles in lieu of
State Sales.tax under the Ad-
ditional Duties of Excise
(Goods of Special Importance)
Act, 1957; and

(iv) imposition of additional duties
of excise on certain Mineral
Qils.

The fall in revenue from Motor
Cars is mainly attributable to lower
production of the larger passenger
cars which alone had ben subjected to
excise duty from 1st December, 1956
to 28th February, 1960.

Commonwealth Education Co-
operation Scheme

1180, Shri Kalika Singh: Will the
Minister of Education be pleased to
state:

(a) whether India is participating
in the ‘Commonwealth Education Co-
operation’ Scheme set out in a White
Paper by the UK. Government;

(b) it so, how;

371,

(c) whether the scheme was fram-
ed with prior consultation of India;

(d) if so, what opinions had been
given by the Indian Government;
and

(e) what impact Indian teachers are
likely to make on British people?

The Minister of Eduocation (Dr.
K. L. Shrimali): (a) Yes, Sir.

{b) (1) Being a member of the
Commonwealth, India for her part is
offering 200 scholarships/fellowships
to other members of the Common-
wealth and under the Teacher Train-
myg and Exchange Programmes wil
provide Teachers principally at school
level for service in other Common-
wealth countries; in addition will ex-
change more experienced Teachers
with other Commonwealth Countries.

(2) India will avail of offers of
scholarship/fellowship, and facilities
for Teacher Training made to her by
other Commonwealth Countries.

(3) India will also share in the cost
of the maintenance of the Common-
wealth Education Liaison Committee
set up in London to co-ordinate all
the activities of the Scheme,

(c) Yes, Sir.

(d) and (e). The Government of
India endorsed the main objective of
the Scheme which is designed to set
in motion a constructive effort to
share the educationl resources avail-
able in all Commonwealth countries
to the greater common advantage of
the people of the Commonwealth.

Seminar on Rural Higher Education

1181. Dr. Ram Subhag Singh: Will
the Minister of Educatfon be pleased
to state:

(a) whether a seven-day Inter-
State Seminar on Rural Higher Edu-
cation sponsored by the Union Edu-
cation Ministry was recently held in
Bhopal, and

(b) if so, the recommendations
made at that Seminar?
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“The Minister of Education (Dr.
K. L. Shrimali): (a) Yes, Sir.

(b) The participants prepared sylla-
buses for the Three Year Course in
Agriculture and Post-diploma Course
in Community Development, empha-
sised the necessity of strengthening
research and extension activities, sug-
gested fields for investigation or topics
for research work in various subjects,
and recommended the starting of
Post-diploma courses in the Rural
Institutes. They also suggested in-
creased internalisation of examina-
tions, and a revised distribution of
time on various subjects.

Lepchas

1182. Shri J. B. §. Bist: Will the
Minister of Scientific Research and
Cultaral Affairs be pleased to state:

(a) whether Government have made
any study to find out the reason for
the decline in population of the
Lepchas, a tribe living on the borders
of West Bengal and Sikkim; and

(b) if so, what are their findings?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr,
M. M. Das): (a) No, Sir.

(b) Does not arise.

State Emblem

1183, Shri Jadhav: Will the Minis-
ter of Home Affairs be pleased to
state:

(a) whether it is a fact that recent-
ly there has been an increasing use
of State Emblem for commercial pur-
poses; and

(b) if so, what is the total number
of infringements of the provisions of
Emblems and Names (Prevention of
Improper Use) Act, 19507

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
and (b). The information is being
collected and will be laid on the
Table of the House in due course.
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Cases against A.IL Officers

1184. Shri Vasudevan Nair: Will
the Minister of Finance be pleased to
refer to the reply given to Unstarred
Qucstion No. 407 on the 24th Feb-
ruary, 1960 and siate:

(a) whether adjudication proceed-
ings against the Senior Officer of A.LL
by the Bombay Customs authorities
are over;

(b) if so, the details thereof: and

(c) the decision taken therean?

The Minister of Finance (Shri
Morarji Desai): (a) Yes, Sir.

(b) and (c). The detained foreign
currency, viz., 200 Swiss Francs, 39
U.S.A. Dollars, 2} &£ sterling and the
travellers' cheques wvalued at $1C0
U.S.A. has been confiscated absolute
lv, and a personal penaty of Rs. 100
imposed on the officer as a person
concerned in the offence.

Fire in H, & S. Factory, Kanpur

1185 Shri Jagdish Awasthi:
* | Shri S. M. Banerjee:

Will the Minister of Defence he
pleased to state:

(a) whether there wag fire in H, &
S. Factory, Kanpur in June, 1960;

(b) if so, the cause of this fire;

(c) whether this fire took place
after the factory hours;

(d) whether any departmental in.
quiry has been held; and

(e) if so, with what results?

The Minister of Defence (Shri
Erishna Menon): (a) to (e). A fire
broke out in Harness & Saddlery
Factory Kanpur, on 28th May 1960 at
8-30 p.m. after factory hours, An
Enquiry has been ordered. The pre-
ceedings of the Board of Enquiry are
under examination.
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Desalination of Sea Water

1186, Shri Narasimhan: Will the
Winister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether any experiment has
achieved so far and what is the cost
sea water in‘o fresh water; and

(b) if so, what are the resulls
achieved so far and what is the coat
of the experiment?

The Minister of Scientific Research
and Cultural Affairs (Shri Homayun
Kabir): (a) We have conducted nn
such experiments.

(b) Does not arise.

Annoal Plans of Development for
Andaman Islands

1187, Sardar A, S. Saigal: Will the
Minister of Home Affairs be pleazed
to state:

(a) whether public representatives
in the State Planning Committee and
Members of the Chief Commissioner’s
Advisory Council in the Andaman
Islands have been given copies of the
annual plans of development for the
years, 1958-59, 1959-60 and 1960-61;

(b) if not, the reasnns therefor;

(¢) whether two such members
made requests to the local adminis-
tration for the supply of these annual
plans;

(d) if so, whether and when they
were given the copies asked for; and

(e) if not, the reasons therefor?

The Minister of Home Affairs (Shri
G. B, Pant): (a) and (b). Copies of
the Second Five-Year Plan were sup-
plied to all members of the State
Planning Committee and the Chief
Commissioner's Advisory  Council.
The Administration was not follow-
ing the practice of supplying copies of
the annual development plans to
them. However, copies of the 1860-
61 annual plan have been made avail-
zble to all the members except cne
who is at present away from the
1slands. The Administration have

peen instructed to supply copies ci
all development plans to the mem-
bers regularly in future.

fc) Yes

(d) and (e). Copies of annual
development plans for the years 1958
59 and 1959-60 were not supplied to
them for want of spare coples How-
ever, copies of the annual develsp-
ment plan for 1960-61, containing
crogress reports of development prc-
zrammes included in the Second Five-
Year Plan, have since been suplied to
them,

Upper Division Clerks

1188. Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
tn state:

(a) whether it is a faet that a num-
ber of Upper Division Clerks qualified
in the Departmental Competitive
Examination for the Assistants Grade
held by the U.P.5.C. in January, 1958;

(b) if so, their number and ‘how -
many of them have been confirmed:

(c) whether it is also a fact tnat
most of the Upper Division Clerks
were not even in position as Assistant
tn the date from which they have
been confirmed or are proposed to b2
confirmed; and

(d) if so, what are the reasons
therefor?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
Yes.

(b) 125. Out of them 118 have
been confirmed in Grade IV (Assist-
ants) of the Central Secretariat Ser-
vice.

(e) No.

(d) The question does not arise,

Woolley's Repori on Archaeology

1189 Shri Tangamani: Will the Min-
ister of Scientific Research and Cul-
taral Affairs be pleased to state:

(a) whether recommendations con-
tained in Sir Leonard Woolley's Re-
port of 1930 on Archseology have
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been  implemented regarding the
Southern Circle;

(b) if so, the nature of the steps
taken; and

(c) if not, the reasons therefor?

The Deputy Minister of Scientific
BResearch and Cultural Affairs (Dr.
M, M. Das): (a) No, Sir.

(b) Does not arise.

(¢) The recommendations of Sir
Leonard Woolley in regard to archaeo-
logical work in the South is now out
of date, due to recent advancement in
the knowledge of South Indian Arch-
aeology.

Staff for Museums

1190. Shri Tangamani: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether training in museology
is given to the staff manning museums,
and

(b) if so, the nature of the training
given?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) Yes, Sir.

(b) The training consists of lectures,
tutorials, demonstrations, practical
training and visits to archaeological
sites and museums.

Murder in Tilak Nagar

1191. Shri Daljit Singh: Will the
Minister of Home Affairs be pleased
to state:

(a) whether a murder took place
in broad day light in Tilak Nagar re-
cently; and

(b) if so, the details thereof and the
action taken by Government in this
respect?

The Minister of Home Affairs (Shri
G. B, Pant): (a) and (b). No. On the
23rd July, 1960, a person was murder-
ed in Subhash Nagar in the jurisdie-
tion of Tildk Nagar Police Station at

about 11-45 p.m, Of the six persons
suspected of committing the offence,
three have been arrested while the
others have been declared proclaimed
offenders. The case is under inwvesti-
gation.

Harijan Welfare

1192, Shri Jadhav: Will the Minister
of Home Affairs be pleased to state:

(a) whether a meeting of the Cen-
tral Advisory Board for Harijan Wel-
fare was held on the 29th August,
1960 in New Delhi;

(b) if so, what are the recommend-
ations made by the Board; and

{c) the action proposed to be taken
thereon?

The Deputy Minister of Heme
Affairs (Shrimati Alva): (a) The
meeting was held on the 29th July,
1960.

(b) A copy of the recommendations
is laid on the Table of the House.
[Sez Appendix II, annexure No, 70].

(¢) Recommendations on item Nos, 1
and 4 will be kept in view in for-
mulating the Third Five Year Plan.
Necessary suggestions have  already
been sent to the State Governments
and Union Territories Administrations,
Recommendations on item No. H)
will be brought to the notice of the
State  Governments/Administrations
concerned. No action is called for in
regard to recommendation on item
No. 3.

In respect of the last sentence of
recommendation on item No. 4 neces-
sary action is being taken in the
Ministry.

Food Articles for Defence Establish-
ments in Madras State

1198. S8hri 8. R. Arumugham: Will
the Minister of Defence be pleased to
state:

(a) the number of contractors who
supply food articles and milk to the
defence establishments and training
centreg in Madras State;
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(b) whether the Co-operative Milk
Supply Unions at Coimbatore and
Ainavaram came forward for supply
to these institutions and whether their
offers were accepted; and

(c) the wvalue of milk purchased
from these co-operative organisations
during 1959-60?

The Minister of Defence (Shri
Krishna Menon): (a) Twelve, Sir,

(b). Yes, Sir, the offer of Madras
Co-operative Milk Supply Union Ltd.,
Ainavaram alone was accepted. The
offer of Co-operative Milk Supply
Union, Coimbatore was not accepted,
as their rates were high in comparison
with local market rates.

(c) Rupees two lakhs, sixteen
thousand and six hundred approxi-
mately.
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Bihar-West Bengal Border Dispute

S Shri 8. C. Samanta:
1198.9_ Shri Subodh Hansda:

Will the Minister of Home A!h.ln
be pleased to refer to the reply givea
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to Starred Question No. 608 on the
3rd March, 1960 and state:

(a) whether the Chief Secretaries
of the Governments of West Bengal
and Bihar have since made any on-
the-spot enquiry to find out whether
the village of Gobindapur on  the
border of the districts of Malda in
West Bengal and Purnea in Biliar,
iz part of West Bengal or Bihar; and

(b) if s0, when and with what
results?

The Minister of Home Affairs (Shri
G. B. Pant): (a) and (b). There have

en exchanges of notes on the sub-
ject belween the two Governments
ani after these notes have been ex-
amined, the two Chief Secretaries
will meet and discuss the matter fur-
trer.

Coking Coal

1199, Eumari M. Vedakumari: Will
tte Minister of Steel, Mines and
Fuel be pleased to state:

(a) the present annual production
of coking coal;

{b) the annual requirements of
coal by steel industry; and

(c) the present supply position?

The Minister of Steel, Mines  and
Fuoel (Sardar Swaran Singh): (a) The
annual level of production of coking

* coal is about 14 million tons.

(by The total requirements of coal
for the steel plants during 1960 are
9:2 million tons, including 1'3 million
tons of non-coking coal.

(c) The present supply position is
adequate,

Copper Ore Deposits in Bastar
District

1200. Eumari M. Vedakumari: Will
the Minister of Steel, Mines and Fuel
be pleased to state:
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(a) whether copper ore deposits
have been discovered in Bastar dis-
trict of Madhya Pradesh;

(b) if so, what is the estimated
potential of these deposits; and

(c) what steps Government have
taken to exploit these deposits?

The Minister of Mines and Oi1
(Shri E. D, Malaviya): (a) Yes, Sir.
Some occurrences have been recorded
during preliminary survey.

(b) and (e). Detailed investigation
by drilling has been in progress with
a view to determine the extent, quan-
tity and quality of mineralisation. It
is premature to say anything about
exploitation at the present stage of
investigations,

12 hrs.
PAPERS LAID ON THE TABLE

AntexpwvenTs 10 Coar MiNes (Conser-
VATION AND SAFETY) RULE

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): 1 beg
to lay on the Table a copy of Notifi-
cation No. G.S.R. 933 dated the 13th
August, 1960, making certain further
amendments to the Coal Mines (Con-
servation and Safety) Rules, 1954,
under sub-section (4) of Section 17
of the Coal Mines (Conservation and
Safety) Act, 1952. [Placed in Lib=
rary, See No. LT-2303/60].

ACTION TAKEN BY GOVERNMENT ON AS-
SURANCES

The Minister of Parllamentary
Affairs (Shri Satya Narayan Sinha):
I beg to lay on the Table a copy of
each of the following statements
showing the action taken by the Gow-
ernment on various assurances, pro-
mises and undertakings given by the
Ministers during the various sessions
of Second Lok Sabha.
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(i) Statement No. 1, Eleventh
Session, 1960. [See Appendix
II, annexure No. 72].

(ii) Supplementary Statement No.
IV, Tenth  Session, 1960.
[See Appendix II, annexure
No. 73].

(iii) Supplementary Statement No.
VII, Ninth  Session, 1959,
[See Appendix II, annexure
No. 74].

(iv) Supplementary Statement No.
X, Eighth Session, 1959.
[See Appendix II, annexure
No. 75].

(v) Supplementary Statement No.
XXXI, Fourth Session, 1958,
[See Appendix II, annexure
No. 76].

NOTIFICATION ISSUED UNDER Sea Cus-
TOMS ACT

The Minister of Revenue and Civil
Expenditure (Dr, B. Gopala Reddl):
I beg to lay on the Table a copy of
Notification No. G.SR. 899 dated the
6th August, 1960, under sub-section (4)
of Section 43B of the Sea Customs
Act, 1878, [Placed in Library. See
No. LT-2304/60].

MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to report
the following message received from
the Secretary of Rajya Sabha:—

‘I am directed to inform the
Lok Sabha that the Rajya Sabha,
at its sitting held on Thursday,
the 18th August, 1960, passed
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the enclosed motion concurr-
ing in the recommendation of
the Lok Sabha that the Rajya
Sabha do join in the Joint Com-
mittee of the Houses on the Bili
to provide for the better super-
vision and administration of cer-
tain religious trusts, The pames
of the members nominated by the
Rajya Sabha to serve on the said
Joint Commitiee are set out in
the motion.

MoTtioN

“That this House concurs in the
recommendation of the Lok Sabha
that the Rajya Sabha do join in the
Joint Commi:itee of the Houses on the
Bill to provide for the better super-
vision and administration of certain
religious trusts, and resolves that the
following members of the Rajya
Sabha be nomina:ed to serve on the
said Joint Committee;—

. Shri Faridul Haq Ansari,
. Shri M. Basavapunnaiah,

. Shrimati Bedavati Buragohain,
. Shri R. S. Doogar,

. Shri P. D. Himatsingka,
Shri Jugal Kishore,

Shri R. K. Malviya,

. Shri Tarkeshwar Pande,

. Shri Harihar Patel,

. Shri G. Rajagopalan,

. Shri K. K. Shah,

. Shri B. P. Basappa Shetty,
. Shri R. P. N. Sinha,

. Shri M. D. Tumpalliwar,
. Pandit S. S. N. Tankha".
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12-02 hrs.

STATEMENT RE: INCIDENT IN-

VOLVING AN INDIAN CREW ON

DUTY WITH U. N. COMMAND AT

LEOPOLDVILLE AIRPORT IN
CONGO

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): Hon. Members must have
seen repor:s in the press about an un-
fortunate incident, involving an Indian
crew on duty with the U. N. Com-
mand, at Leopoldville airport in
Congo on the 18th August. I should
like to give the House the information
that has reached us about this inci-
dent.

On the morning of the 18th August,
Flt. Lt. Virmani, Captain of an air-
craft engaged on U. N. duty, had load-
ed three civilian Moroccans as part of
U. N. Technical Assistance pro-
gramme and 14 Canadian soldiers
with equipment for Coquilhatville.
He had just staried one of the engines
of the aircraft when armed members
of the Congolese Force Publique
surrounded the aircraft and ordered
the crew to dismount under gunpoint.
The Congolese had positioned a jeep
mounted with a Browning machine
gun, Flt. Lt. Virmani switched off the
engine and his Indian crew dismount-
ed from the aircraft. The passengers
astayed behind in the aircraft. The
crew were manhandled by the Congo-
lese soldiers and made to raise their
arms. They were then led towards
the control tower building in a hands-
up position. During their journey
the crew told the Congolese that
they were Indian nationals and after
some argument amongst themselves
the Congolese released the Indian
personnel. Although manhandled
they -received no injuries.

The Indian personne] withdrew in-
to the United Nations Movement Con-
trol building. They saw some Congo-

involving an Indian
crew on duty with U.N.
Command at Leopoldville
Airport in Congo

Jese get into the aircraft. The Moroc-
cans came out and were manhandied,
one of them being beaten up. The
Canadians followed and started to
show their U. N. identifications to the
Congolese soldiers. One Canadian
officer and three Other Ranks were
beaten up, the officer being seriously
injured with rifle butts. ~

The Congolese later explained that
they suspected the Canadians to be
Belgian paratroopers. The U. N.
Secretary General has sent a protest
to the Congolese Government on the
incident. I have myself sent a mess-
age to the Prime Minister of the Re-
public of Congo, expressing my deep
regret at this incident. I have point-
ed oui to him that the Government
of India have, at great inconvenience
to themselves, spared India personnel
to serve the Congo in the present
crisis, in order to assist the Republic
of Congo in restoring peace and
stability. The Government and the
people of India have the most friendly
and sympathetic feelings for the Re-
public of Congo, whose indgpendence
they have welcomed. It is therefore
a matter for sorrow to wus that the
Indian personnel should be given un-
{riendly and rough treatment. I have
expressed the hope that there will be
no recurrence of incidents of this type
and that full facilities will be given
to the Indian personnel to perform
the service to the Congo State for
which they have gone there.

Shri Braj Raj Singh: In view of
the wery profound sympathy for the
cause for which the Republic of
Congo is fighting, may I know whe-
ther the Prime Minister is trying to
ascertain in what conditions this in-
cident happened and also whether this
incident will not recur?

Shri Jawaharlal Nehru: I have just
stated what I knew. I do not under-
stand the question.

Mr. Speaker: All the threa will
exhaust their questions.
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Shri Tridib Kumar Chaudhuri
{Berhampore): It seems that all the
forces that we have sent to Congo are
under the U. N. Commission. So,
have we also taken up this matter at
the U. N. end to see that effective
steps are taken to prevent recurrence
of this kind of thing.

Shri Jawaharla] Nehru: I do not
understand this. It is the U. N. which
is taking i: up. The Chief of Staff
is an Indian officer there.

Shri Goray (Poona): This incident
may be taken as a symptom of the
growing rift between the Prime
Minister of Congo and the UN. To-
day, in the press, it is reported that
the Prime Minister of Congo has said
that they are ready to renounce UN.
help. If these things happen, what
will be our atticude? We are going
there to help the Congo Government.
If there is rift between the Congo
Government and the UN., what role
can our soldiers play there,

Shri Jawaharlal Nehru: I cannot
deal with hypothetical questions, It
is rather delicate. I am not prepared
to give any answer. If any situation
arises, we have to consider. The
maiter iz under the consideration of
the Security Council and they cre
meeting tomorrow evening.

12-10 hrs.

STATEMENT RE: PALAI CENTRAL
BANK

Mr. Speaker: The Finance Minister.

The Minist of Fi (Shri
Morarji Desal): The statement is six
pages long. If you want, I will lay
it on the Table of the House. Other-
wise, 1 will read.

Some Hon. Members: Read.

Mr. Speaker: Yes.

Shri Morarji Desai: With your per-
mission I should like to make a state-
ment about the Palai Central Bank.
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Hon'ble Members will remember
the statement I made on the floor of
the House after the Kerala High
Court had admitled the petition for
the winding up of this Bank and
appointed a provisional liquidator. 1
then gave the House all the facts
which were then 1n *the possession of
the Governmeni. I have since had
the advantage of a detailed discussion
with the Governor of the Reserve
Bank.

There is considerable misunder-
slanding about the action taken by the
Reserve Bank in asking for the wind-
ing up of the Palai Bank. The Re.
serve Bank has been criticised by
some for not taking earlier remedial
action and by others for having taken
too precipitate an action. There haz
also been some criticism about the
view taken by the Reserve Bank re-
garding the financial position of the
Palai Bank.

I shall first deal with certain gene-
ral issues whict have been raised in
in the public discussions following the
action taken against the Bank. There
appears to be a mistaken belief ‘hat
because a bank is a scheduled bank,
the Reserve Bank or someone else has
guaranteed the proper working
of the- institution and has in
some way underwritten its depo-
sits. The mere fact that the bank
is entered in the Second Schedule to
the Reserve Bank of India Act does
not carry with il any such implica-
tion, It merely ineans that the bank
is of a certain minimum financia!
standing, that it has to make certain
statutory deposits with the Reserve
Bank and because of its inclusion in
the schedule it gets the benefit of cre-
dit from the Reserve Bank on suitable
terms and conditions. The Reserve
Bank of India Act by itself does not
confer any degiee cf control or super-
vision over the cffairs of the sche-
duled banks. Tic Reserve Bank's
powers of supervision and contrcl
flow from the provisions of the Bank-
ing Companies Act, 1949. I shall have
occasion to menticn later something
about the Reserve Bank's supervision
of this bank.
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[Shri Morarji Desai)

There is also some confusion re.
garding the licensing of this bank.
The Banking Conipanies Act provides
for the licensing of all new banks.
For Dbanks already functioning
when the Act cume into effect, pro-
vision is made for the grant or re-
fusal of a licence after the expiry of
three years from the commencement
of the Aet. Until a licence is refused,
the banks are allowed to carry on
business. The Palai Central Bank
has been functioning since 1927 and
the question of giving or refusing a
licence to it arose only in 1954,
three years after the Banking
Companies Act came into effect
in the then Part B State of Travan-
core-Cochin, But in actual fact a
licence was not issued to this ban%.
It had not bren refused a licence
either in terms of the Act because
such refusal would have meant ‘he
closure of the bank. I mention this
particularly because there appears t3
be an impression in certain quarters
that this bank had been licensed by
the Reserve Bank.

" The Banking Companies Act pro-
vides for the statutory inspection by
the Reserve Bank of banking com-
panies, whether scheduled or mon-
scheduled. These inspections were con-
menced in 1950 and adequate machi-
nery for continuwus inspection has
since then hean progressively  built
up by the Rescrve Bank. The main
purpose of these inspections is to
secure that the banks function effi-
ciently and ir the interests of the
depositors and the Reserve Bank uses
them primarily fur guiding and aa-
vising the managemment and not as an
instrument for the dissolution of these
institutions except when this is ines-
capable in the interests of the depo-
sitors. These inspcctions cover a large
number of institutions, most of whom
have grown up for a period of years.
Not all of them ure without defecta.
Some of the Jefccts are capable of
quick rectification while others will
take more time. There is also the
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question of getting the cooperation of
the management which may not al-
way be forthcoming in full measure.
In dealing with inspected banks, the
Reserve Bank has to take into careful
consideration the effect of any drastic
action against the bank both on its
depositors and on the banking system
generally in the area in which tha
bank functions Confidence is a par-
ticularly sensitive plant and any
damage done to it cannot easily Le
repaired. It is incumbent on the
Reserve Bank v take all these factors
into account before takings any drastic
action. It is bound to take all steps
possible to nurse even an unsound
institution so long as there is a chanca
of its being renabiiitated. It is only
when there is no chance of this and
the depositors' interests are in danger
of further damage that the bank will
be justified in applying for a liquida-
tion. It is against the background of
these considerations that one has to
judge the propricty of the action
taken by the Reserve Bank and the
timing of thiz acion.

As [ mentioned in the statement
made earlier in thic House, the Pa'a:
Ceniral Bank was inspected [four
times in the last ten years, in 1951
1956, 1958 and 1950. In between there
were two rough and quick inspecticns
in 1953 and 1955, The defects nolized
in these inspections were taken up
with the managrment and over a long
period the Reserve Bank made
patient and continuous efforts to maize
the management rectify the defects,
and secure a mcre efficient function-
ing of the instituiion. It is tragic that
these efforts proved of no avail. While
during this period there had been a
progressive deterioration in the bank’z
position, the Rezerve Bank considered,
and I think it was right in this view,
that drastic action such as refusing
a licence or putting the bank into
liquidation should not be taken until
it was clear beyond doubt that there
was no hope of rehabilitating it and
that the interests of the depositors
were in immediate jeopardy. If the
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recent run on the institution had not
taken place, even then it would have
required many years of patient effort
to put this bank on its feet. But the
loss of confidence in the institution
evidenced by the run and the large
sums suddenly withdrawn from it
ruled out any hope of rehabilitation
and left the Reserve Bank with no
option but to ask for a winding up in
the interests of the remaining depo-
sitors. If action had been taken ear-
lier, it might have been open to the
criticism that sufficient tiine and op-
portunity had not been provided for
those conrtolling the bank to set their
house in order. If it had been defer-
red, there was every chance of pre-
ferred creditors and those with de-
mand liabilities getting away with
what was readily available, leaving
the other creditors to face a dead loss.
One has to balance nicely the various
conflicting considerations and with
full knowledge of all the factors in-
volved, I have little doubt that the
action taken by the Bank and its
timing were appropriate,

I shall now deal with the criticism
that the financial position of the bank
did not justify the authorities in ask-
ing for its winding up. I gave certain
figures regarding this in my earlier
statement to the House, These figures
have since been controverted by some
of the Hon'ble Members, who have
produced certain figures purporting to
show the position immediately before
the winding up of the bank. The
sources from which these figures have
been obtained are not clear. It has
been stated that at the time the bank
was closed it had over Rs. 4 crores as
liquid assets made up of Rs. 1:38 crores
of cash and bank balances, Rs. 17
crores of Government securities, Rs. 5
lakhs in shares and debentures, Rs, 80
lakhs in advances against gold and
Rs. 30 lakhs in advances against
other saleable assets. But when the
position is that a bank has to meet
its payments over the counter, the
only really liquid assets available to

it are the actual cash, the available .
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Baiix
Government securities and balances:
in other banks which could be readily
drawn. The position in regard to the
balances available with other banks
is not clear but the information with
the General Manager of the Bank
when he met the Governor and senior
officers of the Bank in Bombay was
that the cash and borrowing powers
on securities still available to him
were Rs. 50 lakhs and Rs. 100 lakhs
respac.ively. Thess figures have
since been confirmed by him. Even
it the available assets were some-
what larger, I do not think this
would have made any difference to
the final decision of the Reserve
Bank. Between the publication of
the last balance sheet of the institu-
tion and the date of its winding up
Rs. 150 lakhs or so of deposits had
been withdrawn. The further ready
cash and borrowing powers avail-
able to the bank amounted to only
Rs. 150 lakhs. The other good assets,
such as advances on gold, etc. are not
really cash and would not have
been readily available for payment.
‘The overall position of the bank was
also unsound. Out of its total ad-
vances of Rs. 5'6 crores as on the 29th
July 1960, Rs, 219 lakhs were irre-
coverable and Rs. 18 lakhs doubtful
A sum of Rs. 112 lakhs had been
locked up in advances not easily
realisable, a substantial portion of
which is likely to prove irrecover-
able. Even before the recent run om
the bank, the interests of the deposi-
tors had been grieviously affected by
the large amount of irrecoverable.
doubtful and difficult advances and
this had been made worse for the re-
maining depositors by the large with-
drawals which had substantially re-
duced the readily available assets.
Any further delay in winding up the
bank would have only meant that the
run would have continued and the
preferred creditors would have got
away with whatever ready assets
were available. In all the circums-
tances, I believe that the action taken
by the Reserve Bank was inescapable
and was not taken a moment too
$00M.
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Palai Central Bank
[Shri Morarji Desai]
The liquidation of any bank and
particularly a bank with large de-
posits is a tragic event which brings
in its trail privation and hardship to
thousands of people, big and small.
It is not that Government are unsym-
pathetic to the plight of the deposi-
tors. We have in recent years sought
to protect the interests of the deposi-
tors by various amendments to the
Banking Companies Act. In the light
of the present development, we are
considering if the interests of the de-
positors and particularly the smaller
ones could not be protected to a
greater extent than at present. We
are also examining the question of
securing quicker initial relief to the
depositors of banks going into liquida-
tion. This may involve an amend-
ment of the existing law and while
the matter is under urgent examina-
tion, the House will appreciate that
I am not in a position to make any
precise announcement.

I have seen suggestions made in
some quarters that Goverament should
come to the direct assistance of the
depositors in this institution, It is not
proper to ask the general taxpayer to
pay for the loss of an individual con-
cern and any concession will have to
be extended to other institutions simi-
larly placed. I am sure the House
will not consider me as wanting in
sympathy for the plight of the depo-
sitors if I invite its attention to the
wider implications of such a propo-
sal.

Shri Braj Raj Singh (Firozabad):
May I put a question?

Mr. Speaker: No.

Shri Braj Raj Singh: May I put a
question only about the licensing of
the bank? The hon. Minister has dis-
closed that there were four inspec-
tions. ...

Mr, Speaker: Order, order. The
hon. Member may resume his seat.
I am going to allow a discussion on
this matter. It has been all along
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asked for. The statement may kindly
be read by all hon, Members. I shall
have the statement circulated to every
hon. Member.

We shall have a discussion on this,
which would commence at 4 p.m. on
Monday, the 22nd August, 1860. It
will go on till 6-30 r.v. on that day.
If I find that there are a number of
hon. Members who not merely repeat
but certainly add to the discussion, I
shall consider the desirability of hawv-
ing it stand over, and we shall take
it up on the next day at about 4 p.m.
or 5 p.m. and carry on till such time
as is necessary. Ample opportunity
will be given for discussion. Hon.
Members will hold their souls in
patience. Let them study every
point and then come before the House
on Monday.

12.21 hrs.
BUSINESS OF THE HOUSE

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
With your permission, Sir, I rise to
announce that Government Business
in this House for the week commenc-
ing Monday, the 22nd August, 1960
will consist of:—

(1) Discussion on the Draft Out-
line of the Third Five Year
Plan on a motion to be moved
by the Minister for Planning;

(2) Consideration of any item of
business carried over from
today's Order Paper;

(3) Discussion and voting on the
Supplementary Demands for
Grants (General) for 1960-61;

(4) Consideration and passing of
the following Bills:—

The Central Excises (Conver-
sion to Metric Units) Bill,
1960;
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‘The Standards of Weights and

Measures (Amendment)
Bill, 1960;

The Indiam Trade  Unions
(Amendment) Bill, 1960:
and

The Legal Practioners Bill,

1959, as reperted by the
Joint Committee,

(5) Discussion on the closure of
the Palai Central Bank to be
raised by Shri P. T. Punnoose
and others on Monday, the
22nd August, at 4 r.M.

I may also inform the House :that
the discussion on the present interna-
tional situation and the policy of the
Government of India in relation there-
to will take place on the 31st August,
1960.

12:23 hrs.

COMMITTEE ON ABSENCE OF
MEMBERS FROM THE SITTINGS
OF THE HOUSE

BWENTY-FIRST REPORT

Shri Chandak (Chhindwara): 1 beg
to present the 2lst Report of the
€ommittee on Absence of Members
from the Sittings of the House.

1 also lay on the Table a copy of the
statement showing names of Members
who have been absent for fiftesn
days or more continuously, durimg the
period 21st March—29th April, 1960
in the Tenth Session.

CORRECTION OF ANSWER TO
STARRED QUESTION NO. 440

The Deputy Minister of Finance
{Shri B. R. Bhagat): With your
permission, Sir, I beg te correct the
reply given to supplementaries asked
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on Starred Question No. 440 on the

17th August, 1960.

During the course of supplemen-
taries on the Question, Shri S. M.
Banerjee asked as under:

“The hon. Deputy Minister
stated that the Director of Enforce-
ment is taking all possible steps.
May I know whether a responsi-
ble officer of the Air India Inter-
national, who is said to be the son

of Mr. Chatterjee, the Director
wag involved in the foreign
exchange violation? If so, what

action was taken against him?
May I also know whether it is
a fact that the case was hushed
up?”

My reply was as follows:

“No; the case was not hushed
up. He was fined and the ques-
tion of taking some legal action
is under consideration. So, I re-
pudiate the insinuation that any
such thing has been hushed up.
It is never hushed up.”

As I wag not able to hear properiy
Shri S. M. Banerjee's question,
especially, the latter part which refer-
red to the son of Shri Chatterjee, the
Director T misunderstood the question
and the reply I gave related to an
entirely different person who was
also an official of the Air India Inter-
national and who was fined by Cus-
toms authorities under the Sea Cus-
toms Act read with the appropriate

provisions of the Foreign Exchange
Regulations Act for being found in
possession of unauthorised foreign

currency and travellers cheques while
going abroad. Shri Chatterjee's son,
as far as Government is aware, has
not been involved in any case of
foreign exchange violation nor has
there been any allegation to that
effect. I regret the error which crept
in my reply.
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12-26 hre,
ELECTIGN TO COMMITTEE

CENTRAL ADVISORY BOARD OF ARCHAEO-
LOGY

The Minister of Scientific Research
and Cuoltural Affairs (Shri Homayun
Kabir): I beg to move:

“That in pursuance of paragraph
1(g) of the Ministry of Education
and Scientific Research Resolution
No. F.11-10/57-C.1, dated the 26th
February, 1958, the Members of
Lok Sabha do proceed to elect,
in such manner as the Speaker
may direct, two Members from
among themselves to serve as
Members of the Central Advisory
Board of Archaeology, for the
unexpired portion of the term
ending on the 31st July, 1961, sub-
ject to the other provisions of the
said Resolutions.”

Mr. Speaker: The gquestion is:

“That in pursuance of paragraph
1(g) of the Ministry of Bducation
and Scientific Research Resolu-
tion No. F.11-10/57-C.1, dated
the 26th February, 1958, the Mem-
bars of Lok Sabha do proceed
to elect, in such manner as the
Speaker may direct, two Mem-
bers from among themselves to
serve as Members of the Central
Advisory Board of Archaeology,
for the unexpired portion of the
term ending on the 31st July,
1961, subject to the other provi-
sions of the said Resolutions.”.

The motion was adopted.

1227 hra.
BUSINESS ADVISORY COMMITTEE
Frrry-FoURTH REPORT
The Minister of Parliamentary
Affairs (SBhri Satya Narayan Sinha):
1 beg to move:

“That this House agrees with
the Ffty-fourth Repart of the
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Business Advisory Committee pre-
sented to the House on the 19th
August, 1960.”.

Mr. Speaker: Motion moved:

“That this House agrees with
the Fifty-fourth Report of the
Business Advisory Committee pre-
sented to the House on the 19th
August, 1960.”.

Shri Braj Raj Simgh: One thing is
not clear in the report. For the
Companies (Amendment) Bill, 1959,
as reported by the Joint Committee,
for the general discussion, two days
have been allotted. What about the
clause-by-clause consideration?

Mr. Speaker: That will be in the
next session. If hon. Members have
general discussion during this Ses-
sion, then, in the light of the discus-
sion that takes place, they can table
amendments, and they can come pre-
pared to get along with the clause-by-
clause consideration in the next Ses-
sion.

Shygy Ranga (Tenali): Can we not
have more time than two days for
the general discussion?

Mr. Speaker: We shall see if more
‘mn two days are necessary.

Shri Naushir Bharucha (East Khan-
desh): The House should be prepared
to sit for an additional day.

Mr. Speaker: If it is necessary, and
a large number of hon. Members
want to participate, then, we shall see.

The question is:

“That this House agrees with
the Fifty-fourth Report of the
Business Advisory Committee
presented to the House on the
16th August, 1960.".

Theh motion was adopted.
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12.28 hrs.

MOTION RE: REPORT OF COMMIS-
SIONER FOR SCHEDULED CASTES
AND SCHEDULED TRIBES—contd.

Mr. Speaker: The House will now
take up further consideration of the
following motion moved by Shrimati
Violet Alva on the 18th August, 1960
namely:—

“That this House takes note of
the Report of the Commissioner
for Scheduled Castes and
Scheduled Tribes for the year
1958-59, laid on the Table of the
House on the 22nd December,
1959.".

Shri B. K. Gaikwad may kindly
continue his speech.

The time allotted for this is 6 hours
The time already taken is 3} hours;
the balance available is 24 hours. It
is now about 1230 p.m. That means
that this will conclude at 3 p.m. How
long will the hon. Minister require for
the reply?

The Deputy Minister of Home
Affairs (Shrimati Alva): About 15
to 20 minutes.

Mr. Speaker: I shall call her at
about 230 pm. or 240 pm. Now,
Shri B. K. Gaikwad. Hon, Members
may try to conclude within ten
minutes each. The points alone may
be stated, without trying to expand
them.

Shri B. K. Gaikwad (Nasik): 13
minutes were given to each hon
Member yesterday and also the day
before.

Mr. Speaker: That is true, But, as
the business draws to a close, time-
restriction bec ry. Al
right, I shall allow the hon. Member

15 minutes.
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Shri B. K. Gaikwad: Yesterday, I
was referring to the sfatement made
by the Deputy Minister, Shrimati
Alva, as regards the Neo-Buddhists.
The hon. Home Minister was also
pleased to tell us once that it was
he who had informed all the State
Chief Ministers to see that the faci-
lities which were given to the Sche-
duled Castes people were also given
to the Buddhists. I was told that
according to his suggestion, the Chief
Mtister of Maharashtra, Shri Yesh-
want Rao Chavan. ..

Mr. Sgeaker: Is it for all Buddhiste,
including high-class Buddhists?

Shri B. K. Gaikwad: No, Neo-Bud-
dhists.

Shri Rangm (Tenali): For Harijans
who have become Buddhists.

Pandit K. C. Sharma (Hapur): Thay
cease to be Harijans, when they be-
come Buddhista,

Mr. Speaker: That may be so, but
that is the contention of the hon.
Member Shri B. K. Gaikwad,

Shri B. K. Gaikwad: According fo
the suggestion made by the Home
Minister, he was the first Chief
Minister of Maharashtra, who came
forward boldly and announced that
all the facilities which are given to
the Scheduled Castes people and
which are enjoyed by them would be
extended to the Neo-Buddhists, ex-
cepting in respect of the political con-
cession regarding reservation of seats
in Parliament and the State Legis-
latures. I am really very grateful to
him for this.

Here, 1 just want te request the
Home Minister to advise all his Minis-
terg to give all educational and socio-
economic concessions including con-
cession in the rhatter of recruitment to
Government services, to the Neo-Bud-
dhists, which he has not done as yet.
I will now give my own observations
on the Report The Commissioner
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and his Assistant tour the country
every year and submit certain pro-
posals or recommendations in their
reports every year. If you just read
the reports you will find that since
the year 1951, they have made several
recommendations. In the year 1951, 64
recommendations were made, 109 in
1952, 224 in 1953, 151 in 1954, 232 in
1955 and 258 in 1956-57, 208 in 1957-58
and 341 in 1958-39. In all you will
find he has made 1557 recommen-
dations.

May 1 ask this Government, how
many recommendations they have im-
plemented up till now? The Poor
Commissigner for Scheduled Cadtes
and Scheduled Tribes s asked to
write such a big report after touring
all over the country. We ask him to
make certain suggestions and recom-
mendations. I just want to know
what is being done by the Government
in this behalf. If nothing has been
done, what is the use of keeping this
department and asking the Commis-
sioner to make recommendations and
do a'l these things and waste his time
as well as the time of the Parlia-
ment? T just want to know what Gov-
ernment is going to do in the matter.
As the time is short I will only men-
tion the points. If we were to go on
discussing this report point by point,
it will take hours together; and as I
have limited time. I would be very
brief.

As regards the removal of untoucha-
bility, you will find that nothing is
being done.

Mr. Speaker: The hon. Member will
kindly resume his seat. I will make
a suggestion with respect to this re-
port which comes up here again and
again. As soon as the report is pre-
sented, why not all the Members
belonging to the Scheduled Castes and
Tribes convene a meeting here in the
Central Hall—I am prepared to allow
the TIall for their use—and arrive at
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certain points which they must em-
phasise in respect of the report here?
Shri B. K. Gaikwad: Why Sche-
duled Caste Members only?

_ Mr. Speaker: Any hon. Member
who is interested. I am prepared to
agree to that. As soon ag a volumi-
nous report of this kind is presented
to the House year after year, a Com-
mittee of the Members interested maly
be convened and the hon. Minister
may be there and all the points may
be discussed to the satisfaction of the
Members, and whatever points have
to be brought up here may be brought
up. That can be done hereafter to
avoid consideration of many other
poidlie. The Commissioner may also be
invited.

Shri Tyagi (Dehra Dun): It is a very
good suggestion. We are grateful for
the suggestion. I think it will do
much good. The Report will be more
deeply and dispassionately examinged.
It will enable us to think about It
better,

Mr. Speaker: I may just add one
more thing. As soon as a report of
this kind is presented to the House
the hon. Minister may automatically
move the House for the appointment
of a Committee consisting of the re-
presentatives of the wvarious groups so
that they may sit at it and come for-
ward with their decisions...

The Minister of State in the Minls-
try of ¥Wlome Affairs (Shri Datar):
And some others also.

Mr, Speaker: Yes, it may consist of
all those persons who are interested.

Shri Ranga: I think this will apply
to the Report of the Commissioner for
Backward Classes also.

Mr. Speaker: In all cases hon.
Members must be satisfled with what
is happening. Government may be
doing & lot; and individual grievances
and other things may be disposed of
easily there, We will take note of this
in future,
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Shri B. E. Galkwad: Generally
speaking, the removal of untouch-
ability is the responsibility of the
Caste Hindus and not that of the so-
called untouchables. If this report
is to be considered at all, it has to be
considered by all including the Caste
Hindus, those who consider untouch-
ability as a gin.

Mr. Speaker: That will also be
allowed.

Shri B, K. Galkwad: Article 17 of
the Constitution says:

‘ “Untouchability" is abolish-
ed and its practice in any form
is forbidden.'

The Government of India also
passed the Anti-Untouchability Act
of 1955. You will also know that
resolutions which were passed by the
Central Advisory Board were circu-
lated to the State Governments.
One of those resolutions says:

“In order to prepare lists of
villages where untouchability is
observed in the various States the
help of wvoluntary agencies like
Harijan Sevak Sangh and Bhara-

tiva Depressed Classes League
may be sought.”
So, the information was soughnt

about the names of the villages where
untouchability is observed. ¥You can
find here the reply of every Stale
Government. I will read only one or
two.

The U. P. Government states:

“Since untouchability is, in
practice, still widely observed, it
is not yet the stage for preparing
such a list.”

It means that untouchability is
being observed in U.P. West Bengal
says, ‘The suggestion is not work-
able’, All other States say that it
Is not possible. So, untouchability
is being observed in all States. If
this is the position, I want to know
this. If Government have passed
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the Anti Untouchability Aot and if
the State Governments say that un-
touchability is being observed every-
where, then, is it not the bounden
duty of the Central Government to
see that whatever laws they pass aie
implemented? If Government do
not respect their own laws, will any-
body respect this Government? I. is
the responsibility of Government to
see that not only the resolutions ais
passed and sent to the State Govein-
ments for their information but they
are also acted upon.

So, in this respect, my suggestion is
that. If Government is not going %o
do this, then, nothing good will come
out. It will create anarchy. If law
as passed by this House are not imple.
mented and carried .out in practice,
then, it is nothing but disobeying the
laws and this should not be allowed.
In order to fight this anarchy T would
request this Government to see thai
whatever laws they pass are imple-
mented.

The Report of the Commissioner
says that 40 per cent. of the cascs
which had been lodged in the court.
of law had been compounded. Then
you will find that the police un-
necessarily prolong the investigation.
Thirdly, you will see that when cases
are sent to courts of law, the magis-
trates find only Rs, 2, sometimes Rs.5
or Rs. 10. A man riding on a bicycle
without a light is also fined Rs. 2 or
something like that. 5B, the magist-
rates treat this offence wunder the
Anti Untouchability Act in the same
manner. They do not attach any
importance to this law. If a man is
fined only Rs. 5 or Rs. 10 he will pay
the fine and go home and go on
observing untouchability. Who will
respect this law?

So, my request is this. The Act
provides penalty of a fine of Rs. 500
and/or an imprisonment up to 8
months. If that is so, why do courts
fine only Rs. 27 Of course, it is the
discretion of the court. So, I must
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humbly suggest to Government to
amend the Untouchability Offences
Act of 1955 by providing a penally of
a fine of not less than Rs, 500 and/or
with imprisonment of not less than 6
months. If such an amendment is
made, then, naturally, people will
have some fear in their minds. Other-
wise, if you go on fining only Rs. 2
nobody will attach any importancc to
this law.

As regards harassment, you will
find that daily hundreds of people are
harassed by the people, by the police
and by the officers too. They do not
attach any importance; and if you go
to the police they do not take any
notice of that. If they complain to
courts, you will find the same treat-
ment is given there also. That be-
ing the positien, Government shculd
take the necessary precautions in the
matter and see that this is finished.

Then, as regards drinking water
wells, what is the position? Wheller
they are thrown open to all; wheiber,
untouchability has been removed
from the minds of people or not is
a different question. What is the
position with regard to the public
wells or the local boards wells?
The report says that since 1949, the
non-official agencies such as the
Harijan Sevak $Sangh opened 5063
wells and the Depressed Classes
League opened 1741 wells. It
means that only 6804 wells are open-
ed in India for scheduled caste
people. Lakhs of such wells, public
wells are not thrown open to them.
‘What is the Government going to do
for them? That is the question.

Unless and until the economic con-
dition of the scheduled caste people
is improved, untouchability will not
vanish, What the Government is
going to do? There are some tmall-
scale industries and cottage industries.
For instance the Scheduled Caste
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people prepare shoes in Agra, Kanpur
and other places. But whatever
shoes are bewng exported to foreign
countries, are being purchased
through the middlemen and &ll the
benefit is taken by them. Some of
the Schedule Caste people have got
their own unions and through those
unions they tried their level best
that they should be given an oppor-
tunity to provide these shoes for ex-
port to foreign countries, but the
State Trading Corporation, inslead of
encouraging these people, is en-
couraging the middlemen and allow-
ing them to earn a lot........ (Inter-
ruptions.). The S. T. C, are placing
orders with capitalists or with rich
people. Government should pay at-
ifention to these things.

Now, there are considerabiec Gov-
ernment wastelands and they could
be given to these people for cultiva-
tion. The first thing that should be
done is to stop these middlemen who
take all this advantage, People
went before the Gujarat Assembly for
demanding land. My friend Shri
Parmer M. P. has been arrestad and
put in jail. There were about 5100
people, Some of the ladies along
with their children were also brutally
beaten and lathi-charged. When
people go to demand bread Govern-
ment, instead of giving them Dbread,
gives them lathis.. This is our
Government.

Hundreds of students are refused
admission to the colleges now a days

because they obtained less percentage
of marks.

Mr. Speaker: The hon. Member's
time is up. I have already given
him eighteen minutes.

R m AT TR, (FrUEEr)
% /@ gmw T@ fem w9
s )



Shri B, K. Gaikwad: I wil not
take long. When, admissions ure
retused and when questions are put
in the Parliament and when, natural-
ly, the replies given are not satis-
factory. I have .received several
applications here. College students
are also not admitted. Even when
they are admitted, they are charged
fees. But here the Government
comes forward and says that they
are giving Scheduled Castes people
free education in ell schools and
Colleges.

Previously, in the beginning, the
scholarships were given by the Gov-
ernment of India and now that work
has been decent-alisedq and given to
the State Governments in order that
they may give them to the Students
as early as possible and in order that
there may be no delay because there
was considerable delay in the dis-
burrsement of scholarships. So, the
State Governments are now doing it.
But we find that the distribution of
scholarships by the Central Govern-
ment was much better than the dis-
tribution that is being done by the
State Governments. Several stu-
dents were not awarded scholarships
for the last yvear even wup {ill now.
There are thousands of such students.
The decentralisation of this work has
made things worse and has had an
adverse effect and causes the students
great hardship.

About the foreign scholarships, the
‘Commissioner says that it is under-
stood from the Ministry of Education
that the award of 12 owverseas
scholarships for the scheduled caste
students is not made during the year
1959-.60. ‘The reason advanced was
the non-availability of the foreign ex-
change requirements for the purpose.
1t will be interesting to know whe-
ther the other overseas scholarship
schemes of the Government of India
have also been suspended during
1959.60 due to this reason. You will
find that other schemes are working
properly whereas the sending of
‘Scheduled Caste and Tribe candidates
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to foreign countries is stopped for
want of foreign exchange. While
such things are being done, the
Government comes forward and says
that it is doing everything for these
people and it has every sympathy for
them. It is nothing but cheating
them; it is only dishonesty. 1
request the Government to be sincere
in doing things,

Again in regard to the housing
condition, the Government says that
1t is providing them with plots, On
the other hand we have received
complaints that not only plots are not
allotted but whatever plots were
allotted and even where the liouses
were constructed, they are taken back
and sold by public auction. There
is a place called Sheik Sarai in Delh!
where the Scheduled Caste people had
put their huts for last seven years
but these plots are now being sold by
public guction. I do not say that you
are not going to give them any new
plot. Whatever plots have already
been allotted and whatever houses
had been constructed on them—kucha
houses, no doubt—are going to be
so0ld by public auction by the Govern-
ment. That should not be the case.

With regard to the Government
services, I have no time to read out
the figures but the perceniage of
Scheduled Caste and Tribe pecople in
Government services is very negligi-
ble It is shameful that 13 years
after Independence, they have not
made our people fit for the services.
Is it not a shame on the part of the
Government? In the report it is
said that thousands of graduates are
available on the waiting list of the
Employment Exchange but when
there is a vacancy and they apply. it
is said that they are not suitable.
What is meant by suitability? I do
not know.

Some Scheduled Castes and Sche-
duled Tribes Candidates have the best
educational qualification; thev have
got all the other qualifications.
Particularly for the IL.AS., LP.S, and
such higher services, but it is said
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that they are not found suitable.
What is their percentage? It is 0.2
or 0.3. That is the position today.

Now, they are discouraging them
not to attend the colleges.

But this reminds me of one thing,
1 must tell you very frankly. The
thing is, when the Britishers were
ruling over our country certain posts
were reserved specially for the
Britishers—important places. The
Congress Committee passed resolu-
tions at every session that Indians
should be given an opportunity to
appear for 1.C.S. and all that. The
Indian officers also approached the
British authorities in this connection.
But you know, Sir, what reply was
given by the Britishers. The
Britishers were giving the same reply.
They were telling that the Indian
candidates were found unsuitable,
unfit, undeserving for those posts and
that was why they were not recruit-
ed. In this country, after the
departure of the Britishers, pcople
belonging to the advanced classes of
this country are now ruling. As
long as they are sitting on the chairs
they have the power, and whenever
the poor Scheduled Castes and Tribes
go and apply for higher posts, there
the advance class people in order to
make room for them they always
come forward and say that all the
candidates belonging to the poor
Scheduled Tribes and Scheduled clas-
ses have been found unsuitable or
unfit for the posts.

I know it definitely, Sir, that our
“15th August” also will rise some day
or the other. As soon as the British-
ers left all those officers who were
considered unsuitable by them were
found suitable; not only suitable,
they are excellent officers today.
When our “15th August” will rise,
when the advanced class people leave
their chairs, you will find that the
Scheduled Caste, Backward Classes
and middle-class people will be found
to be most suitable for holding those
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posts. But we will have to ask
them to  wvacate, because unless
and until shey wvacate they will go
on sayng this excuse that the candr-
dates belonging to Scheduled Castes
and other Backward Classes have
been found unsuitable.

Sir, ‘unsuitability’ is nothing but
an excuse to avoid recruitment of
candidates belonging to these classer
to these posts. That should not be
s0. May I, therefore, request this
House as well as the Government to
consider this problem? They—the
Congress people—have a'so faced a
similar problem in the past. We ave
now feeling in the same way. Do
help us. In 1942 we said: “Quit
India” to the Britishers. In the
same way, some day or the other we
will also have to say to the advanced
people: “You want to rule us and be-
come our masters, but we do not
want to be your slaves hereafter”.
Sir, you know it very well. If you
just read the history you will know
it. All thess advanced class people
are not the real inhabitants of India.
They are also foreigners. As the
Indians asked the Britishers to quit
India, in the same way the original
inhabitants of India some day or the
other will have to ask the advanced
class people to quit India and vacate
the whole thing for the original
inhabitants. (Interruption).

Mr. Speaker: Order, order. The
hon. Membar evidently means “quite
service” and not “quit India”.

Shri Nanshir Bharucha (East Khan-
desh): “Quit Office” and not “guit
India”,

Shri B. K. Gaikwad: With these
words, Sir, I conclude,

off qqw &1 (wwAr) A s} FAT
e g, weaw wgred, f§ g
“fegaraY”’ w CHifer”’ F ==
T e €, 7 wiased adF @
“frrae’ A f’ mAdE ¥
fer w2 3% ad¥ 2
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FRA AT, FAA A w1 oA I
FAF T v TAN LT,
Fgi WEr FTw AT 3971 1% fairex
A A1 FT AT W AATF | TR
qIEm  dr w9 Fr wAr § I«Ar
AT &, I9 &I T & TIT F gAY
gt € 7 @ ag a1 & ¥7Ar 7 A
TAMT T ®W 1 S4T 740 qHaT,
IAT A qFaT &, AP 79 F FAgdr
TFAINFIAT § TEE WT T FIC ATAT
q@ g 1 WIT OF (Hfawet 39 &
faq waw & gro a 93 X ART F
"X W F AR TfFmde #F wew
g FITfF F0 VF G 1 C@rE A
gl | owit G w4 aERT A
qgf ®EW  AEEQ & =
g A1 FE WA &1 I AT &, Al
A T FTETAT AGN T T TF FTHATS
agl gl | 9g a1a F Fedl d e
g #ww  gEwr wfew war aga
wfE g W d  fed @
SAAAT Tig A FI TG 00 7
fedr @ fodt ox atga T€r s o
g uF feméde ¥ o9 3G 99 IF gH
Y woar g 3T a9 OF e g Al
faa @Fdr | o8 ¥ a0 o Tg
g !
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T I | AR 347 FAq gArd aeaR
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FE R AT A gam @ g fw g
fat & Tw w1 Wifgd foai zm
ghwAl sk sifeanfadi 1 #m g
SOF A7 TG | gl qfsa g1 a%
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feeraTae  TTHeT AR AF a9 § A
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T F I FA AT
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w4fy  Fgax, Y, Wi w410
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e I A g g A
g e 2a g FTAWE g
FoX wifaae ARTE ) gHEI WIAT
aEf &1 wifrHAgi@T) A
| WX gW AT A T WH AT AT
frarer %3 € 1| g feas qwam 6%
@rd 1 gafaq a4 =fed i gwer
AT AT 1 FgAnT fer Forad gm
FH TAF T |

7 wigw agy g fawnd
§ aga wavar a@ sgwr Imar &
Tgr FAT wrRdl g o day w27 -
Wz R FIw waAEs STl § IR
3 a8 § awar wofed AR TR
QT WU eqrd AT =ifgd | g ST
TET F FTH FG & gAY § FTHAET AL

gidr
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Mr. Speaker: Shri Balakrishnan—
not here. Shri Naval Prabhakar.
He will finish in ten minutes. There-
after, I shal call Shri Datar.

= A T (TET fTer—

TRy —safar sfwt ) say
ft, g Ee {, sEfAC T agw
FeE ST A AT F, A AT AT
g § 3Y Y qgW g =

faeeft & s & WA dw a9

WY FHE &7 HTUETT FEA AT T

% ArofEre g " swafard &

w07 A ft aga AL A A FA

% Ty aga A w e g

qT | FTQETT S9AT a1 0 SfEw

fet afefaie #42t 7 & oF fot-

g arw ferr ate e o

T ag Farfes W ¥ et &

WY AW FT OFTH T Ay FY T

% argdm @Y femm s o sy

W & oforsaer )7 S A3

T F hEAeeT R o3 w9 &0

gt ¥ e faur o 51 T 7 At

F ATZAR AT a4 A f@Ar omam

I A% mrard) @At i F% %

7g FLE I ZAT T | W

arEa" Ag faw a1 Tl S wF gre

F7 FFATE AR H | I A aw T

g e mge agl o aw oAk

T At v Ay A foar o

Aty feeelt ¥ wwen g & fr
faeelt 3 wamet wwer W ¥, foeel
% FAFT X IWEr W R, IR
grmwidmmar &, #Rdwre omEr g
TR gnd A, At Y, afew
et & oft wfaw @t #r awwr g
2, wrag % F af@re o1 fr fedt
aqy foedt § wogz v aw 9, "o
T faegw q@dim wEewm @1 @
?1 F R warem ¥ wir ffar s
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TR ¥R #E AT mw A e
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Eilc o

u‘h’mﬁﬁ!ﬂﬁ amw E
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g f& 3= F1ama oAt ey
ofeF  gars st grm | &fEE Sy
Zgq dwT v % v Y S wmng
A7 AT gfaw A 7w
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# frdea frar smear g f 3T
g3 ¥ =9 AW & faw afemr awdy
™Y £ 1 agr 9% AT AT |0 dEW
T @ T weat § g o afer
|t Ay § afer 99 F FrA
Fr ®rf ey A awdy T4 g

feeeit gfeord Fogge ard F 0w
geme qrg fFar Y ag A # fw
faedt wmmRa A W WA WP B
oF Ot ST AwAY =rfge o ¥ 9w
AW ®Y T 9% qwEn 9 W S
AT Y AT FT AT HTAT ATER
€ W oFMT WY G ARd &
ECRE I C B L



wifgr W W SHa IEW ¥
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wq F Ardifies a1 f F1F T E
gare agi faedt & wae wTOATTFTH
a1t &t B e smar g, efeadi
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FE A WY g ANNTATIEAFE F
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SEFI TR IATEET @ AT ITAT meaAT
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BN HAT FOT WG E0 A AT TR |

gt & faq et @ i &
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wHIAT ®p AW F oI AT
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Fq W F 9z wIA <3raT fR @y
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§ 7% % frg wer Y A g A
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€ 7 afedt & wmw w1 aga &
srafaear & g€ & SRS I
frgd & ARTANRaaTg frag
ar =g A gf ¢ AfeA ag faw
AT I @ & woowwfem
qa AT IATITRT & 1 W
7 foeelt womwa & fr 58 T W@
g & wifE a3 wEeer g
a1 oefie gEER g6 §, ST
T g7 F a7 F 59 F a9
F ata gefr | FawwEe 9 ¥ e
ez coamzg dare gF w1 wEw dur
g ¥ are AT wow g afaw
&t it fe gfem AR gud oy fea
afeat  Sawr a@dg  Ad A
st afedi & &St agt 7 I
TG AT F AT A0S AE AR
A FAT T AT gfe fF T a1 R
FuTt wam femar adf 3 @
g & fewm gw A
qATH FA9 FY 17 FEA LAt F qw
wa ft #r FE gl % I AW
o AT gAw AT G @ agy qm
& § ot f5 wfaw dar T sma &
A & AT A T geo AW uo
O aF FAA @RA ¥ oA ;WA
YTHT §A7 “ALT $497 &% A7 [/
AT IT JATHT H1 FET AT TIATEY
HYaT 1 A TE 93, T a9
TAT A T®W 93T AT A
4T WA Y St g7 AT 79 1w
g awe #r wgWifs & franm
Hq F1 T F fAaT (AT F7 Fqra1 g
g @gm 0% v Fr afewt aq@
97 # & A T gfen 1 e
ey faf @ A A IAR
et fear 9 arfe ~ S F7 Far &
o | Fwgramar & &Y Rz A
e dfew FF oMF & nF rar
it it Faar & wF gaAr S gat
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g o ga wron Al o g wrfasi
% afaer @Y fasar & 1 F I
T ¥ frow & st wremoE
AT @ A AT g ouR =
#ft gt T @1 JAw fawar &
Jq SR q@E T ARG T@ et
At 3 w5 owsar Wik &R
w5 gar & fggaar & 1 Ixfwa
o dR ARwaw A W F A
agl §g IAema g Afew agh o of
g ag ¢ 5 wew & fmw
¥ F agm ww & Wk odE A
HEy ¥ =3F Wi A awE o
wfs §ft & & 77 o fF gAw
1T 8 faer QY &1 q@T 9 HEw
g § 1 w= A foar g e goe
#HF & w37 * ¥ F= o= Franifomd
T @ faer @ Fg F9m gfem
St fF gwel ad gord &Y awew
gt o7 = § ¥ W9 9 Mg
N Fm-EF fear & fag & &4
aF T @Y w7 FFC FF oamw@a |
® FO0F ¥ 3y dFQ F@gHr =
M@ E AT A oww A X FE
#T o ®ifod fF sadr wifww &
@Y & fqu =w faw, W ww
Frfgat ¥ 3T W A @7 g,
1 frr 4t ¥ wF9 A ww Qfed
afer v #1E Fw dar fead &
@ saomm Fifar w gar e
fear o5y @t f6e oy ww difog)
og OF agd & T A § AR
™ W AT F A ORI | W
uTT € #1 A I@T Ot @t §Far 2
fs w3 fo@ St @01 § ST WrATe
T ardt &, I @ sy § Wk
f&r 39% a7 T A aqd
Wy Wy § W awar § fe
fac wmag o TgEAT IAwr o
et faard WY 39 9¢ 7g w9y W/ |
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% 39 % fRu #r fasdia soe 7€) faar
SARTT, 39 FT FqiA AT G AFATE 1
I &1 gUAT  gfadt wr agem ¥ fan
I @ fadw gfawd @ 9ER
wR I A fraw gfaad adidy s,
o I FwEO WS g g
NAH WEIRT, W W9 & Sq AT
FTAT § Wi FUEAT  AgiRg #71 A
AR F@T § AR mi@r Fwav g
g faedr & @Y & ag fasdr 14k
fadfiy & W |
Shri Datar: Mr. Speaker, I have
been hearing very carefully the argu-
ments that have been advanced by a
number of hon, Members during the
last three days. Before I deal with
their points, I should like to make
certain preliminary observaticns.
We are having .discussions svery
year on the Report of the Commis-
sloner for Scheduled Castes and Sche-
duled Tribes. I would dcsire that
this Report has to be studied very
carefully for two purposes. In the
first instance, we ought to understand
to what extent there has been an im-
provement in the conditions of the

Scheduled Castes and Scheduled
Tribes and other people as a result of



3771 Motion re:

[Skri Datar]

the various actions taken by the State
«Governments and the Central Govern-
ment together. Secondly, we should
.also understand to what extent the
deficiencies in the coditions of these
people still subsist. It is for this
purpose that such a debaie is to be
-of the greatest value fo.: the guianance
of Government, also for the guidance
of the Commissioner for Scheduled
#astes and Scheduled Tribes.

It is true that certain non, femn-
bers have studied the Report very
carefully and have pointed out certain
relevant observations in this respeot.
I think, as you have rightly pointed
-out, that this Report dceerves a very
«areful study and a seleciion of im-
portant peints for discussion in the
Lok Sabha or the other House. The
procedure that you have suggested 13
likely to be of great use nol oniy to
the hon. Members of these communi-
ties but to the Members of Parlia-
ment as well, and will be of great
help to the Governments, Central as
well as States. That is the reason
why I desire that in the course of our
debate we should confine our argu-
ments to what has been pointed out,
either by way of appreciation ur by
way of difficulties, in this Report,

On the one hand, I find from this
eighth report of the Commissioner for
Scheduled Castes and Sechduled
Tribes that there has been an im-
provement in certain directions. We
had to contend against certain diffi-
culties in the course of the First Plan
and also in the early years of the
Second Plan period. But, as you are
aware, the Central and State Govern-
ments have been trying their best to
see to it that the amounts that have
been set apart for the Scheduled
Castes and Scheduled Tribes and other
backward classes are spent in time,
that whatever difficulties there are,
10 the extent that these difficulties
are avoidable, are removed. That is
the reason why we find that
in the present Report the Commis-
sioner for Scheduled Castes and
Scheduled Tribes has pointed out how
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the situation has been improving, so
far as the expenditure or rather the
tempo of expenditure of the State
Governments is concerned. That is
a point which we have to take inte
account.

When we started helping the State
Governments in the First Plan,
naturally because the State Govern-
ments were new to the problem, there
were a number of difficulties and we
could not reach the target at all. Then
we laid down new methods, we laid
down simpler procedure and I am
very happy to find from the latest
assessment of the position that by the
end of the Second Plan we shall hava
spent very considerably, so far az the
amounts under the different heads are
concerned.

During the last two years, as I said,
there has been a great tempo in the
incidence of expenditure. Naturally,
we are trying our best to request the
State Governments not only to spend
more but also to spend properly, and
that has been responded to. Often
times a number of hon. Members cri-
ticise the State Governments rather
hardly. May I point out that they
have got their own difficulties and to
the extent that we have been asking
those States to take action they have
been responding in as satisfactory and
as proper a manner as possible. That
is the reason why the sonditions were
not what they were some years ago.
In case one is to hear what certain
hon. Members have stated, one ie
likely to believe that no progress has
taken place at all. But that is not the
correct position.

That is the reason why I desire that
there ought to be a studicd approach
to the report by the Commissioner
for Scheduled Castes and Scheduled
Tribes, and the figures that I am going
to place before this Heuse will show
that the tempo of progress has in-
creased in an extremely satisfactory
manner. We have taken wup this
question with the State Govern-
ments and we have been urging them
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to spend more not only in the Central
sector but also in the State sector to
the extent that they dan do. There
are certain difficulties in their way
which we have to understand. In the
case of the Central sector, as you are
aware, the Government of India are
bearing cent per cent of the expendi-
ture. In the case of the State sector,
naturally we divide the expenditure
on 5050 basis.

13.28 hrs.
[Surt Hepa in the Chair]

Oftentimes what happens in this par-
ticular case in the case of the States
is this. In a particular year they
could not spend what they ought to
have spent in the State sector. When
the general budget for next year is
to be considered, the Planning Com-
mission and other authorities that call
the State Governments to account
say that inasmuch as they spent less
in the earlier or preceding years, so
they should not ask for more in the
subsequent year. So, it should be un-
derstood that when there is a general
scaling down of expenditure by the
Planning Commission and other aut-
horities concerned, then naturally
even under the headings of expendi-
ture on backward classes there is
bound to be some scaling down, some
reduction. That is the reason why
this difficulty arises sometimes. In
spite of all these difficulties, I am
very happy to find that we shall be
in a position by the end of the Se-
cond Plan early next year to have
spent fairly satisfactorily, I would
say even very satisfactorily, so far as
various items of expenditure under
the different heads are concerned.
We are trying towards our objective
and weare hoping that it will succed
by the end of the current year which
is also the end of the Second Five
Year Plan.

So far as the Scheduled Tribes are
concermed, it is true that there are
certain States where the tempo of
expenditure has to rise. Take for
example the case of Madhya Pradesh

B44(AILS—8.

SRAVANA 29, 1882 (SAKA)

Report of 3774
Commissioner for
Scheduled Castes and
Scheduled Tribes
area. There are tempo of expenditure
has to rise very considerably. We
are anxious that the State Govern=~
ment and the Centre together see to
it that this tempo which is now low
rises ‘considernbly, Therefore, in the
case of the Scheduled Tribes the per-
centage of expenditure as against the
targets that have been laid down will
be 78 per cent. of the amount that
has been reserved for the interests of
the Scheduled Tribes, that is, 78 per
cent, will have been spent by the end
of the Second Five Year Plan period.

So far as the Scheduled Castes are
concerned, in spite of his strong
speech may I point out in all humility
to my hon. friend, Shri Gaikwad, that
their condition iz far more substan-
tially improving than what he wants
us to believe. In the case of the
Scheduled Castes does he know that
we shall have reached 94 per cent. so
far as the total expenditure over the
Scheduled Castes during the Second
Five Year Plan is concerned, that is,
Rs, 27 crores? I am speaking from
memory. 94 per cent. of the monies
that have been reserved for the
Scheduled Castes development and
other projects will have been spent
by the end of the Second Five Year
Plan.

Shri D. A, Katti
question is whether
spent properly.

Shri Datar: I am dealing at present
with the question of low incidence of
expenditure. That is the point. When
I am addressing myself to one point,
it is not proper to take or to shift to
another point,

(Chikodi): The
thal money is

So far as this question is concerned,
we were extremely sorry to see thal
the tempo of expenditure had not
been rising. But we are happy to find
that it will rise to 94 per cent. That
much will have been completed at the
end of the Second Five Year Plan.

So far as the denotified Tribes are
concerned, it would come to about 82
per cent. So far as other backward
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classes are concerned, it would come
to 81 per cent. Thus on the whole so
far as the different categories of
backward classes are concerned, the
general percentage will be 85. This is
so far as the amount of Rs. 90 and odd
crores which has been specifically re-
served for the Scheduled Castes and
Scheduled Tribes and other backward
classes is concerned.

Somehow there was a misconception
held in a nwmber of quarters that in
respect of these backward classes the
money that has to be spent was only
the amount of Rs. 92 crores and not
more. In fact, we have been trying
hard with the State Governments
and with the public also. Even in
respect of Tribes, please note, under
the Constitution we have to make
certain grants. But, after all, the res-
ponsibility for the welfare of all the
different categories of these backward
classes is on the States. All the same
we have taken upon ourselves the
responsibility or the obligation of
supplementing their efforts by grant-
ing them more. Out of Rs. 92 crores,
you will have seen that roughly Rs 60
crores or about two-thirds represents
the amount that the Government of
India are giving to the various State
Governments. If this is taken into
account, you will agree that the posi-
tion is not so bad as it is reflected in
the speeches of certain hon. Members.

Certain other suggestions of a com-
prehensive or of a wide character
have been made. Two or three I
should like to notice in this connec-
tion. One of them is a question which
we have answered at least seven or
eight times because this point is rais-
ed not only during the debate on the
Report but also during the debate on
the ‘Home Ministry’s demands. As
I have stated, in respect of the
schemes for the backward classes
that is a question which has to be
attended to. This is a problem which
is solely the problem of the Stale
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Governments and the Central Gov-
ment, even when we are disposed to
do s0, cannot undertake the stupen-
dous responsibility, that is, the execu=
tive responsibility of carrying out all
these schemes.

The point is often lost sight of by
a number of hon, Members that under
article 338 of the Constitution what
is to be done is the appointment of a
Commissioner for Scheduled Caste:
and Scheduled Tribes by the Presi-
dent. His duties have also been de-
fined. He has to find out how the
conditions of the Scheduled Castes
and Scheduled Tribes are there and
to what extent the safeguards given
by the Constitution are or are not ful-
filled. Beyond this, what you can call
the assessing responsibility, the in-
vestigating responsibility and finally
the reporting responsibility, it is not
possible for the Commissioner for
Scheduled Castes and Scheduled
Tribes or for the Govermment of India
to assume the executive responsibility
of implementing all the schemes either
in the Central sector or in the State
sector. After all, they are the aut-
horities directly concerned. 1 would
not like that we criticise the State
Governments harshly on the floor of
this House. They have their own dif-
ficulties.

Shri Dasaratha Deb (Tripura): By
amending the Consitution why should
we not give that executive power to
the States as well as to the Centre?

Shri Datar: It is neither desirable
nor practicable. Government of India
cannot assume the executive respon-
sibility of actually executing the
scheme, say in Assam or in the Ram-
nad District of the Madras State or
elsewhere. That is a question which
the State Government have them-
selves to attend to under the federal
structure that we have. After all, let
us also understand that the State
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Governments are popular govern-
ments. Their ministries are elected.
Members are elected by adult franc-
hise. Under these circumstanges, it
would not be proper for us to mis-
trust what the State Governments
have been doing.

Sccondly, we have also got the
legislatures there. That s the rea-
son why three or four years ago I
made a suggestion on the floor of this
House that inasmuch as at least a part
of the debate here is likely to be un-
realistic because we may not know
exactly their own difficulties, that is,
the difficulties of the various State
Government. That is the reason why
I made a suggestion on the floor of the
Houwse. We took it up with the Stale
Governments that the Report of the
Commissioner for Scheduled Castes
and Scheduled Tribez should be de-
bated upon or should be discussed in
the various State legislatures. ‘That
has been accepted by a number of
State Governments, I find that at least
in three State legislatures there has
been such a discussion.

Under these circumstances, for the
very stupendity of the problem con-
cerned and in view of the fact that
the State Governments have to carry
on this project if the Government of
India cannot assume any executive
responsibility, I fail to understand
why hon. Members suggest that there
ought to be a ministry for Scheduled
Castes and Scheduled Tribes. Our
work to a large extent, as I have
stated, is to give monies to them. We
sanction the various schemes either in
the Central sector or in the States
sector. We give them advice. We
have got Assistant Regional Com-
missioners. Their number at present
is nine. We propose to increase, if
that were possible, that by seven so
that every State will have a direct
Assistant Regional Commissioner.
He will be something like a liasion
officer between the Government of
India on the one hand and the State
Governments on the other. I have
myself seen the fine work that our

SRAVANA 29, 1882 (SAKA)

Report of 3778
Commissioner fur
Scheduled Castes and
Scheduled Tribes

young and able Assistant Commis-
sioners have been doing in a num-
ber of States. In fact, I have myself
seen the Chief Ministers and the So-
cial Welfare Ministers of the State
Governments taking their help or con-
sulting our Assistant Commissioners.
That is how the work has been co-
ordinated and our Assistant Commis-
sioners are helping the State Govern-
ments, in the first place, for the pur-
pose of drawing up proper schemes
and secondly for the purpose of eva-
luating what has been done by them.
That is the reason why the work that
we have been carrying on is of a parti-
cular nature that I have realistically
described to this House. Under these
circumstances, it would not be pro-
per for us to say that we should as-
sume that responsibility. Ewven if, for
the sake of argument, you have a
separate Ministry, the work will be
the same that we are doing and it is
nobody’s case that the work has been
suffering from under-staff or from giv-
ing less attention. In fact, I may point
out that the Home Minister has been
extremely anxious to give the greatest
time and the greatest amount of atten-
tion to social welfare schemes so far
these backward classes are concerned.

I would now deal with certain other
problems which have been broadly
raised by certain hon, Members. So
far as the allocation in the Third Plan
is concerned, as the House is aware,
we had a conference of Social Welfare
Ministers at the State level. We also
decided that the amount should be ia-
creased. We are taking up this ques-
tion with the Planning Commission,
But, we have also to understand their
difficulties. We have alsp to take inio
account the historic realities that in
certain cases the State Governments
were not in a position to spend the
whole amount. Therefore, it will not
be proper to expect that this amount
would be raised to the extent as cer-
tain hon. Members have suggested. It
is mot merely a question of raising the
money under this head. The greater
and more important question is of
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inducing the State Governments to
consider that out of the general re-
wvenues, these schemes for the welfare
of Scheduled Castes and Scheduled
Tribes, etc, have also to be proper-
ly supported. Because, as I have said,
the conditions of these peeple are far
from satisfactory. In some cases,
their condition is very low. As has
been pointed out by certain hon.
Members, sometimes, it is even sub-
human. Take the case of the tribal
people. All the same, in the interests
of the success of democracy, in the
interests of complete establishment of
a Welfare state, it is absolutely essen-
tial that these disparities, either eco-
nomic disparities or educational dis-
parities or other disparities are re-
moved by giving full attention to the
schemes for these people as an ur-
ganic part of the general Budget set
up. That is what we have been im-
pressing most and hon. Members will
kindly understand that this is far more
important than a few crores of rupees
being added to the amount that we
have, That also, we are trying our
best to get. After all, they form a
very large percentage of the popula-
tion—5} crores so far as Scheduled
Castes are concerned and about 2 cro-
res or more so far ag the Scheduisd
TPribes are concerned. They do rot
constitute a very small community.
Secondly, their interests have to be
safeguarded and advanced to the ex-
tent that they are below
the minimum level of econumic deve-
lopment in the whole of India. That
is the reason why I am more anxious
to request the State Govermmnents to
see to it that when they picpare the
General Budget—we have also re-
quested the Planning Commission in
this respect—they should ‘take this
also into account, just as the back-
ward areas are to be taken into ac-
gount. The backward areas
have also got to be developed so that
they would come on a line with the
other developed areas. Similarly, eight
crores of people constitute a great
and important responsibility on the
various State Governments. That
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is the reason why I should point out
to this hon. House that this has to be
understood as a supplementary provi-
sion, not as the principal provision.
As some thon. Members stated, they
believe—it is rather inaccurate—that
the interests of the Scheduleq Castes
and Scheduled Tribes are to be looked
after only from out of the sum of
Rs. 90 crores and odd under the
Second Plan. I am not satisfled with
that. I am anxious to see that they
are entitled as the citizens of India,
especially as citizens under disabilities,
to a proper share, not merely a pro-
portionate share of the amount. I do
not want a proportionate share. I want
a greater share in relation to their
backwardness. That has to be our
criterion. I hope that the point that
I have made might appeal to hon.
Members.

Shri Ranga: May I ask cne little
information? 1 hope that attitude
will apply to the backward classes
also apart from the Scheduicd Castes
and Scheduled Tribes.

Shri Datar: So far as the hackward
classes are concerned, we arc ai-eady
looking after them to a cerla.n extent.
May I point out to the hor. Member
that we have got the Scheduled
Tribes, then we have got tine Sche-
duled Castes, then we have got the
denotified tribes, formerly known as
ex-rriminal tribes, and then we have
got the general backward classes. So
far as these are concerned, what is
done is, the Stote Governments look
after them in various ways. They
have got their own lists und they
spend a lot of money,

Shri D. A. Katti: In Mysore, except-
ing the brahmins, almost all the ca«tes
are treated as backward ciasses

st Ay A 3T gfaeral
#1 %@ a1 sy afr wR Faeg @
§oaE Ry AWAE?
Shri Datar: I can undersiend edu-

cational forwardness; bul I cannot
understand economic forwa.dness o
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far as the brahmins are concerned. It
would not be proper to di-vuss the
question community-wise. Thc hon.
Member is aware that in the State
from which he comes, therc was a
particular list to which the :trungest
objection was taken and that State
Government also—and that Joes to
their credit—are revising it and
basing backwardness on ccriain
understandable principles. I think
they are proceeding in the right
direction. One is the level of illite-
racy and the other iz the pursuit of
vocations which do not require any
literacy at all. An interim report
has been received; but the fin::] report
is yet to come,

Shri Basappa (Tiptur): Does educa-
tional backwardness mean only lite-
racy and nothing more than that?

Shri Datar:. I think, generally, it
means that.

Shri Basappa: The Constitution
speaks of educational and social back-
wardness. Literacy means only writ-
ing letters, reading and writing. Edu-
cational backwardness means some-
thing more.

Shri Datar: I have no abjection to
agree with my hon. friend. At least,
let us have literacy in the first place.
At least let us begin with literacy. As
you are aware, literacy has advanced
during the last 10 years from about
17 per cent to 40 per cent in the whole
of India. I would agree that it should
be on a larger scale, that it should be
social backwardness and educational
backwardness, in that sense, mare
people should be educated at a num-
ber of levels, It is not necessarily the
3 R's. 1 would entirely agree with
him.

So far as the other backward classes
are concerned, that question is al-
ways being considered by the State
Government. As has been pointed
out on a number of occasions, we
have left the question of deciding the
criteria of backwardness to the various
Stnta Governments. In fact, the
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Ministry of Education have been
accepting the lists of backward
classes as laid down by the various
States for post-matriculate scholar-
ships, It is not necessary for me to
go into that question, but I would
agree with my hon. friend that back-
wardness, whereever it is, in what-
ever farm, has to go, and it has to
be given priority, because democracy
cannot succeed when there are such
diversities of conditions, such in-
stances of backwardness, traditional,
occupational or other. Backwardne:s
is incompatible with demoracy, with
enlightennment, and has got to go.
That is why we are (trying
see that all such backwardness goes.
Shri Gaikwad and other Members are
entitled to be impatient, but they will
also realise it is an age-long malady,
it is not a malady of yesterday.

It is not that backwardness or un-
touchability will disappear with
Government help or by Government
action alone. Many hon. Members be-
lieve that if more money is spent by
Government, backwardness will go,
untouchability will disappear, It take
a long time for social disabilities to
disappear. On reading the Commis-
sioner’'s Report, I was surprised and
amazed at the condition of the Sche-
duled Castes in U.P. and certain other
Stateg in the matter of temple entiry
etc. This is a social problem, and to
some extent Government can give an
impetus by making grants to non-offi-
cial organisations or State Govern-
ments for the purpose of carrying on
propaganda, but let me again point
out that it is not merely a question of
money; it is disinterested service in
the first instance, I would say, of the
caste Hindus who have to repent of
the sin that they committed in res-
pect of untouchability. Social con-
science has to be roused to the fullest
extent, and I am anxious that ncn-
official public workers go round. We
have been accustomed to it since
Gandhiji’'s time. Everything cannot
and does not depend upon money or
Government, We for our part are
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taking supreme steps to see that these
people get over these social disabili-
ties which would not disappear even
by prosecutions. The number of pro-
secutions is also rising, it is more
than 500 as was pointed out, but hon.
Members will realise that we have to
improve those who had been sinners
by mental and moral conviction. That
is what Gandhiji did. Prosecution is
absolutely essential in certain cases,
because there are die-hards who are
open to no argument except the argu-
ment of the sanction of force. But,
if T have an erring brother, the best
course would be not merely to go on
complaining against him, but to try
to touch his conscience to the exlent
possible. That is why to a large ex-
tent all of us as Indians are trying our
best to see that Gandhiji's methods
are approached.

1 can understand and sympathise
with their bitterness and impatience,
but let me say that the conscience of
those who have been roused is with
them, It has been my great fortune
to find members of the caste Hindus,
members of the sinning or erring
class—the Scheduled Castes workers
were already there—carrying on pro-
paganda against untouchability in the
far interior and hilly areas, places 200
miles away from the nearest railway
station. That gives me hope thal by
following the policy of Gandhiji we
will succeed.

Let us by all means enforce the law.
We have requested the State Govern-
ments that wherever any information
is received, the police officers should
take the strongest action. The condi-
tion of the Scheduled Castes in many
villages is far from satisfactory. Eco-
nomically they are under the hold of
the other classes, and that is why
though they might give information,
they would not come to a court to
give evidence, We have to under-
stand these difficulties, difficulties
which are inherent in the situation.In
one case, remember, when the
matter had been pressed and ulti-
mately there was a conviction, it had
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very bad repercussions and the whole
of the poor Scheduled Caste people,
whose number was not large, had to
suffer, but the State Governmont did
take action and now the situation has
been brought under control, So, the
law has to take its course against
those who are breakers of the law
those beyond redemption, but there
are lakhs of others, an appeal to
whose reason and conscience i3 iikely
to be effective. So, let us take both
into account. Let wus not think
that the Scheduled Castes and the
Caste Hindus are always on wairing
terms. After all, we all beloug to
the same nation, whatever Shri
Gaikwad may say. We are alsc as
much Indians, entitled to the soil as
much as he and others are. Let us
not bring in racial or other considera-
tions.

The Minister of Agriculture (Dr. P.
S. Deshmukh): They claim to be the
original inhabitants.

Shri Datar: They are, but we have
been settled here for so many hLun-
dreds of years that we and they have
to live as brothers. All the 40 crores
of people are residents of India, en-
titled to all rights.

I can understand and appreciatie his
desire that their percentage in the
services has to rise. So far as that
point is concerned, may I pnint out
that they are still new to service? We
look into every case where the candi-
date's claim has not been accepted on
grounds other than legitimate. What
we have done is this, I should cx-
plain the position so far as the ser-
vices are concerned. We have not
only down the percentagse of reserva-
tions in respect of Government ser-
vices, but I am wvery glad to tell *he
House that the semi-Government or-
ganisations, autonomous corporaticrns
and others have also agreed to "ave
this percentage; we took up th:e ques-
tion with them, and all of them have
agreed now to introduce at the direct
recruitment stage this reservation of
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12 per cent, 5 per cent or whataver it
is.

So far as the services are concerned,
it is now working well. It is true
that they have not-been coming up
in large numbers, so far as the higher
levels of the services are concerned.
Here, let us understand one more
point. At the direct recruitment
stage, it is true that the reserv lion
has to be there. That is what woe
are trying our best to ensur-. And
we informed the House only the other
day that we had established lhaiso:. or
co-ordinating officers in every Miais-
try for this purpose, It is their duty
to see that within the orbit of that
Ministry or within the orbit of that
attached office or directorate, this per-
centage is carried out properly.

An Hon. Member: What about re-
gistration?

Shri Datar: We have also issued in-
structions to the employment ex-
changes that it is their duty to re-
gister the names of Schedule
Castes or Scheduled Tribes, wheiever
they reside, My hon. friend’s obj-c-
tion had some force in it, but we
have now issued instructions that in
all cases, wherever Srheduled C4..5
tr Scheduled Tribes cand:dates come
forward their names have to be re-
registered, and their names have to
be properly nominated in all cases.
Wlhonever there is even a single in-
s.ance of a wrong rejection of a Sche-
culed Castes or Scheduled Tribes can-
C:date, Government take steps o see
that the mistake is corrected.

Shri Dasaratha Deb: For the infor-
mat:on of the hon. Minister, I night
say that one training course is Lo.ng
vorducted in Agartala, so far ag tha
A stant Surveyor's schene is con-
cerned. 62 students were taken in
earh batch; out of them, more than 13
tribal candidates had applied, but
orlv was selected,

Shri Datar: Let the hon. Member
give the figures to me. I shall surely
look into this matter. It is my duty
1o see that all candidates who are
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suitable are not rejected as unsuit-
able. I am prepared to look into this,
matter.

Shri Ram Sewak Yadav: What is
this adjective ‘suitable’? What is the
meaning of ‘suitability’?

An Hon. Member: It will take cen-
turies in that case.

Shri Datar: It will not take cen-
turies, as hon. Members opposite
have said. I am very happy to find
that the Scheduled Castes and Sche-
duled Tribes candidates are doing
well; they are carrying on thelr
work very efficiently, and though the
progress is bound to be slow, it can-
not be so slow, as the hon. Member
fears.

So far as the services are concern-
ed, I may point out that we can
have reservation only at the direct
recruitment stage and not at the pro-
motion stage? That is a question
which has been raised by the Rail-
way Ministry. You are aware, Sir,
of the Madras High Court’s decision
on this point. I undestand that thal
matter is now pending in appeal be-
fore the Supreme Court. So, I would
not deal with that matter, except to
point out that whenever there is any
promotion, the promotion has to be
on the basis ei‘her of merit or of
senjor'ty. These are the two points
that are taken into accolunt.

14 hrs.

In order to increase the orbit of the
intake in promotions, what we have
done is this. We have laid down
that promotion is not solely on the
basis of seniority,. We take in a
cerain percentage on the result of
what is known as the departmental
examination, Suppose any promotion
has to take place; and we have to
take in, let us say, 20 candidates,
then, we hold a departmental exami-
nation. The conditions are slacken-
ed in the case of the Scheduled Castes
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and Scheduled Tribes. They are
allowed to appear for the examination.
The examination is held by the UPSC,
and we have stated that not wvery
rigid standards should be followed in
their case; what is necessary in their
case is that they must have certain
minimum qualifications and not too
high qualifications. We have laid
down this thing very clearly in our
instructions and in our circulars, So,
in these circumstances, you will find
that the orbit of reservation has also
been enlarged to a certain extent by
extending it to departmental exami-
nations, Otherwise, what will hap-
pen is that if a man is in service, it
would be our duty to see that he is
not promoted simply because he is a
Scheduled Castes or Scheduled Tribes
candidate, but he puts in proper and
satisfactory work. I may point out
to my hon. friends that in every case,
where there is a wrong supersession,
or there is a case of being passed over,
at the highest level, we look into the
matter and we see that injustice is
not done.

It is true that their number in the
services is rising at a very small pace,
so far as the higher services are con-
cerned, but there are certain diffi-
culties inherent in it. My hon. friend
was entirely wrong in making a re-
ference to the ICS conditions of ser-
vice during the British regime and the
conditions obtaining now. Does my
hon. friend know that even now, in
the ten or eleven All-India services
and other services, we have reserved a
certain percentage for Harijans and
for tribal people? Secondly, I may
point out that the moment the UPSC
finds that a particular candidate has
satisfied the minimum qualifications,
then, whatever his number or rank
might be, we try to take him in.
Suppose we have to take in ten
people for the IAS, and the number
that is given to us is 70; if a Sche-
duled Caste or Scheduled Tribe can-
didate is having the rank 69 or 70,
then we find that he is within the
orbit of qualified candidates, and we
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pick him up and we do not take the
others, so far as that service is con-
cerned. Therefore, it was extremely
ungraceful on the part of my hon_
friend to have made a reference to
things which were entirely different.
In fact, we are trying our best to see
to it that there is no discrimination
against them. But you will agree that
there are certain services where
higher standards are required, espe-
vially the higher grades of services.
If, on account of a certain long, era
of unfortunate conditions, they take
to it somewhat late, then, we need
not blame them for that; let not Gov-
ernment also be blamed for that, We
are anxious to see that the percen-
tage is fully reached on the basis of
relaxed or reduced standards, This
is so far as the services are concern-
ed.

So far ag the tribal blocks are con-
cerned we are anxious that the tribal
blocks succeed to the fullest extent.
That is the reason why my Ministry
has been giving to each tribal block
Rs. 15 lakhs in addition to the Rs, 12
lakhs which are being spent by the
Ministry of Community Development
and the State Government together.

Shri Chintameni Panigrahi (Puri):
Four such blocks have been sane-
tioned for Orissa. But is the money
being spent there? What is the re-
port that the hon. Minister has got?

Shri Datar: The hon. Member may
wait and hear what I am going to
say. It is true that the conditions
require considerable improvement T
myself saw some of these multi-
purpose blocks, and I myself wanted
to know the tribal touch given to
these tribal blocks. Thereafter, we
took up that question; we appointed a
Committee with Dr. Verrier Elwin,
and that committee's report is in our
hands; we are trying to see to what
extent the conditions can be improv-
ed.

It is true that on the one hand, the
Scheduled castes people are the
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worst sufferers on account of social
disabilities, but it is also true that on
the other hand, the tribals are also
similar sufferers on account of the
long age of isolatiom. Both of them
have to be brought up, Even here, 1
might mention incidentally that we
are anxious to bring up the lowliest
of these people first. It is true that
there are a number of communities
within the Scheduled Castes, and
there are a number of subsets among
the tribals. The lowliest among them,
to whom our help has not reached,
have to be brought up first. Take,
for example, the community of Doms
in Bihar, or the Bhangis or the
nomads. We appointed a small com-
mittee to find out the condition of the
nomadic tribes, that is, those who are
still moving from place to place and
who have no settled residence,

Now, we are trying our best to see—
and the State Governments are fully
cooperating with us—that these, the
most  unfortunate of unfortunate
persons are entitled to greater assis-
tance and priority of assistance so far
as their conditions are concerned.

You would agree, therefore, that
we are trying our best. After review-
ing the conditions under the First Five
Year Plan and after reviewing their
conditions on the eve of the expiry of
the Second Five Year Plan, may I add
in all humility, that the conditions
have improved to a larger extent
though they still require further im-
provement? That is a point which
we have kept in view in preparing the
Third Five Year Plan. 1 value the
criticisms of my hon. friends, those
who are naturally critics, because
thereby we know the conditions, In
the Third Five Year Plan, with the
cooperation of the hon. Members of
Parliament and with public help by
the question being agitated by the
public in general and with Govern-
ment help and with the fullest res-
ponse from the State Governments, I
am confident that the conditions of
these unfortunate people will im-
prove to a far more greater extent
than what they are at present.
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Al g% (dewr-Uhaa-sgfa wricq
wifeat) : wwmfs W, & WA
ot § &1 @ T FEAT AT §

wanafa w@tew .y w7 oawa
o TR

ot IT® : & F @ & IO 4,
IAFT IAL W AG frew §

A AR - I I W
St A T ¥ 4w | IS A AT
ou Ad A 1 am iust feeling
shortage of time.

Shri Wardor (Trichur): A ciurifica-
tion, Sir.

Mr. Chairman: This is nat {he ocea-
tion for clarification, Questions can
be aliowed when Shrimsati Alva is
replying to the- debate and not at the-
end of every intervesing speech.
Since the time at our disposal is
short, I am anxious that hon. Mem-
bers should restrict themselves to the
10 minutes suggested by thz  thom
Speaker. 1 will ring the first bell at
le end of 8 minutes and the second
bell at the end of 9} minutes.

L UG RN e P i
&g, WA UF 82y 497 fogy @9, av
T W= g |
Mr. Chairman: If the House co-
operates and if we pul our points in
a short time, I think, all the points

may be put in. If neeccscary, 1 will
extend the time.

st osiwe q7  (THA-T-H-
gfwe orfaai) - wwefe wdew,
dur fr srow fader faam & o aga
grer & WK @ WaEl 9C A4 RBH
g T g & wf S o
e & awy o | o fwE srafe
¥ T gu F &Y 9T wEw ¥ FE
EE
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fagsft a st 47 Far ar f&
frgaes s ¥ @il & e
FAOA T g SATET § W T IR
g0 FEH F qUEL AT 2, A TG
sfresa g3wr w1 FEifag F@r
g | IF G9q WY A7 g aaae
& Af | 7F wAA 7Y fF rEEe 3
IARY T TF TEOANE FIA FT A T
21 77 ¥ 9 I 9 77 frae
AR Fas 41, A fF T aF z=
ez dfeg s, waadm  faag, =&
g, 99 9% GHGT 1 T g G
EaFdr &) gavEd & fEmor &
fag zat g @< 5T a0 § WK
FEAfPEr feasl €Y @ 1 e § )
Frafadt feae & #r @ar & fF gad
qE T F AR F AT § AL F
Ta AW oF g o FC @ Ay
g afs7 @ T@ @ § g &
fraron aff & sy &, afer 97 a%
forr= wTE 9w, @ #r Abww
& g, TF TF qZ AHAT TA TGN
@ awdt &) ek fad 47 3 Jfeeww
gim fao ¢ fF waede afags ®
I @it &1 fopz fear s, a1 5
g Afey A arar - foe &
% & a’cmraﬁrnra'za T F Y I
Fr SR e 9@, fmy =9
geraTe Afey &% | W W Q@
1 {fgsw foqr o, @1 § @@
g fr 913 aver 53 Teewne Aoy
&1 srerg e gFar &

#% fordor e @Ew § AR
F ot Ty a7 | gL g 9T AT FA
¥ fad wor da ar §, e
whrdi @ 9 G, wgh FE At w1
W & fad qa 78 v 1 97 @
w1 ot fr mfafaifeds & wfmat
faot eem &, A A FH T 57
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99 qw@e a-gfeme & fag, afe
srAaT wr & e foored a & 9
TET e F W@ril & fag § R
97 Tt 97 ¥ & fove frd ol
7 @m wfE & aq frw = oFw
FX | 7@ YFT gat WPl § o ag
THTATE s & fF gx a
dra arfaat & &, gard &t ¥
ST WY T A WA | g1 Araar |
Tg WA EAHE gEiE FT aFdr
2

3y g ofifaw gw aga
2 g § afew 7 awAar g fF 9w
7 fos W & §m R gEy
TaTHE FY AEEE TE grir | & Sgar
g fF e A AR wfaer ageg
T AT 9T T FAT 519 ¥ F aF
TAFI TeAYE fEgr T osFar g0

TE 9< FG AN ¥ F F grEae
ufes § ot oy =T a9 g,
gad wiw, "gdr 7 faew ¥ a== &y
e T g g 1 ST gW S
FT FFEAHE FTAT § AT F=6T &1
i A AT 397 &, @t § g8 Fear
g 5 woaw = S A e T g,
FEE ¥ “graw’ wm W g feam
oI, Faife “smaw’ @ oF o afex
s A fede ¥ &, it anfers
R, fER W) s o @
g § 5 Freae § grmw ofaw
F T 7w FE QT 7 o, ifE
§ & wiEgrd it §, w@fea Iaer
WA A A Fg FC TSA@T AT
THAT grATaTE wE 94, d1 WEr
grm 1 wE s @ B A o o W
e 9 wwe fFa s



3793 ‘Motion re:

gt a% fraafews, T 3fe-
g, T qE g, 99 an #0 44-
o fag ag faasy «var awdr &
7g W WA # A W | aw A
fFaamfeg W EAR @
TAF § 7 F FAAL T I AN F TG
oy fF 38T aaw efgfads &
wrg | AfFT Wt aw A wwe g,
ITFT WA AR g FREe
F4t & @t & @t B wrow 7
FAHT BRI 37 § e Ay s
afgezd g F g3 Y aEEd
741 37§ Z@ A Z, F7 FF gfcet a1
¥ 3% a ¥ gz 7gww fF gawr 7
a9 WIAT W TIHaAT Bl
frat arfer, af= &t afafess
fafadi= €, § W g fraey =i
o §g ghea Ay s afesm
FgA A, @ T T A9 @
A, § 97 wRay § wwwd § | g9
wfafera o+ He A gat i1 aaad
g fr giom seeet sk feeorast
W R etz WTw g ¥ omTa
T@T 7 Ffrw FF | W #E
g afe a3 & @t m @ @
it A AT & 5 § R Fewd drEe
¥ fawae g & #ifmw 7@ &
77 g | T fr sl afes
g F 1% 7AW, FFAT AT AXA FIAT
gre faar &1 77 @) oF Feutw I-
e § WY g oF it A aw g )
TETHE &7 At AN 9 F IART W f6-
fodr & =g | @F T S
q;ﬁm'%rg'rrrt?g T ITE T
fafedi i 7, g ot 7o aw {1
m&mmta‘lzﬂﬁﬁw
TEEE F A AW geae T A §,
At gfeds ¥ WK T grew § aER
F AGF @ TC § WX FeaEr 6T
CEFTA Wi 77 0 &, cuhAd I T

SRAVANA 29, 1882 (SAKA)

Report of 3794
Commissioner for
Scheduled Castes and
Scheduled Tribes

wfafedta dia @ o, gz o w1
HiHE A& & | W §g @7 Qeife-
wedr, fefaaast st s=wT T
T3 W®E, a1 37=r At Sfafads & art
L 1Evll

7oA wiET awr AR &
frags #w1 ww@ar g w7
SIgAT § S §79 &Y A A0 7@ §
o 7 7T A9 FT 71T WIT FTTT
S ST g9 A7 & 70 g7 T FeA-
T F UAT AT FAT 9L v d4T
FA F AT gA FIE ogaT Agr gmT
aEd, g7 & 22T & AT FT
T AET | AR B UH AEE FAT
M EH I qrAgE AT, g AT
W ag & 9 9% @ i—

st AR (TA=EET -
wagfas wrfaat ) @ ot aga mi a3
T § IAR &4 weg foedr wrfEd
s\ At aga g &, AT TR et
arfed

§t SEc Fr: IA ATET AWTH
a7 ¥gmy aTEHIRT ST RS AW
fdem # gfom % ¥ iy wiw A
1 #r5 e a1 oA afzg it
Tg FTH AT 9 IF § FH @A
e

-

F @8g ¥ AT a9 Y w5 FT
g & g1 & Wewr § fR
T # qCE X g #1 umim
fix f gfom &t & afee @ 7&
S W FF feaargie fFar, oA
wr far @ o @S §,
ga¥ fad gaer et feer &7 q/m
o AT m A A
ot gaa afifrde £ g3 & wwm
g 5 waer g fafada & o



3795 Motion re:

[5 w5 7]

T @ EAt ¥ gem foar §
fs mgi wus Fhem fafar @
afgd W I® w0 F f9F www ¥
fafreze @tar 1ifed 1§ wmF A
Hus Sfesa agga T wgaT g )
MA GO &z & 93 F &
g qadwc foEde @ W
TEH FH AraT qadae fafre &
T # g 1 ze feudde 1 I
gfed, dw¢ s, aWT w1 a9
sz fifafadas #@e &0d, Wk
T® A FT qATH N A § IS 3T
&1 T mwa At F g ag oA
T RTA B AE T TH G TA5aL
fafreeft Fran @t o1g o w5 % g
g qATH FR g1 oe AR St &I
graw  dwdac 1€ g W fag #
w3 gwd gniad aqw ot &,
@ AN NTE T N
T WM AT A g weh q@
FHE HFATLE | ICHT TG FIAF
fae #fedz a§a ov oF fafreee a8
T e § A1 TA ¥ 5 0F fafrex
oE LT T 1 gfz ww awr
fear @ w17 aga w=g dv ¥ &) aFar
g1 oA A g frw ¥ g
o gE FW Y, TG W AgT § AR
9 1T § AT I FH & FE AW
wgew  Adt faar omar 8, %@ wW ow)
A ¥ o fier famm om0
wifs z@s fal ¥ e fafaeed
T g T Az v ew @A E i #E
Rl 9¥ FH AW #7 avE foaAr
wqre fear sar =rfed, ST Agt mar g
. WE 9F UT 1 g g, S99
ALH AT AT W FEAT AT_A B
g W foEe amw seefafad &
¥ 2, 98 fadme @wt ¥ et #
gar =rfgd 1 o dwel T ¥

AUGUST 20, 1860 Report of Commissioner 3796

for Scheduled Castes
and Scheduled Tribes

T T B T WG § 5 qF a4
FTH N ARG 1 F HTAF TV qAAT
g g 5 o e asd § o
feEzme fedaet ™ osw oA
FE § AN F qm = F faq,
e & fad A g 1w g
Fat deATE T BT § 7@ fadredr
s T W &, A @3 Afag
o1d g foaar ssar w1 far g,
Faar faadr ot gdar F Fw oA
21 SRy gwwifeqr AAF 9T FW
firar & W1 aga & g=T 5w fear
g1 dgfodidadisg asmgfe
gq & ¥ frad ot v 97 T oWT §
qgi 9T a1 @ dfrerss § ogaR
¥ 5o W afr wE AW F TEW
q, wid gms F fq=rdi Fr a9 T &
I T AT §, @ F AT §, S
! awg ¥ SF WG A § 1 oAy
Feqrd A FTH FT @I &, TAAHL F1
afgg f5 oA Fardl F1 g AR
% oo, mwAE § AR
FH F FU | 74T @7 Frar g fF
iz faadt &, @ amy 7% T e
G g & AT § W W SITA
qU WA ) FUMT FLCAATE AR
AFEU FIIW F TG e faem FT
o Fra e S § 0 fawm
fram &1 ag o9 A9 & 5 g
gFr faemgr faemgn omar & afew
7z & 5 91 v g d TG,
IAHI AL AL ST FET g, AR
QAT FT § A oW a%g §
A FAH BTl AT g 1 A
agar § fF " awg w S F
X ¥ =e w@r w1 sqgr o|t
Tegmi ® &0 =Arfga s fy madiiE
1 oo @ e § afew gfemta
¥ et 4FEl 9 Y FW AT @G
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o SAR AT &Y, JASN AW
&, IA9! qg & At wifgn W%
TAY FTH FCATET IAT ATET |

o qgt Ty (|ars A —fEE—-
wgtae wfaat) @ wadfa #@ew,
Y az-faar ¥ o AF go A
7 7 wERT 7 d3TeT M I
# foiE or #d fE wEw feo
g ag amA FTNo fpar @ fFa e
S $3 FT W & IEN ghoml &0
aga W gET &1 TN AL aE g
fr s T@ AET fr aTferie ¥ AT
WG FI7 FT AT | a7 Fr FFw
afF wa weaw 2 5 F gfea W
skafafediisism Ysn@mesT &
o GYar ¥ Ag0 1@ wEA0 g, SART
Hiar 7Y 3 GFATE | FEIA AT TH Fr
2, S9E Frm A F TN R T wE
afmd s MmO ¥y g9 @
FT FADT aTT FT  FICAT FTEATE 1 AT
9| AT 487 § 3N ared § wiww
€Y FF, Fa9 ©F I amat F7 & forw
FEAT | SEIA FI TATE TFwIT
g & #< far & ag agn =
T gt R QU A F fear g o
Ffer za foié ¥ faamgm ¢ fF

“faere g@Te faqa sfeat s
A g wygfaa arfawafiat
F gy ¥ Wy qeg 09 qgeA f
maew W@ g

w@% w7 99 F< faar gav & 5 awm
qa@e, fearas q@TL, #ARY W
SRET WY § | A T 999 gEAdiy
FIFAT FT [ g, gy W7 oAy
gaafa @l v df 7g | 7g) g /a9

SRAVANA 20, 1882 (SAKA)

Report of 3798
Commissioner for
Scheduled Castes and
Scheduled Tribes

dY ) wa gl faAr ¥ et wAT
TET T § WY OF HA AT, qar gy
za¥ i firelt &< it o frad oy
gt | gge gtem ¥ 28 w0 T
T 97 /T IHH ¥ (e w0 ao g
TR T e H oot |/ w1
# e F1 wf Y, mfgw e
¥ fo ag 3¢ FAT 2R 1@ LK T
Y 7 wf At afFr owd ¥ @< g
#  FUF 2§ T §3 AT SR ITAT
T fams< Y TEE | W@ %
gagfem arfeat &1 @eaw 3, 9
fom a1 v & T ¥R afrme @ =
g & Wi fags wfaai ar =i aw
g &, 57 9T 3. fo wfama A &
B aar ¥ W A A T ay
qIYHT CATI T @9 O § gFHear o=t
o 7 & ST 7 B F { gFAaT
faell @1 7 A9 & wiwd &Y arfw 7@
& < 37 wiws) 92 famarg frar s
v AfFT § WS F g4z ¥ A€
qE WEaT ¢ 1 7 39 gt faei
9T HIET § |

gak qgelT ara § 4% F3AT g
g fF g ara T grgg awAT ford
& FX3 § W Sad 7 W faar we
FRAIANIFGEAAAE | A guE
F OF a9 ¥ @ § WA st fete
I S QET AW § WL L NA S8
DA @Y E | war A a7 Wi fear
a8, wv Ay feam § fao &) fear
sTn @ AT oY gare @ s §
I 9T AT AT FET AT 1 WU
WA FTA F AT § AT AT GATE TF A<
2 faq 9 § 99%Y gaTT g # e
8, SR o wu @ srAr =fwgd
W A ¥ g A 99 gAET T AT
AT GITA AT { F1E AT 741 &, 37 9
oua grar wifgd
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[ i)

A AT F 7 Fg N E F
arfaai ®r A gfawi oy @=E §,
Y aga  wifoar @ w0 A
TE T T WIEET AT TARGE TEY § o
T UF AT F W gT OF arfw F are
¥ aman AfeA @ DX a9 A
T g ¥ fAd s S #)
AR TEE ¥ wagiaq sifagt wi<
arfar sfeat A S gfaud &+ &
I §3 74T arfaar e w7 o
& i anfrer A #Y wy fed W 7
a4t sifagi g faarmar <t s mfas
adr =g o 1 g el
for 1 g graaT faerdt arfeg o 3 s
A w2 A § FfET uw A A
Fg Tdr sfear o wfnw w7 & o
& fo #y Fera & o forer ) e =@
qr 1 ST A F 939 F AT F2A AT
@ & & st g % sua e q@
gquy frates &1 ¥ wEr @r 9@
T aga ¥ A T AQd wfwq @ @A
famar €Y 8, 91 3% ara { 98 F FFT
qger HY & qIT AT AT AL A9
HTHTC FT AT 3 AT srwfaa fwan
7T § WYX FmarT gErk g faf
wifeat & wriga o off Wy § 9%
Y amd femand, afwaard
f& ST wra G wfaw wfaat ¥
AN F 2 fearamar g fagw
afegi #, ure-falaer s & ot
HAT H{rT N AT F T aifaea
a7 ¥feT ug M1 F1 37§ = fan m@r
gfgar g gw 2 i faA =Y
ST uisAT AMfT A1 TR a7 g
&Y w71 & w7 far &1 7Y agam fgd
gt g wr g1 o afadi &
T wT g &, f & aaedie g1 €,
THoTH oo @ﬁé‘, fafaex a’& %., Far
ez ¥ st § # fow £ #1 oo
g gt &, I A% gEer A

AUGUST 26, 1960 Report of Commissioner 3800

for Scheduled Castes
and Scheduled Tribes

qA WA F &w1F FEgAr o3ar # fF
daaeE Fre ¥ o faw S Ao
grit &, fo #Y wgw g 2, Iaar A
Ty faer e @, weg fAe o @
afes ot gat @ & S g g
srfaat & w1 faw &7 ag= w4 g &,
FART FEAAT 7@ foer ot &, S
@R AR § faadr @grer (gadT
aifgd & B oar W & A
wrAar g f o g 6 3 afegi w8 awnd
a7 wFdT & #fET @ ama w0 T e
@ ST =ifed 6 forr srfaa &1 5=
AF HTAT g faer 97 § I A6
wareT = faar sy

T HeATaT ¥ uF frdg W ST
STEATE | IET TS AT TATYAT gHIR
T F A gL Al F g @ @
oI IF I AT T2 I ardE wroar
wr €1 3fF ot oo ¥ gmr
g AT & o1 3w @ F 9gy Awa4r
wrAar g, x4 fAT 97 | g6 3
#fFa 99 & foa=T wmeT g9 &1 §F0
afe? a1, @@ aX & ghoAl #1, 3]
TN SEHF A fw
AT FT AT TGAT I AT A= ¥
3 g T Ty @ W &), M|
s afafeat #f g afafqal
T ¥ famm i & w1 9= & &= FEnT
ATEL G| FAFRA F AG FFAT TIAT
2 fr g woar it e fem & fod &,
I8 F1 Yo Wi ma At g% a% adf 9g=
qrar g1 ar a1 g foaat § e
T & AT gALT AAATHT H T TGN
A qF TS T §1 A 56 A7
femTar 9maT & &1 ToT FEHL FET &
for g &ré fawar =t f5 ag o fem
agyETdAry A A @
wfasTe d9ge afafadt #1 3 faar &,
fFagfmagysgad st A
7 3 o<g & T FL a1 gH AT AT 0
& I &1 FFAWT AT MEA § AT A



380r Motion re:

ggd ¥ wmgy € wfwA 3 3w &
I T 1 Afregw #X, @ F1 wo
TTHETT HT S L@ ArfEd |

#F T @R & art § ff 37
g argarg 1 frgy wde W gfow
FEOT FIE AT [T TWT Ky AT
g A wE fF A9 #T fo A
Fo AT ¥ fae=r a1FYT 2, W AW
& ifwd, @1 3717 w1 i Frar odif
¥ a3 w77 faeaT 97 98 39 7 EIATHS
F gmg o o AR A we W=
argfmdenaaf) o
fad 781 sm2d T 97 %1 3 1@ To &Y
AT qree AT 9gdT & W dfaw are
WH o wm oARd 7 2 H
Fg1 dEar § f& waT A qve w7
7ot & 8w |l &1 g {7 o dr 9w
A Sy ggelt Ao 71 gEY # AR g@d
Frorar &7 AL § @ar AT g, I B
sy 8) a3t " forg w0d & fad
FAGT @Al AT IN A ag @d qr
LED

A A ¥ Fgamn fw 98 o ®
T d%T oA § g T oW © &
qATT ¥Yoo ﬁﬁial'i ECs fo,000
F{T Go FI JATA AT W & | AfEA
FuA w1 fae fr it 9 adfa A
¥ famar Toar TwIT Fedrr, ¥19 AR
¥ gfomat s sifeafaat & fad @@
4T 97 I¥ g GYS0 AT ASIAT AT GIE |
qEY @1 &y FUE To a7 I FT Haw
goo FUT frar ST W &1 UFH ITH
AR 2 & frd i T T Y 2 W gmar
e gfeadl Wik arfeanfaal & fag it
TATES fFar o7 @Y § qEHIT YA
y wfase & 9gAT w7 @T @1 4
o wgf &1 gEfad F agAn sSTear
&, agt %A ot A feedy farfaeet qrgar
W 457 g & 7 W AW A1 AR
¥ @ W qdftw 9 adia A F

SRAVANA 29, 1882 (SAKA)

Report of 3802
Commissioner for
Scheduled Castes and
Scheduled Tribes

fadfim drwt & wama ¥ faaa sw@w
faern sifeq ar saar 3 F s
L1 Fga W FH AT TT AT 39
Framr § 1 7 arfearie & fiaw e
9¢ FT &1 a<r w4l gr A F WAL
Far g fo oo & agy 7 am fa7
afFa =y Fr wowT =ifzd e mit aga
¥ w0 amr £

Tgt F HEgTHA1 1 A1F g qa«rw
aEAr §, q® q¥ T« & @ a4y
qAET UF AAfws awed g fm &
o oAt oY 7 gy fip widt o & gam@
TR ¥ &W gAY # A #ewar g
fFagamy s A &1 T8 59w
o1 T § 71 afss a@R # 03
ara s ¢ foaw & fag g F dfwm
¥ et & § AR fom A faserd
AFTIMAT RE | X QU & &
fod 4% Y se@ anit) ™ ¥ fag
9 FETT TI5T ¥ FTE 987 ET JT
%, @ ¥ o rf s afed

7 un fAaeT S AT TE E
R 9g A%t ¥ fawfed 7 8 ) @
¥ ¥ aga §7 AT TG 0% 8, oA
"9 F T H &0 H g1 Fg 9991 g W
awa 741 & 1 7 fas ag Fgar wign §
f s ar e gfafad w190 @
fear sTa & v qeaw sfedom ot faed
& 1 ag a3 g ¥ A Wl A
Ao To WX THo To ATH FT H &
e {6 ot gEaw agi g1 1 9 WK
e sirat @ f g Freat § wifamd
ST Ea & | ¥ a9 § 7 fAiacas
A & T & FIX07 § gAFIT qEgT
T & | wfeT 98 qgg N §T A
I F qrg g fafeer #1 ggear qay fan
o & 1 afy Wt w1€ fawr w1 F1W
3w ot €, 4 mF fawmn, a1 o
FE F G sgR AT AMI W1 L



a8o3 Motion re:

[t wefen]
T faa F1fwn £ 7@ E fF T a
fawm § 9 $AFeE AR gufea=y
#t o faerer st § 97 # ghwdl
1 1 gfawd fawdy wifgT § 7 faw
9 1 are 7K fgaEaq 37 9 A,
oo TifFATHE FFRE & I9 W AT
A ¢ #T FE1 9 F AT S0 1 4
A 7 1 7€) ¢ 1 70 ol Fie
ATET qA WK FL, § I (A% OF G
wifew awAaT § 1 99 F sifed #
F1Ea1E AE &0 THAT | FAT HAT A qRA
¥ gam fam fv uw wom fafaedt @
£ o, 7R T @i F 7 q1 38 o
T ez FIEST FT AR A 3087 A0
T F RAE0 §F 09 190 AL ¥ 1 IW
FLF AR T AT F1 T AT 0RT )
TE F IMH FAFLE A FTH FTA TN
g am At g fR gaFraar agi & s
ga &t ¥ fag g3 7 g1, ¥fFa o9 &
qTH FIH a3T & | 99 F1 AGLAHT FLE
q13r wwg fawmear wifed fog & fn
gftedi £ a@ =7 F0 79 g OES
=1 foam g & W WG W, 9
TRAFE T FATUIAIAIAEE |
n7 4 famr & ¢ & sg0 =@
g1 Ier F AR H iz arean® gemr
AT 8, TF WEAAT T/ TCE 1 G i
4T &7 Tl § FF agTes grasw & AEH
1 FTRN 790G faen § AR o g @
w9 &1 w1 faaar =ifgd ag 7&f faemn
£ | T a9E FT UF IF gO9 W A&
1 famar & 1 &/ AR = ag wEAr
FaAdr i1 @@y & 5 i Pord o <ar
2 99 & | 7T gE it & g
M wwedr ¥ fagr & @ o@
ag ¥ FRA F T U7 A9 AL L
S AT TqAT T AW E ALY
qy 1@ § aga A1 TOT A« FAT g |
SET F A qwerdr AT A FA 3§ FAF

AUGUST 20, 1960 Report of Commissioner 3804

for Scheduled Castes
and Scheduled Tribes

%o {F fFar o g@dy a<% ¥ uw f&F
faFmd =t wr <dr € fr 97 & a=a
w1 e TEY e | F 3@ w1 IITE™
AT ARAT § | § WA TXF TG HEAT
TIgAT, TSEqE T FT qCH 4
faafar fraeit & fF 2Tt | 48 #
T3T FHr & 59 fAq Argw Y A §
T F1 To(1% AT f&d ST w1 fagdr
g1 ag fasfea e o f5 53 A
TR TIF 47 T aga F41 @AY @iaq
ga faee as a9ih 3% § awd 787 £
FHE aF Fav o § O T3TEw grge
AR AITeE FRIE F T o aofrg
¥ a8 @5 | § Wy F¢ fawAT F7 A
& wHaT 3 | W T FY G A G
FI SIE0 a1 OF N FE, Jr A Agy,
1T a 7g1, =T W AT s F
HraH F1 qUF § giefEFe g4 qga & )
T da 417 947 & 1 {6 < F7 =Ty
FFT HIT il FGAT T3T HqYqT 511 GAT
oIT | F1 1 §, TE 71 afdq @9
g1 Tdr &, 99 ¥ X BT W9 gifes
TN T AT |

AFfedt Fwrars 7 g v
Mg g 5 or Jgeardr FU F S
qIET WIA ST &7 aXF W A1 @
f& 37 & agt ghot dfe3m frad
fag sy & 1| ST g W Hae
Fedax dF ¥ TRdaed & v # )
AT qg AT TAQAT &, TEAH AW
25§, 97F way Fggs wfeog 8,
qg FET & % FAT qHAC A g W
A TT, FAT T F gAA A0T AT
| #fEA 97 F WO TR FT AUETH
frufas g 1@ g ko feam ¢ 5
oY HGA 9T T HIT AT HX ST
qCHE A1 qrT Iq99L 4% F
Twe &, w @ A & gfee wi nifgamr



3805 Motion re:

IR F F1 WRFA § I FY TE T
A {faT AR gfadis dn:am
ghcadt =1 £ 81w § 1| 7 7€l Fua o
TF gread g1 gReadi 1 g3y wT aHar
2, gat /a1 Al wagr 79 T HEFS § |
# ) gFar i gfeadl & Aamar #=
™7 AR A §3 T AW g
TEY &, 7 59 ¥ |59 w5 WIAT §, AwA
A Fgar Tigar § e g o Tar ®T w3
§ ag u=f)y o ¥ @ g @ @ Ay,
AR 4% ¥R 9T W T & AT A,
I I IFA F GEW@ E | OT W IF
TFTT & FL g9 Tt gATE qF FAEATT
B9 i gRTr O
o o 15 o1 ify ARy,
AT F AT T AL A T qGT A=l
WITT AT A0 [ FATE ATHA HfAET
Fr feqid weqs &, T Y froar 1 g
FT 7 f g0 o AT T g w0
FEA T g FE R w7
s fon £ 1 st &F o wEEm W
e 2 1T ofq g4 19 FeFif wrEar E
TdrgerFEIm 1 TrTigzfe
w1 FEIL 7 g v wiir T gudry
Agi €1, 3¢ A7 7aeifa 9 &1 78 9%
A ®T aff fewr =g @q ot
g 34 AT A FF FA (FAT THTE
Bix 78 v, =\ § ferly wITAw
3 2 1 w4 wERW F WIN R Fi
T a37 g g, A fdd 7 7
arsafa® =1 ° gfiqi woe anfaarfasi
®I AT AFT GAL | WAL FGTT FY
|fadi & wir & T3 &0 A6 fae
e ar qidi agrger faw om, =9 &
FAFT WX IT AT X gL A
FCI-a
T GF ® GRSV gATL @ H
agiafiana § | T Fg TG
T |1 39 9 HR @ qv¢ § 19 39
844 (Ai) LSD—7

SRAVANA 20, 1882 (SAKA)

Report of 38%

Commissioner jor :
Scheduled Castes and
Scheduled Tribes
F1 gav qfadl & F 7F agq a0
FAF § AT 19 FAF ST L FA T
ford g7 13 a1 oY &=l # W faaw
A g A & | AifEE A AR,
% amafas gaw 740 fem oo
T8 FT g F1 e, 7oA nfr mfe
FT AT & | IH T&A F § 4T 92
ot wmey & v 7g g7 9@ fae wm,
T GiEsT aIAT BT [T ¥ AT WA
g1 99 X1 I T F) AT T QAT
Tifgd o7 TR A R AT 9%
s 21 Fifgd 1| 37 Fi @iaa fgd
& s a% 78 wnfy vife @ =& Fr
74 aF ag YT g 714 T TG 8,
Hifs T 5 8L 9T Aqifeq §

ot OF T 31 7% fF Faw sl
Sria g AT Agy g Tifud O
¥ frgd 3 w1 Wk 34 Ramd ify
aify & R R gEEeT F w1 F 7@l
qrafyt g asar § 5 @A #
fodt o oF a@ g, AfFT az T
wa ® wm 7 g #9fF o gw m =
I & ufy oifs & 219 o T o d
a1 ag a3 fowear & f5 & anfa
faaft .47 &, ag vadr g fad7
safr £ sufya &, o wife oife fLoad
F9r & gadr Fr Avy5 Tea, fafaa
TR WTT § & A< g9 H IF T
T T ¥ T 310 § 1 71 45 77
i fr s gr g o el swe
w1 wwey FI§ winfa ifs & 747 &, av
firg? &t & it 71 7wy ifa gile
§ 740 &, 98 TG & AR TGN I9
A F¢ a3 % fF 3T TA€T Fi gF
TLAT F.ET i FAT W7 7 I T
B FEI FT g | gafad Wi g9 78
wrea ¢ f& ghwidi, mfafadi o
Fomg §i onfadt #71 giewe g4 Ti 74 w9
w9 B 36 9t w0 wegr a@ § (a5Ar
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[+t <riEs areE)
g3 fr wig o # wwen g 8
s, iR faqdl § wg AW g9 g
S, W{HA Sigl @ ATH B X AT
¢, ari ag awen gw W gt @, Afew
Tiefedi § ag sofy aifs 7 Fweq
agfr @ & 1 AT AT F ATEAAT
w1 § 71 wufy aife ogs & savaT ag adr
& o= 35 fawaw &7 90 #< faar
& 1w #F mous feEra g OF A
@ fad "adi )

Fe1 o & Fe w1 Pafe a0 F @
§ g ®vé sufe ot 74F &, 3 fega
ISFX ANAIT G Wi & | A F Fraea
FTAT FFIT TF IF AL &9 F AW
T |

* * * * *

wgar T ¥ o7 gg Fio "A 41 I
ary UF Fear sifa 1 faemdf .9 a6
U4 41 A IFT W4 famr fadaa
fora i 7 greve aga AU &, AU A
T gl wIfRT | 39 9 I SEq
s fom o qw fem sifa & i ) o
mq 3§ F srifa &1 R ATH FAT §
7 g § | IEA Fal F 7 AR
sif #1 g 1 9931 fex waw fa fs
Teere fomm 3qr F19 FT & 1 39T Fgr
f& 3 faar fagr F a<aq @ 2 &
S § | T I I g1 F qw i
TR F T4FC T qI5 g1 ST | AT TATH
T &7 T | i 72 fafga S
TR

g g F AT A1 57 T9T A1 A2 Y
g1 3% mgt ot WA gud Fr gl
T A ST G Ag A I E AT
?tg"ﬂ. P

/AGA WG4 © § WA T &
FgAT g § o agt ag st § fw
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siq fe, oo #1, i % Ti 97 YR
T8 & Wi vy fedm g 2 A%,
%% wead fxfefamm scm i o s
IAE AARA A g, AN IR JIAT
new @ Wy 1 a4 wfgg wifs ag
IEF FrS 3% IAC & qF | TAT WA
FE QI guan wA F FEnE A ?
S TRR < U4 F T AT T
g1 AT | 7iET T WA #i< faar
FIFT 7 KT § FAHT AA T IAX
fear sic @Far &
AT A WL - TIRT 343 FgAw
¢ fE ma 3@ Wit &1 fewid @y
TG FT TG | FHEF TGO o fquw
F @9 § g qArtas WA T
Y @i wET fgw aw e faw
SHATT A
ot woraw fag (o) W W
ferfedr fima sfafi ¢ 1 qmay
qEqfaFai 8, Te d T 1 TR A W
fraw & 7l a7 | fediedr S50 WY
.9 7 47 , ¥ gg i arafaFar g
/A9 AR . ATlAFAT § AT
TE wg & goT AT | HfET waT g
qdr o Fg wild O fedwedr F—
Tg AT g A —<qa W W
&9 F H{MT AG A (@ SE b
g foe g a8 ® a9 gwi & | W
zafee 3@ @iw = giffew § e
241 =rfgg
Shri Rane (Buldana): The desig-
nation also must go. If the designa-
tion is there one can spot out the

name. Therefore, not only the name,
but the designation also must go_

®Aq & ARAQ A F ww T
A W fawa famn s
| WESE G WG Tg @A

**Expunged, as ordered by the Chair.
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fagr s i—"wamgrang (FEaiaaET &
o wE Al w5 wha @ @
qr F "aaE"

a0 F 7g <@ 91 i gar? T8 A
0 FOT FWA FT AT AOF § ARA
sreT 3 fe 329 wiger fr s
GFT TG T F1 KA FA 2 1
S FAT AT AT A9 § FHEfean
& | AT ST A AT G 0 A WA
26 o U % i F T JUHH FT fAe
1 ®87 @7 § adr gOd A IAW
ST g § 1 3ae 7 A sl ofw |
L

Q¥ WWHlQ WAEw : 9g 0 W9
=qfaaa MIHT 7T @ & | TAF TUIHH
FT T WEE E

& \gATw fEg (o) o
FAFTRFT T SI7H §3 FFAT2 |

ol URE & TRy WAL SEFT
s wTA9AT @ & a0 ag @is fra
sid, mA i mafa agr &

@ &1 fagee & % me g3 swe
FTEA g1 & A 98F fou 4 g4 gAA
TWIZ I RS fFF AT T
WWET F1 g AGE g1 AT |

0 98T gA1T € 2 fF sa aF
gz wify afa ad) g=d aa aw ag gfaT
e mfsafagi 1 away g= A8 @1
qFA0 1 A7 ag weQ § 5 wif ofe fredt
sifge 1 2 & fiadr ot aedfas
aifeat & s Fafe oidf g1, SR
q®F QT g1, 4T ST gl /e
w2 & v o fa o fredr mifge, au-
9 g qwAr wifgw

QT AR €360 NI AT FgA 8 |

=T WAE 6 TR FRIGIET Y
oY oy Fger & | Fyronar & 06 gw qaw
TWT WAL T &A1 WEh & | &T9A T2AT
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#1 s g | gfcwm dia 21T gane
awt & wife afa & s o Ak ¥
# dfag w7 & 1 w7 famnd o afaq
|5 § | FAE T AT G
ag 3% AFES T HF 48 g1 997 §
1 fF s Yooo WA & ST WX
FFRa1 9, frsn 7, g 7, dw A
sifma anm go & 1 g% wEEa F
afsAr &1 aaw nfeF e e #1 7r
wererd g | T 98 afemm T o fr
simd g dw g ATA TS &
T4 ET 17 5T G oW e
& §AF HFL FT AW I q Tg
qET gA "ET g 9 | 347 fRu Amfae
Qg Fgdi € fa gioad, sifsnfegt
/7. feaai—at o [z 1 Sf1 F vl
T & TEwT AV AgaAT @F T q
=T § £, fergeam | feadi &1 3o
AZ F /@ ™ g T A fae
& & gfesial %1, = fenifaqi 51, feaai
®1 A A fags o G qaane ar
wte snfaaf § 9% fag aedr A5t
#, ®YSt wEELT # sargl Wy awfa
Al H § co smg MG &W ¥ fAg
gfa &t w1 wifE a1 30 F
mAE & wo-sy WA & T 52T |
sq TAT fFg1 ST a7 ug AWEdAT 2
& FFAT & ANAT A WT AGY aF HAT |
a1 i a¥ ag sifa 9fa A& ged om o
g A9l g AE' gl |

g W oF wfaw gy 0
vl @ fedt # wifew aar geea
1 TN § IEF fardrdr wA wgie
A T AET 9 O & @ W vy
¥ fear & % ag gwra +1% ad &,
g T AT &1 o< § | i
MW |, 71947 F Y AW A FofT,
@ Hr 8L § | 9T Ag FE I
fendmrdr @ gz snar iy ag usg awn
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[ wdaF TrEa)

FFmEFHAG Y v gREA EfE
zasr 7ifes qar gy & f47 a2
siFea® 2 5 aqtT w1 gafaaor e
ST 1 wR W gafaaer i gfadi w1
A yrfeaifa i &1 w17 & fas o
FiF7 w5 A T AL AT TR

A Frafee 9@ F1 9g AFIFT
I 31 & ff AATHFT AT 9 & T
EETAT ST | qg HIT AR FITH GIEHTC
TR AL T AR A FOAT TZT
af gferdt o afafedt o &
IT R YATA g faarart #7006
FJARN AT HATARC 3V & | 499 A7
aifrs fearr A gggargrarard

gl avg ¥ wgl @ Avwleal
Wl N § 4¢ w¢ wifo—-ams g
§—3®1 adi faar Ara-—ag 7T agA
=T A fe-—atas 78 § 1 972
faFaor T 34M o ghaad s §
I T A1 N T HL EA F AR
¥ faar S 1 B gam § fo o
A4 & faa IF gEEs fiadar
o W fr § 98 IR A =feg
wY S g 3% forg el & ady §
ITH TR AT LT 1 T g Wk fie
T2 AT 741§ 99 T8 giaar § Afaa
adl wedr Afgg | FT o FHTL T
Hrt #r ae A Al W a7 a7 ug
HAEAT g 4 g |

gHi g § T At 977 & |
satdra faarg, @gaia A A g9
qrq §3 T sawear fr gide Tifg s
wad; Arafedl wr §g AT 37 Fenl
& faq gfaa Tar g A1 v saifia
faarg w31 ag Arfat 94 &l BT
& wd o weraldrq faarg T 1 /TR
& g1 §F @ wadi € Twd }E arr

afi g

AUGUST 20, 1960 Report of Commissioner 3812

for Scheduled Castes
and Scheduled Tribes

T o ¥ T UAHifew agq oft
& | gfew wex wicar sams WX
feeeft ® wowafaat ® wiw "wqwT T
sefara 787 &t Fwd | gHfea |7 =
faediaer fawr & 9 " 99mad
T q¢ w3 Tifgw, st a1 fe gleat
e wifgafeal # sar gEdr &
mifF ag ar ¥ wqqr Ifem oqra 3
% | g7 g famr § S Ad 5 T
wE AT & ¥y fagd Jifqat &
gerey § ofr wgar T g 0 fagd
wrfedt & s of 7t 43 & ok 3 faaw
¥ famwed @Y & 1 HE T F of
sofy ward ofi 3 s & 1 wfEre
73z ¥ ofi fewer fors 3 o AP &
wraort # of gEeer fors w7 ST &0
UF AIAANT < EL ;. WO IHEI
92— wq14 0 Fe\E 5§ i T=ar &1 |
st TeR iE LT g | SEAl
areft @ & 1 Fing staar § s AR
gagarwedr wgdr 21

d 7 W ¥ wgr war § fogdh
Frfaat & fag oA g5 & w@r &1 Bfeq
w1 39 fie frgd; afeat & faa oo
farg & T A 37 w41 ) U )
ag ot fuw & fae ? o o fediaw
¥ qrg g 99w f 1 qga & fagdr
sifaat & faarfadi & fag w57 srar &y
afeca idr & 1w g fr Tw A
fraaargeu A AT A | T4 I2HAY
Fofy & 3 A& wwd § 1 Fiag hi T
fag#r anfaat & fac & < &1

gl T & AR wgAr qrgar §
W ITer d9E F ganfr agigar ¥
AT | T g 3 1 AT aqr v
IqA g T afeaw W ER
fegeara w1 waw fear w1 w9
O F a8 T 4 FegA #W
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gt &1 # : ag faafee ofi #0 nd
T WAE T WA T e 9T W wHr
& ¥fww & saat wrgan § fx mfas
ag # Y| av(era of, 31 T q fa 5w
gz gl GaT aaie faar, ug w9 9 g
i W O WG aF AEAT H agd
Tt gd | v o F= aw wgt F1ME
TEdT fadriat F AT %A & g2
o \ sfex aen faum @t §
gud; =T #1 wdf vk wE 1 & whafor
Agrc ¥ wear T i w= fc aga
T¢ wgi g€ & wre w ofi waw -1k
T A8 WCAT 918 d\ WEnHe qF F
Yo ¥ 9w a¢ agd W @Fd g A
frgd; g€ onfadt &0 o W= @ wEEAw
Wi ZEAT €Y WY § IH T F1 AW
¥ T 37 &Y fEm fawel w @
g7t figls gure & o3 WY %@
famr 7 gFAT €
e # & wigAr Sga fi ag FIgEE

srgy UT weges ygew Srfadi
gmfas feafe a@ aF wwga 3l aodo
5@ % fF wfasia g TE &
e e o o fa I Sf ag fred
& wrerr % § g I o w1 fadw
e At fasar | A g ¥
n7 &7 s aTer g, e w7 fwar
WR WIS T W& AT T W@
@ @ g s faewr W 4w
g1 & wiT qg TEAET g1 §4 L
wg § Wk qr el T TF T EE
faEer TEREA AT AL gl OF T
TR ¥ ¥ s w1 o= AgT
Wi a3 a Tt g A0 ET |

Shri Kunhan (Palghat—Reserved—
Sch. Castes): Mr. Chairman, Sl.r, I
am wvery thankful to you f‘or_ gwu-!g
me an opportunity to participate In
this debate. Several hon. Members

pointed out in their speeches the in-
ability of the Government to solve
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the in numerable problems facing the
Scheduled Castes and Scheduled
Tribes, I have no desire to repeat the
same points.

The hon. Deputy Minister of Home
Affairs stated in her speech that due
to lack of experienced and expert
staff, progress is slow and the ex-
penditure is falling short. I want to
ask the Government as to how long
this situation will continue, and what
steps the Government have taken so
far. After the attainment of Indepen-
dence, we formulated two Plans for
the development of our nation,
During the second Five Year Plan the
Government allotted Rs. 91 crores for
the amelioration of Scheduled Castes
and Scheduled Tribes. The Com-
missioner’s report has mentioned that
during the first three years of the
second Plan, the progress has been
very poor. As far as the departmen-
tal work is concerned, it is a great
flop. Though the aim of the Govern-
ment is good, the supervision and
administration are wrong,

For instance, there is a provision for
economic development of the Sche-
duled Castes and Scheduled Tribes.
What is the concrete measure that
the Government have taken so far in
this direction? The population of
Scheduled Castes and Scheduled
Tribes in India is more than seven
crores according to the census of 1951,
Most of them are agricultural labour-
ers under the mercy of their land-
lords. There was a legislation fixing
the minimum wages for agricultural
labourers, but unfortunately, most of
the State Governments have not come
forward to implement this Act.

In my State—Kerala—the popula-
tion of the Scheduled Castes and Sche-
duled Tribes is more than 14.42,000.
Most of them are agricultural labour-
ers, The organisation of agricultural
labourers put forward their demands
to the Government. In 1957 there was
a piece of legislation fixing the
minimum  wages for agricultural
labour. Unfortunately, due to High
Court Order it has become ineffective.
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Therefore, 1 request the Government
to come forward and bring in a suit-
able legislation for fixing the mini-
mum wages for agricultural labour.

Another point to which I would like
to invite the attention of the hon,
Minister is about cottage industry, at
the village level. The Government
have already provided Rs. 5 crores
in this respect. According to the
Commissioner's report, I find that only
50 per cent of this amount has so far
been spent. What is the reason?
There is a community by name Chak-
kiliyon, in Kerala. Actually those
people are engaged in leather work.
Therefore, the Palghat Development
Council recommended to the State
Government to start a leather factory
in Vaniankulam where we find a thick
population of this community. Re-
cently I came to know that the
factory is now wunder the Central
Government. In 1957, the staff of the
Central Government occupied a rent-
ed building, paying a rent of Rs. 80
per month, One watchman there is
getting Rs. 80 a month. One special
officer i1s also getting Rs. 320 per
month. I visited this factory on the
10th June, 1960, I found the man,
who was appointed as a special offi-
cer, sitting outside the factory. This
sort of thing is going on for the
past three years. There is no work.
Nothing is done. The Government has
been spending about Rs, 400 every
month in the name of this factory
without carrying out any functionms.
This is a regrettable thing. So, I
request the Minister to deal with this
matter very seriously, because, by
taking proper action, the Scheduled
Caste people will get more employ-
ment there, especially the Chakkiliya
community.

Another important point to which
I would like to draw the attention
of the Government is with regard to
housing schemes. 1 find that the
second Five Year Plan provided near-
1y Rs, 965 lakhs for housing schemes.
But so far only Rs. 4 crores have
been spent. What is the reason? Is
it because the Scheduled Castes
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people are not interested in construc-
out that the working of the first
three years of the second Five Year
Plan cannot be said to be satisfactory.
Some of the State Governments are
giving subsidies and loans for housing
schemes without providing land at a
nominal ecost, It is a pity that the
Government have no idea nor any
specific plan to achieve the target as
provided in the Plan. That being so,
why should the Government provide
huge sums of public money in the
name of the Scheduled Castes and
Scheduled Tribes? Unless a proper
land legislation fixing the ceiling is
promptly enforced and the surplus
land taken by the Government, there
will not be sufficient land available
for distribution to the Harijans and
the Scheduled Castes.

15 hrs.

Regarding the question of eviction,
at present there 1is no legislation
giving protection against eviction of
scheduled castes. In Kerala, there
was a general ban on the eviction
since 1957, but in spite of this pro-
tection, landlords are still bringing
forth decrees enabling the eviction of
Harijans, They are not able to defend
their case in court due to lack of re-
sources. I hope Government will
consider some measures of protecting
the Harijans from eviction.

15:01 hrs.
[SAr1 JAGANATHA Rao in the Chair]

The last point to which I want to
draw the attention of the Minister
is regarding reservation, The Minis-
ter stated there is no suitable candi-
date. In 1958 there were three vacan-
cies in Janpath Hotel for the post of
cashier. One boy came from Kerala.
He has already passed B.Com, He
was a cashier in Calcutta. He came
here for interview. So far there is
no reply for him. I sent so many
letters to the Works, Housing and
Supply Ministry, Towards the end of
1958, I got a reply that he is unfit for
that job. What is the reason? The
ing houses, or, is it because the Sche-
duled Caste people do not require
any subsidy? No. I regret to point
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yemson is he doms mot know any
foreign language. This is a pity.
The Minister should reconsider this
matter also very seriously.

Raja Mahendra Pratap (Mathura;:
If the Chair feels that my speech can
bring peace and remove Dbitterness,
then alone I will speak,

Mr, Chairman: The Speaker has pre-
pared a list of names and I am guided
by it

*Shri K. V. Padalu (Golgonda—Re-
gerved—Sch. Tribes): Sir, I speak in
support of the report of the Com-
mussioner for Scheduled Castes and
Scheduled Tribes. In the report, it
was stated that so much of money was
spent by the Government of India to
wuplift the age-old scheduled castes
and scheduled tribes. But I am sorry
to state that no attention was paid to
«ater to the needs of the scheduled
castes and scheduled tribes living in
the interior parts of the agency.

For instance, in Andhra Pradesh,
they have not extended any irrigation
facilities to the agency parts of Srika-
kulam District, Visakhapatnam Dis-
trict and East Godavari District. If at-
least minor irrigation facilities are
extended to the scheduled castes and
scheduled tribes living in  agencies,
there is a possibility of betterment of
the condition of the people, In this
connection, it may be pointed out that
the Financial Corporation established
in Visakhapatnam District and Srika-
kulam is not running on proper lines.
“Three months ago, when there was a
dispute in regard to the prices fixed
by the Financial Corporation, the
1ribal people were denied the justified
prices and the Corporation ruthlessly
suppressed the tribal people. I won-
der how the Corporation, which is
intended to save innocent tribal
people from exploitation could act so.

As Tar as Visakhapatnam District
i= concerned, the tribal people ars
often duped by the people of the
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plains. The non-tribal people go to
the agency and give loans to the tribal
people who possess lands, The tribal
people who are not self-sufficient
find themselves often in a position
that they cannot repay. Then the
plains people, who go there with an
intention to occupy their lands, can
get their wishes fulfilled, even though
the 1917 Act I which forbids a non-
tribal from occupying the tribal
lands is still in operation,

Sir, at this point, may I also sub-
mit that the general prosperity of
the tribal people chiefly depends on
the creation of various facilities, such
as roads, hospitals and educational
institutions, by the developmental
plans of the Government, and there-
fore Government should consider the
advisability of bringing all the agency
areas in the multipurpose projects
scheme. Even if they are not inclu-
ded at present, Government may con-
sider the possibility of including them
in the third Five Year Plan. I spe-
cially plead for the conversion of the
Chintapalli block in my constituency
into a multi-purpose project block.

In conclusion, may I once again
request the Government to do their
utmost to relieve the distress of the
people in the tribal areas?

Shri Basappa: Sir, 1 thank you
very much for giving me this chance
to speak on this occasion, I have
listened wvery carefully to the Minis-
ter, Shri Datar, when he spoke at
length. He was very very sympathe-
tic and expressing aspirations for the
welfare of all these people—nearly 5%
crores of scheduled castes and 2 crores
of scheduled tribes. I was listening
with rapt attention, but I was not
very much satisfied with all the steps
that are being taken by Government
in alleviating the sufferings of these
people. I am glad that he has un-
derstood the problem well, but what
they have been doing is very little,

He was speaking about the success
of democracy, about Welfare State

*English tranglation of speech delivered in Telugu.
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and so many other things, He was
himself aware that the conditions were
far from satisfactory and they were
sub-human. He was expressing a lot
of sympathy for all these people.
That is all very good, but still the
implementation of the various recom-
mendations iz lacking in very many
details. The seriousness of the pro-
blem must be taken note of very
seriously. Even the Speaker ‘this
morning felt that after all the dis-
cussion here will not be sufficient
and a separate discussion outside this
House is very very necessary. What
does it show? It shows the import-
ance of the problem,

So many Members were making
their representation for a separate
Ministry, but Shri Datar turned it

down saying that there is the Home
Ministry to look afier this. The Home
Ministry 1s a very good and very
strong Ministry; but, it has too much
work on hand and it has to do so
many things. I feel that in the in-
terests of the welfare of the people of
separate Ministry is very necessary.
He was also emphatic that he is not
only interested in giving a propor-
tionate share but is in‘erested in giving
a proper share to them and that he
will plead with the Planning Com-
mission to have a greater allo'ment
for them. 1 wish him every success
in his efforts. But let me say here
this his responsibility does not end
there. Let him not say that it is the
responsibility of the States, the States
are doing something, what else can
we do when we cannot interfere with
their work. It ig the responsibility of
the Central Government to co-operate
with the States and also see that the
States do their duty properly.

Speaking about my own State, My-
sore, I can proudly say that Mysore
has done something towards alleviat-
ing the sufferings of these people.
I do not say that everything has been
done, There are many more things
yet to be done. For example, in
order to help these people they have
tried to have separate colonies for
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them. It is not a good thing. Ins-
tead of having separate colonies, it is
better to have mixed colonies. 1 hope
the Government of Mysore will see
the justness of my argument and here-
after buld only mixed colonies in-
stead of separate colonies.

Coming to housing, I would say
that they must enhance the subsidy.
We have, of course, two dynamic
Ministers belonging to the Scheduled
Castes in our State—Shri Rachiah,
wno was a Member of Parliament till
some time ago and Shri Basalingappa.
They are dynamic, no doubt, but they
are ever-doing things a little. It iz
better that they ialk little and do
more for this cause. In that case they
will achieve real success.

This is a social evii, a curse and
blot on our society. That is admit-
ted by everyone. But the shortfall
in expenditure will show that we are
not so very keen about it. Shri Datar
was saying; “after all, how far can
Government do? Public opinion in
this respect is very necessary”.
«akaar Bapa, Gandniji and Ambed-
#as have done a lot for the ameliora-
tion of their conditions of life. Even
prior to this, in the 1Ith or 12th
century, there was a great personality
called Basaveswara Basava, who was
doing a lot for social reform, He
was himself a Brahmin. He came out
of the Brahmin fold to a different
fold altogether and thereby did a lot
of things to help humanity in general
In that part of the country which I
come from nearly 50 lakhs to 60
lakhs people even today follow Veera
Shaiva religion. They do not be-
lieve in any caste; anybody can go into
their fold. That is the kind of
dharma whith they preached. He
wanted to abolish Varnashrama
Dharma which had deteriorated. He
was a man who wanted to remove
untouchability, a man who wanted to
remove class distinctions and treat
everyone as equals. Even Gandhiji
has made a reference to the great
work of this man, and this is the kind
of public opinion which we havé to
create in order to achieve success.



38;[ Motion re:

Democratic decentralisation and adult
franchise have awakened a certain
consciousness in the people belonging
to the background classes and there-
fore it is better that we realise its
importance and do certain things,

Regarding the Plan, I understand
that an allotment of Rs. 100 crores has

been made. It is stated that it is
very insufficient. Even within that,
there should be proper planning,

What we generally find is that in the
earliey years the amount is not sp-ut.
Towards the end of the Plan period
they want to spend more amount. All
this should go and we should see
that there is proper planning even in
the spending of money.

This morning it was stated by the
Minister in reply to a question that
certain statistice and data are not
available from the States. I put a
supplementary, complaining about the
lack of data. I find that nothing has
been done m this direction so far.
Unless we know the data, we cannot
assess the progress properly. When
the question of the extension of reser-
vation of seats in Parliament and the
State Legislatures comes up we have
to ascertain correctly what the nature
of the progress is. So, this informa-
tion is very much necessary.

So far as the services are concerned,
of course, the Minister has given some
assurances, All the same, I feel that
&till circulars should be sent to all the
Government departments and 2ll the
governmental institutions that there is
such a thing as reservation of seats
and that they must stick to that. I
am saying this because when we visi-
ted certain places and certain jovern-
mental institutions and asked about
reservation they were not even aware
of those circulars. Therefore, it must
be insisted upon that the reservation
should be strictly adhered to. Tn the
railways, because they have some inl-
tiattve so they are able to find more
people belonging to the backward
classes. I wish that every department
of the Government acts in the same
way and adheres to the circulars.
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With regard to the scholarships I
want to say that there is still delay.
The work has, of course, been handed
over to the State Governments. But
the State Governments say that their
staff is insufficient to do this work. So,
it is better that the Government of
India make up their mind to give &
jittle extra amount towards the ccst
of the staff also. Then, in the grant
of scholarships. students the income
of whose parents is less than Rs. 500
get scnolarships. But this rule should
not be applied everywhere. After all,
ours 1s a very poor country and cven
a person getting Rs, 400 to 500 is sup-
posed to be getting more. So. in order
that more students can get scholar--
snips 1 woula suggest that each scno--
iarship amount should be given t» two
students instead of ome student. In
that case, more students can avail of
tnis  scholarship even though the
amount would be less.

Then the report mentions about the
strengthening of the offices of the
Commissioner and Regional Commuis-
sioners. The Commissioner sayvs that
every vacant post should be ifilled up
so that there may not be any retrench-
ment, instead of keeping them vacant,
which is very wrong. I also agree with
the view of the Commissioner.

Then I come to another important
point referred to in this Report, and:
that is the criteria for deciding back-
ward classes, What is the criteria by
whnich you decide the backward clas-
ses. The Constitution says thai it
depends upon the social and education- -
al position of the people. Here 1s an-
anomaly. The Centre has got a list
of backward classes and the wvarious-
States have got their own lists of
packward classes. So, in the very
same State a community may be back-
ward according to the Central list
wnen it is not so under the State list.
There is difference from State to State
uiso. The result of this is that even
though a person may belong to a
backward class he may not get the:
facilities because according to another
list he does not belong to a backward-
class. This anomaly must be done
away with early. The only criteria.
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.snould be the economic position of
the people. Suppose there zre two
people and both are poor. Among the
poor there may be both socially back-
vward and socially advanced people.
That is the distinction which the Con-
.stitution wants to make, But here
they want to do away with it with the
result that poor people may not get
the facilities properly. So, I would
. submit that some sort of uniformity
should arrived at. In this matter,
the Home Ministry has got a big res-
ponsibility because in their own Union
territories they have to apply this eri-
teria strictly. There is some distine-
tion between socially backward and
educationally backward people. Be-
~cause of these anomalies now ‘hcre
15 so much of unrest. The Centre
nas not taken the trouble of finding
.out the proper criteria. They apply
.only the test of literacy. After all,
who are the people who are s.ocially
and educationally backward? Edu
.ecation is not merely the 3 r's In
order to shirk their responsibility ot
-finding out the real people to whom
this small amount is to be distribut-
-ed, they want to limit it by apply-
ing the criteria of literacy. Because
-of this, there is a lot of umrest in
Mysore State. Unless it is properly
done, people will not keep quict and
the backward classes will remain
where they are.

Shri Heda (Nizamabad): The
reason for my participating in this de-
“bate is that an organisation which I
have the honour to belong as Presi-
dent, namely, the Andhra Pradesh
Adimjati Sewak Sangh was referred
to by Shri R. C. Majhi when he
.spoke day before yesterday.

His remarks imply two comments,
One is that huge amounts have been
given to this organisation and we
-flo not know as to what the schemes
-are. The other is that the accounts
‘are mot maintained prioperly. Let
me narrate certain facts first.

The tolal amount of grants sanc-
-tioned so far have been Rs.l lakh In
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the first instance and then Rs. 1,21,000.
From this second grant the unspent
balance of 1957-58, that is, Rs. 19,800
was deducted. 20 per cent. of the
share of the Adim Jati Sevak Sangh
was also deducted from this. Thus,
the net amount that was made avail-
able to us was only Rs. 91,000,

Shri S. M. Banerjee (Kanpur):
Rs. 92,000.

Bhri Heda: Rs. 91,000. Certainly it
is a good amount. Out of this the
total expenditure so far for schemes
other than construction schemes has
been Rs. 34,801 and for other zchemes,
that is, construction and other schemes,
has been Rs. 3,652. Till last year

we  had an unspent balance of
Rs. 52,061. About this unspent
balance the point is that it was a

great desire of mine and of my collea-
gues in the organisation that no money
should be wasted and that :very pie
should be utilised usefully, You know,
Sir, to work for the Adivasis who are
in hilly and most unapproachable
areas is not an easy job. To get the
work done practically on the same
level of expenditure as in the plains
you have to train  people and have
better supervision. It takes time.
That is why year after vear in spite of
our desire we have not been able o
spend the money. But that did not
harm or hamper the progress of gene-
ral Tribal welfare In any way.

The implication was that no sche-
mes have been submitted. The prnce-
dure that the AdimJati Sevak Sangh
had odopted was that before we got
any sanction the schemes were formu-
lated, Even at the formulation stage
of the scheme the State Government
was fully associated with it. After
that the schemes were sent to the
Central Government with a copy to
the State Govemment. The State
Government would then send their re-
commendation. On the approval of
the State Government as well as of
the Central Government, only thien the
scheme would be approved and the
money would be sanctioned. ‘There-
fore to say that we do not know as to
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what the schemes are, I think, is not
correct, The schemes have been ap-
proved, as I said, by both the Govem-
ments,

8o far as the accounts are concern=-
ed, they have been maintained an pro-
per and modern lines. There had been
an audit not only by the Auditor-
‘General’s Office but also by our own
organisation. Year after year the ac-
counts have been audited and present-
ed.

Voluntary organisations play a very
important role in Tribal welfare. Wel-
fare schemes undertaken by the De-
partment do not yield the same good
results as when they are undertaken
by voluntary organisations. There-
fore, taking the reference in its bast
light, I would suggest that the Com-
missioner may consider two sugges-
tions for the future. The first is that
about those organisations which get
substantial amounts as grants from
the Government there should be a
separate paragraph, or even one or
two pages, in the Report about their
activities as to how much money they
got, how much money was collected,
what was the voluntary contribution
and how the money was spent. There
should be a general remark also about
them and about the accounts.

There had been similar eriticism
some time past in the Assembly of
Andhra Pradesh. Therefore my second
'suggestion is that whenever a volun-
tary organisation is criticised either on
the floor of this House or in Rajya
‘Sabha or in any of the Assemblies cr
‘Councils, the Commissioner may take
note of it, enquire, come to his own
conclusions and then in the next
Report may not only mention the ear-
lier criticism but also his own opinion
about the entire affair. This will put
‘the wvoluntary organisations in (he
right perspective and healthy organi-
sations will be encouraged while the
unhealthy organisations will be
brought before public opinion, thercby
they will not be able to get any more
grants in future. If these two sugges-
tions are adopted, I think, voluntary
organisations will play a very import-
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Shri S, M. Banerjee: Do you not
agree that at the time of investigation
proper care should be taken by the
ruling Party, if possible, that ao in-
fluence is brfought to bear on the
Commissioner? That is my fear.

Shri Heda: We do envisage that
the Commissioner’s office is, as so
many other offices are, impartial and
independent.  Therefore if we think
that the ruling Party or the Govern-
ment would bring some influence or
pressure on the Commissioner’s office
then it is no good to have that office
at all.

Shri Chintamoni Panigrahi (FPuri):
Is the hon. Member aware that m
the All-India Depressed Classes Lea-
gue they are maintaining only Cun-
gress workers and are engaging them
in election work?

Shri Heda: I am not concerned with
that.

Mr. Chairman: No discussion now.
Shri Sadhu Ram.

o WY W (FrEuT —fmE—aTg-
fera il ) - enrrafa sfi, oer 57w
FAMT TEYTE & 7Y wRET A (4@
ac fan frar 1 o § AT oW ®
qarfes g A anfgx  fw ag aga
Fwlr A (Thid & AT 3% | gieaat #r
wgelt g1ea & Jw feqr T 2 F ag
1T ATAGT § o ATl S 9W ¥ A
Tg AAEE A gfeEi ¥ fawr ¥ oar
f3geT wEE § 918 ¥ 959 T3 ¥
feg &1 & 97 & fd i 99 %1 avg=1g
T g1 dag Fmar § famfias
Feges FREH WX AT e W
W AT R S g & 9¢ 9% @9 §
Fif o T .77 IT i GOET gAY
7 fed 7g grfwd =47 & 1 wwe fgegmam
¥ AT S o T @0 o sl F FET
Siqd@ | AT H FIITE  wIEH
W LT 7 Toe 1 G1F AHAE FATEH
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&1 ot fadi @ a8 NME F wwn
T R | WY IH BT A0S AT AT
fesn am st A w1 W dr fEe
U I GEE FAT SR § dFE
FET AT H 1098 Higg 2 HT
¥ 9T 4T &, 99 &7 979% g7 gf=Er
feem & q9dwT & fovw ¥ v
/% o afg a1 1 T QA @
&A1 a1 2 WY AmIAAT F AT S
£ ea e # v FraTET eI STg,
¥ H A FI @eq w1 AR 2,
FEFETEAT ! T T wwAT ¢ T A g
= €, o fagz gaT e & AT firt gu
WM § AT Ew A% wEr & oA
qig R 1 &, qeaardt fae ¥ €F
wWE 77 § AT gT g ¥ FAAE AT
i gC W € =7 9 st wgr | d
T o o) <7 @2 a8 9 fiafa § v
AW AF foRaT My @ ] gqmETE
WIT F( FFLIATET | AfwT 77T 7E W
fopar s @1 T wwER e &7
T AT AT §AT & | AILe®
wXTH FIHETC F7 aTh F A1 9
¥ 7 78 8, ww fedtE ¥ ovflr F Ay
wefre & o §, 3w =da F
ar o, giT T A qEAe Foare #
QUARET T fFaT T g | ST S
gz A Sz TaAde A T T
I a7 & 747 75 § o wa &1
wifgd | AT AT A gTaalg 5
g RATASZ T =TT gH ¥ TgT 3¢ ©@
AT § WK AR WA Fi FL
goriat frae€ wg 2 § 1 A1 -
facw fed 13 & o7 & o gC o JFa2
¥ wg $¥ § aww o< i fed w1y 0
ot fi awing G awew WX
AT J1W F TR F0 7 oA F
Jqhrdrd it W I
WX IEAAT 1% ¥ AT SH oW A B
wrel FAT wifgd aifw 34 A g
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v fow gt 7T o fawr w8 A T
Hoe AT F T @ vF oW ag
oA I wT AT FET Y FToOH
EELEAN & T W 4%q §, 3971 w4
YT H T ST F aeET 77 AT OFT |

qu<r &1q wg g fF gmry 3 W
TS BOFA(G | Fi AT G EFw T
AT AR g AlET darer g
F A0 HIT & S B AF T T T
St 1 wfET § owTaw g0 3
waT v § ® A Fo oadw e
S A A AT O FIE Rt 96T 8
AT Z AWIAT AET 2 54 KT ARA 3
W ATEd, gw T wgfTa & Wi
@ifed 1 & & =& WA § 1 sdA
i Aligr Wi g 1 s 2 7 Aw
% % H < dT difw & aq o g

Is U g

& wfwT 5a a1 g e wf e sl

§ME | T Hgw ¥ i § i awi o¢
e i fowq F e @ F fega
FET FC AT HT Ag0 A ST 0
fegrfoees fewrddie i wemes
wqia 9A17 # fwfr & 1 g8 F AT of
g 2% a7 QEangerts 4@ Fr Aifew
¥ T TG0, O Tad i ¢ A war
f ag soaifes & fwr & ar & qer
A & far ghadi F Fomarfer
FE1EES a T w94 F A6 qwAH
T X | a1fF qEw Fr JIEATC £ F HWiT
ITHT F1 HACFIATAAT § 7@ Wi TZ |
i FaTITC TR Fr A AT qF A
A WS §E A @A T A AT
2 5q o< faare fvar g a1 & €A
for g Zar ¥ it w0 WY AT Y
A G | AT =1 30 %90 (a1
wTET 21 ag 7@ foad aw .4 19
afi & W fomw fa maide 5. 719
qEesT gl v af g g Hmaw d ¥
AT T TE AT EFT § | 9w @K
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froasg amA A &1 ITF g F
AT 9% MIT FIIT AL | SAAT 9@
Fraa 2@y 3@ Y w AT IR fag
F2rRT T 4F TR AT A AAAT I
T & AT [IMAT AT A
wifaa &t ST |

§ g1 § fs afa N awim
T 9rfge | e # S50 w7 & fog
§a1q ¥ gfem s are 3 & ghem
HYe sfzat Wi @i § dwT 2
TAATE ARAE B H§ 777 & A47 A |

fRfafaa erdde ¥ ww &
TATAT AT gara # Ffaw w1 A
#2Za &< faar e o syt @, A
A1 §3 Wi frma swft § 1 ag Mt
Fraraifer wrfas &1 a0 TEFAF
Taz g Y R Y 91 s/ €

A FATaT 6z Ae &, P qward
mied A& it 2, ag 7AW o aws A
2 R § 0

g4F FAAAT TG4 F G A
FHAEMATTA FqERa 27T &
# g4T  ff A1AMG @1 AFFRAT G
wfea #ifs 3¢ Tafde F ewA )
HARRT § 7 G409 § 3|7 2 Ff o AT
T qETHAT T47 & I9 TR TA1 5947 AF
fifat o1 771 & FfwT T8 ©F 7€ 6
& AT | HAT A AT ZIATT B
wrarifza grgfzar a1 ¢ 2 @
T AT 9w 17 4g 75077 791 3
ST iR AT TITERI QR AT F A
a1 A1 wweE g T AsT 1 AE
g AL AT BEG T | IS T
qamE g wwmi g |

Tm AR AW F AT (F
[T AR Awgd A AR B fA
warq i faaar, g W@ & gaw
[ATH HIAT 9T &, AL FHEC TR
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A 3T F FIE AT AL Far 1 ¥
AR FA QARG I AT wd AT
i ag sl redt & wedr AT &
qifgy @t ag gfemt &1 st
wifiwr & fag Framfes dwgdia =t
2 & st srfge

freges Free 1 mardy g &
W AT R IT AN X gy AT A E
T FCT & 91 9T 3G wEA &, N A
T gaTA w7T & fF AR g gEer
13 AT g T FAT qrAT TG A
gt S fegrgmaoar a1 7w
fRT oo 2 &7 ATfERT IE TYETET
sy g R o @7 ¥ 13
| aTg AT STAT graq { gAE A
I F Tt TR & ArdAw wa
A a1 9T AT A IARTATTE |

gamt fggew e Fiw 7 7wdr
fid ¥ g%g oY wg frefar a1
f 7z T TatAT A efeaAl ¥ e
2 ¥ wifge 1 &fws s 9 & =
AT afew A THA BT GNT T FArT-
T 1 @ ] 94 A1 gheadt F 9%
A ¥ fAe ot frggss @gse & T
A & fAg W agt grar wrdr
94 FAIA3TT F1AT § AT I8 IXEATeF
3 ¥ A 37 TeeATEd] & qarT A
fraar | ST gwATA ST E AT TCFET§
fo #7177 8 & 1 WX A
WTT L TR T F AT FT T A
1o 1 F gaFar  fw giF fag gz
TEHE FT 96 § e TEAET W
fegTaa @ wifgm 1 e g7 AT A
as ¥ faq wwrA 51 A7g A fAA a5
At IR Wl § W | FEA
qZFT 1 A F Faaar § & g7 andf %
ST XA W AA A § |

Tq qarq & T§F QAT g AT
AEIERER IR CERHIE &
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§ g 5= ¥ faw ) F FEor 7 e o oY
AqfEa wdi § 4 ag 314 ghwdi
fiadi g A7 fgf sfaqm &
¥ fr fgg 19 7 T ghodi ¥ wgd 4
fe qa sadi i foed formr A, S faar
ST 7 & SR agT q T ow gAn
fAasdil A ws T FAIATT
o7 fodi 7 79 fFa, B 3 39
faar | giF T9E ¥ waE S
qifsTe, gAT, TFF; KL AET, §.27 T
AT SAEr gEe agm 1T w0 T
TaTHE i TF § 9H G F € T TGl
femr mar | 7 4gc1 g iw o (& ¢ gfeet
F fre ox mg Afigg W AT & AT
Hq INF; {3 &1 AHEAT 5 QT E
v gfoom a1 3T & £ 5 &) g
A1 A F9 9¢ H7 f9mE #1 fedom
FT fqur 9 s AT A A wuA
Sa WAl 7w aw nie | qedh
®T 3 T F IR AT FF T AST &
ML g0 2w # 04 F A sateETg
F1 719 971 77 F fre o7 e o
§ SuTeT T T|d; wifen ) 3R o
¥ S ®94T T@r M 9 89 3T 9T,
|F 587 F mfav ox wear @y T
ug W wgi g1 1 gFar | FfE qEer

ot # ghod & fAT 3¢ ® 19 T
& T a1 fasd & 38 #0F g9 faar
T4T HYT ATHT 93 FOF A gT T |
f&2 o mAde ardl & fe gart orw T
agl, g7 & g7 33, AT AT ¥gi ¥
A FiH u gt g owrogi
a1 9 9 T frwt sro ay et
W wifenfeat # grem qgaT & oo
TFIT | TAT g w0 1 TR
v faggx e wfiw o fofd o
UF & qQ vl q85 FT A A0 7T
e [Fdr AT e e g X & g
iz 7 arar A 3
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T F I AT T WA T FT
T4t # T F WG FAT AMMEA
W & FT GO ¥ v S dar
7 Tt § 9 wEew @ gl #r
=N F ol wEAHe #1 Wi & F1
7 #rf gwEW gE w0 Afed |
X9 FT §99E F@Tv § |

T WHE N e S, &
aY Tga 912 ¥ =g FE | A FA9 @A
Fgm 5 & ¥ @ 5aT H owwr o o
i gt o qEe ¥ famw A gar wwdc
s T wmwa ag & 7 39
G fomm § ot arge ¥ agt A § AT
TR A& § 09 0 E Wk g 9w
faerdil & FrOwr Oy A @ WA E
o & o gat § wTd GRT gR & | g
Tt #rfon 1 fa=re = § AR
ag TR AEAEI A 99 T |

# arar g f nogd A7 feamet
F gew frd g€ § oo W W
ST Afgd | W F 7g wF fRag
W w9 & qlF ¥ AE gy Tifed o
Gar 7 wfgn g @ AR oAk
ggra 7 Wk g SR wfer gardr
gerd w=rf § 1 afe gt Wi ¥
W TFE &t S WY F W wfewt
¥ 5w w0 a1 9g a1 Sfew aw 7 i
8T of F7rd Wi A W @, gan
@ g wfed

L FEA 6T oUaeE a8 ¢ R e
Eq W a1 W ¥ 7 oA Ad T 4
W § 99F WA uERy ¥ & § AN
a*@mm&m{&a@ﬁmﬁv
T AgTAT AT & FT AT I )
ag Wt W AW ¢ | 6T AT HT |
oI ol g g7 W g o o 9
mmﬁ%gﬁangmmim{g
§ v w7 19 W w1 W w0 Wy
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T WO WY 4 FT Fed &
wrRrvr { ag fear w7 afad & ag far
w1 a6 fggEm # A g1 W AR
HA 9gd T Ag A9 gAT & 1 A A
F WiE W@ WX I A FE F A
WY el F faers ®F & o ar
WA § fo,000 AMHEIL F & |
# ¥ 37 #1 77 faur fe wrd A7 wrw
FI | g7 AT F {0,000 ATfwaET AT
afgd | @ a1 §F ¥ AT F AW
H W7 FT ¥ AW FT gEY a9 g
g AT Al faAra A A L L

W TR T L AT §T WAL
WVT ®TE 7 What about your Ajgar
Sabha ?

o ATCHYEY I WL TH g |

LT WEE WA WS &
T oAt @ 7d 0 F W 7 ames R
s A a7 fear o ogg S snfaat
fft g 3f W a0 § dafs
LIRS B e S o T
Tae e 918t F A9 fawen fF
7g WiET AT qem € W qE W
T AW AT § | ag g S 2,
7 faerd $or A AR 98 FOT AT H
@A AT § W S 9% 45 F7
NT #T fgwoa &7 T § 1 36 S
TRV ¥ g Snfaat ATt | 5w A
FF ot areT WK O # w9
T, WIS T@ 9T, afar e
§91 FHIY AT AT TW ALE A qg A_A
TR WIS g W aw g

Q¥ WAAM@ W€ [E R OWT
w ?

W ATTHEY I R ET kAT H
wEw |

T WPE NAN W9 T O
TafEd | W WY OF wwE aE
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a1 33 27 71 919 9% H If7a12 H @4,
T ¥ IAH I AT AT TG fel
H HIT FA T AT WO A I8
A1 4yl A @ ARl WA @, TE
ar aFr g "R o & AR W ag
€2 YA & 9F df T8 "9 &
T "wHE T S | 4T Ag FET
F AF9% a8 & fF o190 9g a5 aws §
Wa T AR AT gwaEs g £ ar
I F f7 & 7 7% 1 o9 0w
I F FEGA g & A fan
TA I M FEAFT AT AS S .. ..

5 §® ™ : TEgA &1 A9 dg
g Ay

W WEE A ¢ AL FgT ®
waug ag ¢ fF it $aa w1 w @
qE §H FHA S AMEd | WY gz U
X a3 AT F1 AT 7T FT 0F 92 A
oF A I dfwd ' §F 99
g3 ¥ faar &faq 1 o ffr femmm
w9 @ R a2 OF sy A7 AEh
A g UL 37 F A T4 JET ¢
W 79 § A1 @ A | 99 9 ITE
F FA & T AT F@ KAAGA

# gt wifeqa &0 & @ 97 1 T8
d 39 &1 Yg9H @ AT Iwi 7 o
@ § A0 |rfax T &1 6l |mn:
g fawmar 56 & fog & 9w &1
TELE WA 5 & fod 99 A ue-
I FEATE AT & WIT #1 T 6
Tgt 9 Sieefae @ goaw & 98
a1 #ff § ¥ @ 5 agt A g
¥ ot 92 foq ol weewg W 9 F
& F9T 7 AT gg AU ar wEAr g
f wvawr o W fog W § =
Fgema ¥ 3 § 13fa & w am
¥ e T a5 oA AR
frt gz oW & 7 & aew & ST
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[ o wz g ]
AT AT 77T W 1 g § 5 AT
§ AfY F7 FIF AT FIFY AT
i A 33 A AT FE FG & A
;T IT F wa® FT ) AT #
gt v MY 4, g, 7=, 4fg, 92
T AT A7 | A AT 24X I797 7

& 1 = oftgeT Y gq WA § A
T FFF 3T H A A0 | qER
qEa # AAA £ a1 gdfad e
FF 37 % A a0 o e wEdl f
aY § A 13T A § fF o3 W
AW AT |

Shri Chintamoni Panigrahi: Can I
rask a question?

Mr. Chairman: No.

“Shri Chintamoni Panigrahi: To

-what extent has the tribal interest
been safeguarded in the Danda-
:karanya area?

Mr, Chairman: I am ralling the hon.
Deputy Minister.

Shrimati Alva: Before I begin, I
-want to make a reference to the valu-
-able suggeston that the hon. Speaker
made about the debate on this report.
He suggested that after the next re-
port is laid on the Table of the House,
Members should try to meet along
with the Commissioner for Scheduled
Castes and Scheduled Tribes and dis-
cuss the many grievances, complaints
.and observations arising out of their
studies, experience and travels, so that
the debate here need not become =o
rambling. It is true one has to speak
about one's experience and ment'on
the parts of the couniry one knows
best, where one is used to do one’s
work., Nevertheless, I think the valu-
able suggestion of the hon. Speaker
should be heartily accepted, for we
-ghall have a better debate, but I would
suggest that whatever committee
comes out of this suggestion should be
a composite committee, representing
-all sections of the House. The big
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task before us does not concern only
those hon. Members whg come from
the special classes, it concerns the
whole nation. Therefore, I am grate-
ful to the many hon. Members who
have taken part in this discussion from
day before yesterday.

The debate has been broken up into
bits, but nevertheless we have arrived
at some kind of vision, the same vision
that we see year after year, and we
proceed not only with the fears ex-
pressed here, but also with greater
hopes. I thank them for all their valu-
able suggestions. Hon. Members have
spoken with feeling and depth of
sincerity. 1 respond to that feelng
and depth of sincerity.

We are speaking about those who
are under-privileged, but it is a two-
way issue, There has to be an awaken-
ing among the under-privileged as to
now best they can come up. There has
to be a greater awakening among those
who are the privileged in society.
Maybe we do not go caste-wise, but to
be prvileged is an honour in society.
The wunder-privileged have to be
awakened by those who are privileged,
and the measure of our success will
be the extent to which we are able to
awaken the social consciousness of, and
render service to, those who have suf-
fered the stigma of social evil down
the centuries.

If money and legislation could take
us to the goal that we have envisag-
ed, that Bapu dreamed of, that Thakar
Bapa lived for, for which thousands of
right-thinking men and women have
worked, sacrificed and dedicated their
lives, money and legisla'ion should not
be found wanting, but today we are
found wanting to a greater measure
in things that canniot be seen but felt.
Allocations are coming. Never has
our country been privileged to be able
to spend so much for the purpose of
the general uplift of the backward
classes and the general benefit of the
masses a5 A whole. See the First Plan,
and see also the Second Plan. The
Third Plan also will be broadbased,
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and perhaps, the allocations will go up,
But the emphasis is not on money.

Many hon. Members have said that
the money does not reach its purpose-
ful end, where it is meant to reach and
wihere it is meant to show work. That
is true, but where does the weakness
lie? Certainly, it is in human nature.
We shall have all these officers, but it
is the human nature that is weak.
Therefore, neither legislation nor
funds alone can bring the cherished
goal. Therefore, we have to double
our efforts, and as individuals and also
collectively, we have to see that as we
proceed from now on, we proceed very
eautiously; for, it must be admitted
that prejudices die hard; ignorance
and superstitions linger.

It 15 true, as the Commiss.oner him-
sclf has pointed out in this report and
the other reports, that untouchability
exis!s, and the tribals suffer. But.
national consciousness is growing; not
only is national consciousness growing
in this country but consciousness of
the human beings is growing in the
whole world. Therefore, in India, this
natienal consciousness must grow even
more. We are awakening to the reali-
ties and the challenges that face
‘society today, All over the globe,
there are challenges thrown by the
under-privileged to the privileged
ones. Here, ‘n this land, we have suf-
fered this evil for centuries past. It
is for us, it is for you and me to put
an end to this evil. The reports, of
course, will help us; the statistics will
carry us further, but it is the human
effort that shall count the most, as we
proceed from now on to the Third Plan
and to the cherished goal that we
have envisaged.

The Constitution has laid down spe-
cial provisions for the uplift of the
‘backward classes. We have to capture
the spiri* of the Constitution-makers
and not go by the letter of the Con-
stitu‘ion. Therefore, when backward-
ness is considered, we have to go back
to the spirit of the Constitution-
makers, and see what was in their
mind. Educational qualification, social

844 (Ai) LS—8. h

SRAVANA 29, 1862 (SAKA)

Report of 3838
Commissioner for ’
Scheduled Castes and

Scheduled Tribes

status, economic status—these have to
be liberally in‘erpreted and not lite-
rally. May I say that we have the
Home Minisier's heart and soul in this
problem? He vigilantly watches, and
every suggestion that is thrown either
here or outs'de is taken by him. Our
approach is changed from time to time
as we come across bottle-necks, impe-
dimen:s and handicaps, and we have
not made any rigid rules or principles
on which we base this work of wel-
fare. We proceed, knowing our mis-
takes and weaknesses.

Therefore, the discussion of this re-
port is very useful. These debates,
exhaustive as they have been th's year
and in the past, bring us back to the
mam point and remind us of what is
no. done. But when we speak of what
is not done, lat us not forget what we
have been able to do. What is done
is also considerable. With feeling and
depth of sincerity, let us not bring
any bitterness into this d'scussion. It
i1s true that those who are under-pri-
vileged would like to come up in the
shortest possible time to the level of
the others who consider themselves
privileged, But what are the means?
Hon. Members here have suggested
many means, land to the landless,
homes to the homeless, education to
the ignorant, economic and other
benefits and so on. We are all aware
of it. But how are we ‘o go about it?
Human agency is a 1'mited agency. So,
how is it to be done?

You cannot blame the Centre once a
year for all that happens in the re-
motest corners of India. We have in
our States our Assemblies; we have
in our States, our leg slators. We ars
here at the Centre, but the primary
task is for the legislators and the
social workers and those who are in-
spired by this missionary zeal of Bapu
and Thakkar Bapa. It is for them to
be constantly rem‘nded of working for
the others and awakening the con-
science of the local people.

Therefore, this report, as far as it
concerns each State, is now being
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taken up by the State Assemblies. But,
so far only three Assemblies have dis-
cussed it, but I do hope that the other
Assemblies in the other States will
also take it up.

Shri Tangamani (Madurai): When
are those three States?

Shrimati Alva: The three States are
mentioned in the very first few pages
of the report. This only proves that
hon. Members do not study this report,

Assam. Bombay and Andhra Pradesh
have discussed this report.

Shri B, C. Mullick (Kendrapara—
Reserved—Sch, Castes): What about
Orissa? Has it been discussed there?

Shrimati Alva: We would suggest to
the other States and request the other
States also to take it up, so that the
focus can be put on where you need
the greatest effort to implement the
schemes. The schemes are good. Hon.
Members have not found fault with
the planning. The plans, as we envi-
sage and as we have them, are broad-
based, and the principles are good.
Two-thirds of each Five Year Plan is
for the benefit of the people of India,
namely the backward classes. Rs. 91
crores were allotted in the Second
Five Year Plan, and as I said in my
opening remarks, in the first three
years, the show was not good. But
that was because of some reasons. But
things have been improving, and the
work is gathering momentum now.

If we go only by expenditure, then
we shall always come here and only
ialk about the expenditure and not
about the work. But let us, with hope
and ambit on, work for the implemen-
tation of the schemes. All of us ulti-
mately go back to some village. Each
one of us has g village as his own. We
may have been urbanised, we may
have been sophisticated, but we go
back to a village finally, and if only
we can focus our attention on that little
village you and I come from, then, to
that extent, we shall awaken not only
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the leadership in India, not only the
legislators and others, but we our-
selves will become the human units
that will go far enough to implement
the Plan.

Hon. Members have said that the
States are not co-operating in  the
execution of the Plan, and, therefore,
these recommendations contained In
“he report are of no use,

Shri B. C. Mullick: The report says
that.

Shrimati Alva: The commissioner
has done his task very well year after
year. He is a responsible officer. He
goes round the country, he makes
assessment; and besides him we have
many other agencies that make as-
sessment for us, and evaluate what is
happening 'n the different parts of the
country.

The working of the tribal blocks was
also mentioned and there was a vom-
plaint abou’ the tribal blocks and lack
of the tribal element in some of the
blocks in some of the parts of India.
But we are trying to put that right.
The Elwin report is with us now, and
it is very carefully being examined so
that the m stakes of the past would
not be repeated in the future.

Some hon. Members have talked
about having a Ministry at the Centre.
Is it going to be the magic wand that
will put the issues a: stake right? I
personally have my own doubts. We
have the assistant commissioners work-
ng in almost all the States. We have
the commissioner at the Centre, a res-
ponsible officer appointed under the
const'tutional provision, We have the
Home Minister himself here, and
every little thing is seen by him. No
one in this House could say that the
injustice meted out to the under-privi-
leged goes by, without being examined
or without attention being paid to it.
It is constantly in the care of the Home
Minister, and the Home Minister has
even gone out of his way to see whe-
ther there can be some machinery by
which we can co-ordinate the work
beiween the States and the Centre
better.
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It was Shri Balmiki who said that
there should be a chasing machinery.
Well, I may here tell h.m that we are
considering what type of chasing
machinery would be best suited to get
the best results. It is in our minds;
it is in the mind of the Home Minister
to find this chasing machinery so that
we can get together and see that the
implementation is done more satisfac-
torily than up to now. Ultimately,
even with that machinery, what could
the Centre give? It could give guid-
ance and request the acceleration of
the different schemes and, perhaps.
impose a certain amount of uniformity.
But the work is such in our hands that
even uniformity could not be imposed
because from region to region, from
place to place, there are differences.

I think Shri Uike talked of the
tribals and the manner in which they
are being exploited. 1 agree with him
in all that he said. It is historically
true and, therefore, his suggestions are
good; and we shall examine all that
he has put to us. The tribals are
simple folk; they are honest and sin-
cere; and they have been exploited; no
doubt about it. But, as the Prime Min-
ister said the other day, they must
learn to stand straight and four-
square. And that is what we want.
The rest of the special classes, as I call
them, should stand up, not stand up to
defy but stand up to jo n hands with
the rest of India. With co-operation
and co-ordination, we can make head-
way.

I have already said and I repeat it
that prejudices die hard; and, of all
the things, orthodoxy dies hardest. To
break down the citadels of orthodoxy,
we have to take the history of the
world. And, we have undertaken this
task; with the devotion of the Prime
Minister, and #he constant vigilance
of the Home Minister we shall break
them down, and we shall make it a
reality. It should become a reality and
it can become a reality only if the
others join us in co-operation. There-
fore, let us all endeavour to do what
we can to the best of our ability.
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Shri D. C, Sharma (Gurdaspur):
We are with you.

Shrimaii Alva:
always with us.

Sir, many other points were raised
in the debate, land distribution, houses
and it almost took the whole gamut of
human existence from the cradle to
the grave. It is a Welfare State that
we are trying to establish; and in a
Welfare State the family becomes the
focal point. And, to make the family
the focal point, schemes for the wel-
fare of the special classes become very
important because from here you move
on to a Welfare State. Therefore, to
me as a woman, the education of the
girls 1s most important. I have said
this before when we talked of the
Scheduled Castes, when we were talk-
ing of the Scheduled Tribes and when
we were talking of many other ev.ls
that exist. It is the woman who will
bring the Welfare State and, there-
fore, I would like to emphasise that
the Scheduled Castes and the Tribals
must see that their girls are educated.

Shri B. K. Gaikwad: What about
themselves?

Shrimati Alva: The girls must be
educated so that the whole family
moves, ideas change and progress is
accomplished. Therefore, alongsde
the education of boys the education of
girls must be brought on a par. This
can be brought on a par when there
fs a demand for it. Again, how can
the demand come? When every child
becomes an economic unit in your vil-
lage. It has, therefore, to be very
carefully planned. What we have
done we have done very well We
have started very well; it is only that
the tempo must grow. The figure of
the evil is diminishing and even so
the magnitude of it is growing because
you and I have become more conscious
today. We are very very conscious.
1 think we would be able to achieve
better progress in future than even
what we have done in the past.

A point was raised, I think by Shri
Krishna, that we should refuse to give
grants to the States which do not set

I know you are
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apart adequate sums. It is a very diffi-
cult condition; it cannot be imposed.
But, wherever it is necessary and
wherever we find that a particular
State is not giving enough attention to
a particular aspect of work in this
field, we ofien request them to do that.
I may here say that the States are not
as you make them out. They also have
their problems; their hands are full.
It is for the people to keep them alive
and working. Whenever requests have
gone from the Centre they have
always co-operated with us. It is why
this planning is going on and imple-
mentation alsp is going on though the
impatience is growing greater and
greater.

1n the Third Plan, broad-based prin-
cipies have been circulated already to
the States. And the working groups
of the Ministries of Education, Health
and Agriculture will be sitting toge-
ther, because, as I have said, all the
work has to be co-ordinated. It is not
that the Heme Ministry can give you
the gift on the platter. It is the com-
bined approach of cne and all that san
bring us to what we intend 10
implement.

Again it was stated that construe-
tive schemes should be taken up by
the Central Government. But, then,
how many constructive schemes can
the Centre. take up? Granted you
have your Ministry from here, how
many? It is impossible. Ultimately,
the authority on the spot, the State
Government, the local authority, the
local body, the municipal.ty and the
panchayats, all have to give their care
and attention so that this is fulfilled.
(Interruption).

But, anyway I would like to tell the
House that the two matters, improve-
ment of yield from land and the shift-
ing cultivation are being looked into
by the Centre and effort is made to
settle the shift ng cultivators on new
land. Organisation of co-operatives
has been emphasised and for that pur-
pose credit societies are encouraged.
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I would once again ask the hon.
Members to make the State more
active with their efforts, to make the
legislators more active with their
efforts. The schemes go well from
here. I think in most of the States,
there are Min'sters looking after this
special subject of the welfare of the
Backward classes.

What is backwardness? Off and on
it is asked here in this House. It has
been explained in this House that
there were no criteria arrived at. A
sample survey was made and even so
no criterion has been laid down; and a
memorandum has been placed on the
Table giving the reasons. But, what
is backwardness?

Shri Ram Sewak Yadav: Why is
tha: report not being discussed here?

Shrimati Alva: For the reasons, 1
am giving. What is backwardness?
Some say caste must be taken into con-
sideration and some say socio-econo-
mic status of man and woman should
be taken into consideration. But I
think the su:..l, economic and educa-
tional and caste and everything should
go together to make a man or woman
backward or progressive.

Shri Ram Sewak Yadav: Similar is
the case with the Scheduled Castes.

Shrimati Alva: The hon. Member
has had his say; so he must have
patience to let me finish. I want to be
very brief.

Shri Feroze Gandhi (Rae Bareli):
He belongs to the Backward Classes.

Shrimati Alva): We all are back-
ward; there ‘s no one so backward as
the women in India. Women are the
most backward. -

Now, it was Shri Hansda who raised
a point about the river valley projects

and how the local people, the tribals

or.the Scheduled Castes have been
ousted from there. They have been
given compensation but they have not
got the habit of investing in & proper



3845 Motion re:

way or looking after their economic
welfare. So, they have frittered away
what they received as compensation.
In such cases, the non-official agencies
could do splendid work, if they fritter
away the compensation and remain
where they are calling themselves
destitutes.

The Khadi and Village Industries
Board was also mentioned. 1 am
only making a passing reference. It
was mentioned that 2-21 lakhs were
glven to that Board in U.P. in 1837-
58. We have not got the latest pro-
gress report. On the condition that
each individual should contribute
Rs. 300 in the form of labour, the
scheme was for the construction of
246 houses for the Scheduled Castes
and they were to be given at the rate
of Rs. 900 per house. The progress
report should give us better and
fuller information but that is yet to
come in,

We are always talking in terms of
financial aids and the hon. Members
have asked for a greater allocation
during the Third Plan. If the work
gathers momentum, naturally you
need more money to implement your
scheme and build up the institutions
and the human beings. The main
thing that we have to build up is
the human beings. We are very good
at building up all the rest. Shri
Mullick’s amendment suggested that
financial aid should be given to back-
ward States for educational purposes
and he laid down that 50 per cent
should go to the Scheduled Castes snd
75 per cent to the Tribes. I do not
think it is feasible at all because the
pattern of assistance in the Second
Plan was done in consultation with
the Planning Commission. The Cen-
trally-sponsored schemes get <cent
per cent assistance; assistance for
other State schemes are shared on
50:50 basis-by the Centre and the
States. A fear was expressed that
the grants might be cut down. How
could it be done? The Commissioner
gets their reports. With more vigi-
lance on the part of the people in
the State, they will bring this match-
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mng grant and will see that within

‘he Budget year this is not being

done. Then you will see with your

eyes the vision you wanted to see.

This amendment is not also accept-
able because it raises many difficul-
ties in administering the Central as-
sistance. First of all, Shri Mullick
has not specifled the reasons for in-
creasing the aid for educational
schemes and secondly he has not spe-
cified the ‘backward’ State. What
does he mean by ‘being backward’?
If it is a backward State, it must go
to the Finance Commission and not
come here. He has not defined ex-
plicity what it is. It is not under-
standable and therefore mnot accept-
abue.

Most of the amendments run on
the line of having a Committee here
io evaluate the work from State to
State or from region to region. I want
to be brief and I do not want to re-
peat but I have to. What will this
Parliamentary Commiitee do? We
have the Commissioner, a responsible
officer under the Constitution. We
have got the Central Advisory
Boards—the Harijan Welfare Board
and the Tribal Welfare Board—which
constantly advise us. Two-thirds are
the Members of Parliament on them
who are alive to the issue and guide
us from time to time. We meet them
regularly. The Home Minister makes
an effort to be there every time. He
takes in all that is suggested and re-
orients the approach so that greater
satisfaction could be brought to the
greatest number. Then, we had the
Study Team under the Chairmanship
of Shrimati Renuka Ray on the Plan
projects. That report also most of
the hon, Members must have gone
through. Then, as I mentioned, we
have the report of the Elwin Com-
mittee on Tribal Blocks.

What I also deeply feel is—what
Shri Balmiki has said—the status and
the position of the scavangers. This,
let us make our first task to remove.
1 also said, nothing succeeds like
prosperity and towards that end we
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must all endeavour, that it 15 the
economic condition, it is the socio-
economic upliftment that can bring
the desired goal within our reach,
nothing else can bring. Therefore, if
prosperity is the greatest leveller
then we should see that it begins
with this small little group of people
who have been treated so shamefully
and in the most de-humanising man-
ner. Again, you wil! ask, how can it
be done? Do not perpetrate the prac-
tices that you see with your own
eyes in your own villages and muni-
cipalities. It is for wus to protest.
Even the Prime Minister has protest-
ed on this, that this should be a
thing of the past. The hon. Member
spoke with a lot of feeling and a lot
of emotion. ] respond to it. But
emotions will not achieve us the
goal. What will bring the goal near-
er to us will be how best we can
eradicate this evil. Therefore, we
have to be calmly working together
how best we can eradicate. This evil
is not seen anywhere in the world.
Therefore, let us begin. The money
allotment is there. But it is not
fully utilisedq for the simple reason
that the awakening is not there, and
even the municipalities in smaller
places are not taking up the scheme.

Therefore, a further committee to
evaluate all this is not going to help
us very much. The Tribal Commis-
sion, to top it all, according to the
provisions of the Constitution, has
been appointed. I mentioned in my
opening remarks all that it is going
to do. T also mentioned that there
was a special request made to the
Commission that they should go into
the Union territories also, though that
provision is not laid down in the
Constitution. More than that we can-
not do. A wvery elaborate question-
naire has been issued to the Mem-
bers. If the Members have the pati-
ence to study and to bring their
learning, their wisdom, their mature
judgment, the data, the knowledge
and the experience that they have
then the Commission will certainly
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have a fund of daia to go by so that
the picture of the Third Plan could
be better planned and better seen.

Now we come to the question of
land for the landless. Again, some
States do not like to draw up catego-
ries like Scheduled Castes, Scheduled
Tribes, Backward Classes and all
that. I think it is in the right direc-
tion. How long are we going to have
these water-tight compartments? If
you are called Scheduled Caste you
will remain so. Therefore, let us go
by being called “special classes”,
“under-privileged classes” or “back-
ward classes”, and see that the land
available is given to the landless.
Every State is making an effort to do
this.

Sir, land is the most limited com-
modity on earth. Everything can be
multiplied with your effort excepting
land. But land can be distributed in
such a manner as to bring the great-
est good to the greatest number, That
endeavour is being made. You can-
not doubt the intentions of this Gov-
ernment, that towards that effort we
are not proceeding. We are endea-
vouring our best. Andhra Pradesh
and Bombay have done very well
Figures about other States are not
fully given and figures in respect of
some of the States are not available.
T would not like to take the time of
the House reading out all this. In
Andhra Pradesh. Andhra Pradesh
Government lands are assignable only
to landless poor persons who directly
engage themselves in cultivation, in-
cluding Harijans, ex-toddy-tappers
weavers and backward communities
An extent of about three lakh acres
has been assigned to nearly 80,000
landless poor persons in Andhra Pra-
desh and so on it goes. All this iz
avai'able in the report. I do not
think T should take the time of the
House by narrating these details.
Bombay State also has done very
well, For Assam, the figures are not
available. But every State has un-
dertaken this task and is trying to
do it as best as it can.
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We have received replies about the
distribution of lands from the States.
Assessment has been made by the
Governments of Assam, Orissa, My-
sore, Ut.ar Pradesh, Madhya Pradesh,
Bihar, Punjab, Madras, Bombay and
Rajasthan. They give preference in
the matter of allotment of land to the
landless Scheduled Castes. West Ben-
gal also has adopted a policy of giv-
mg such land only to the landless
people, preference being given to
those who form themselves into co-
operative farming societies. Mos=t
States have undertaken this mighty
task. It is not an easy task, if you
go into the background of land dis-
tribution. That also is a baffling
problem. But, nevertheless, the task
is well begun and will go on im-
proving as time goes by.

Shri B. K. Gaikwad: May I know
one thing? If a co-operative society
of monied people or of landlords |is
formed, will land be given to such a
society? That should not be encourag-
ed.

Shrimati Alva: The hon. Member
has raised a question obout co-upera-
tive societies. That is constantly en-
gaging our attention. Besides, there
is a separate Ministry that looks inw
that aspect. Therefore, 1 know the
fears in his heart and mind: that 1t
is the have's who come In and the
have-nots remain as have-nots. That
has to be examined and wherever
there are bottlenecks and wherever
you feel that the have’s come in and
the have-nots remain where they
were, it will certainly have to be
looked into witally and finally.

Shri B. K. Gaikwad: The society
of landlords should not be encourag-
ed. That was my request.

Shrimati Alva: I think that a con-
dition to the effect that landlords
should not enter into those co-opera
tive societies should be laid down
But there are landlords in the Sche
duled Castes also. There are land
lords everywhere, and, if I am not
mistaken, Shri Gaikwad himself may
be a landlord.
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Shri B, K. Gaikwad I am no:. But
whoever he may be—whether a Sche-
duled Caste member or anybody etse—
if he is a landlord, he should not
enter this scheme. -

Shrimati Alva: Anyway, his sug-
gestion will be looked into and if ir
deserves attention it will certainly re-
ceive that much attention.

Now, I come to the question of
advancing loans without interest to
the persons belonging to the Sche-
duled Castes and Scheduled Tribes
who are comparatively in a beiter
position. I do not think we can
classify it this way—Iloans to some,
and outright subsidies to somg others.
It will not work. Besides, it will
bring hardships and lheart-burning
between two sections, if outright loan
is given to some, and subsidies to
some, But some of the State Gov-
ernments have done it. I think Bom-
bay has done it. Andhra Pradesh
and Bombay have given assistance to
Scheduled Castes and Scheduled
Tribes for the construction of house:
parily by way of loans and partly by
way of subsidies; We are not aware
whether these loans are with inter-
est or without interest and whether
it has to be paid in one decade or
spread over many decades. But,
nevertheless, we do not find it feasi-
ble, at the Centre, to accept this sug-
gestion, because the Centre only
gives outright subsidies and loan is
not the practice, I do not think loans
are advisable because it will not work
in regard to the two sections very
fully and successfully.

Then I come to the most important
point—employment. After all, when
education is over, after the students
have striven and struggled for scho-
larship, they come to the question of
employment. This also is a baffling
problem. Shri Datar has dealt witn
th is aspect. He deals with the ser-
vices and he has explained to the
House exactly how the situation
stands. But some hon. Members had
stated yesterday that advertisements
for these public posts are given only
in thn=e newspapers which do not
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reach the .ribals or the other classes
of persons to whom they apply. We
shall keep that suggestion in mind.
But at the same time, I want to in-
form the House tha: it is not oniy
the advertisements; we do inform the
department that is going to empley;
we do send out the news to the differ-
ent departmental authorities and 10
the States that recrui.ment is to be
made; we also inform the non-official
organisations, so that they in their
turn will pass on the message for the
recruits to come forward and try for
these employments.

Shri Patnaik has moved amend-
ment No. 22, which came in this
morning. He talks about health, All
these suggestions will be borne in
mind. All the guggestions that th
hor. Members have made in this
House during this debate will be very
carefully examined. 1 do know that
sometimes education must go by for
health schemes and sometimes vice
versa. It is only a matter of priori-
ties what is necessary first and what
is necessary second. I think not only
our official agencies but our local
authorities also are very alive to this
problem and are looking into it, try-
ing to Implement the schemes in that
direction—first need to be satisfied
first.

About double-member constituen-
cies, I said In my opening remarks
that the draft Bill was ready. But
the valued suggestions of the Mem-
bers of Parliament if any were await-
ed by the Home Minister. Then only
he could take a decision and then it
would come before the House.

Shri B. C. Mullick: How long
would it take?

Shrimati Alva: It is actively under
consideration. It depends on Thow
s00n you give your suggestions.

I have covered in the brief space of
time all that I should have covered.
There are very many other points,
but T &n not touch them for the
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simple reason  there is nol enough
time. We shall bear them in mind.
But once again, may I remind this
House—money and legis'ation less,
but human effort more. It is only
the human effor: that can bring us
to the cherished goal; for, in thiz
human plan, nothing is worth the
making that does not make the man

Mr. Chairman: There are some
amendments before the House. May

1 know if any amendment is being
pressed?

Shri B. C. Mullick: I am not pres-
sing amendment No. 2, but I am pres-
sing Nos. 1, 3, 4 and 5.

Mr, Chairman: Amendment No. 2
is not pressed.

The amendment was,
withdrawn,

Mr, Chairman: I shall now put the
hon. Member's amendments Nos. 1, 3,
4 and 5.

by leave,

Amendments Nos. 1, 3 to § were put
and negatived.

Shri R. C. Majhi: I am not pressing
my amendment Nos. 12 and 13.

The amendments were, by leave,
withdrawn.

Shri K. C. Jena: I am not pressing
mine, Nos. 14 and 15.

The amendments were, by leave,
withdrawn.

Shri Ram Sewak Yadhav: I am
pressing mine, Nos. 6 to 10.

Amendments Nos, 6 to 10 were put
and negatived.

Shri R. C. Majhi: I am pressing my
amendment No. 11,
Amendment No, 11 was

negatived.

Shri Ram Dhani Das: 1 am not
pressing Nos. 19 to 21.

put and

The amendments were, by leave,
withdrawn.
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Mr. Chairman: One hon. Member,
Shri Subodh Hansda, having amend-
ment Nos. 16, 17 and 18 in his name is
absent.

His amendments will be deemed to
be negatived.

Amendments Nos. 16 to 18 were
deemed to have been negatived.

Mr. Chairman: I shall now put the
main motion to vote.

The question is:

“That this House takes note of
the Report of the Commissioner
for Scheduled Castes and Sche-
duled Tribes for the year 1958-59,
1.1 on the Table of the House on
the 22nd December, 1959.”

The motion was adopted.

16.33 hrs,

CORRECTION TO RESULT OF
DIVISION

Mr. Chairman: 1 am authorised by
the Speaker to make the following
announcement. I have to inform the
House that there were errors in the
announcement of the result of the divi-
sion held on the 19th August, 1960 on
the Resolution moved by Shri Ram
Krishan Gupta in regard to Ceiling on
income. The House has already
taken a decision and these errors
have absolutely no effect on it. How-
ever, I consider that the correct posi-
tion should be on record.

On a check-up of the photograph
and the proceedings it now transpires
that the correct result should be
‘Ayes’ 23; ‘Noes’ 81 instead of 'Ayes’
24; ‘Noes' 80, as announced yesterday.

16.34 hrs.

AGRICULTURAL PRODUCE (GRAD-
ING AND MARKING) AMEND-
MENT BILL

Mr, Chairman: The House will now
take up the consideration of the Agri-
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cultural Produce (Grading and
Marking) Amendment Bill.

The Minister of Agriculture (Dr:
P. S. Deshmakh): I beg to move:

“That the Bill further to amend
the Agricultural Produce (Grad-
ing and Marking) Act, 1937, as
passed by Rajya Sabha, be taken
into consideration.”

This is an amending Bill to amend”
the Agricultural Produce (Grading.
and Marking) Aet 937, which has
already been passed by the Rajya
Sabha. It is a simpie one. All that
we seek to do is to make it applicable
by this amendment to the State of
Jammu and Kashmir. It used to be
the practice till some time ago to-
make these legislations not applicahle
to the State of Jammu and Kashmir,
But now that it is part and parcel of
India we want to extend it to the
State of Jammu and Kashmir and
this Bill is brought with that in-
tention.

I do not know if hon. Members
would like me to speak on the im-
portance of the original Act which
was passed in 1937, or to dwell on the
importance of grading of agricultural
produce. I think it is self-evident,
especially for anybody who knows
about grading of agricultural pro-
duce both inside the country
and outside that grading is extreme-
ly important.

If there is no grading and no proper
criteria of the quality laid down then
it is the grower who suffers because
we will then have to rely only on our
physical inspection of goods which
generally leads to the grower suffer-
ing a lot of loss on account of it. So-
everybody has realised the import-
ance of grading of agricultural pro-
duce and in 1937 this Act was put on
the statute book.

We have also, through the Direc-
torate of Marketing, tried to enforce
the provisions and make them appli-
cable to various commodities. There
are two parts of it
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Shri Braj Raj Singh: Could I seck
a clarification? Is the speech that the
hon, Minister is making within the
scope of the Bill? The scope is only
this, namely, that—

“In sub-section (2) of section 1
of the Agricultural Produce
(Grading and Marking) Act, 1937,
the words ‘except the State of
Jammu and Kashmir’ shall be
omitted.”

Mr. Chairman: That is what the
hon. Minister said. He is only ex-
plaining, if the House wants it.

Dr. P, S. Deshmukh: If the House
does not want, I am not keen on tak-
ing the time of the House, 1 will
be quite prepared merely to move
the consideration of the Bill without
any elaboration of what we have
done.

Shri Nagi Reddy (Anantapur): I
think he can continue.

Shri Achar (Mangalore): We should
have the main facts.

Dr. P. S. Deshmukh: The motion
may be put to the House.

Mr. Chairman: Motion moved:

“That the Bill further to amend
the Agricultural Produce (Grad-
ing and Marking) Act, 1937, as
passed by Rajya Sabha, be taken
intg consideration.

Shri Inder J. Malhotra (Jammu and
Kashmir): Mr. Chairman, Sir, at the
very beginning I would like to con-
gratulate the hon. Minister for bring-
ing this amending Bill to the original
Act. We are very happy to learn
that the original Act regarding and
marketing of agricultural produce is
being extended to the State of Jammu
and Kashmir. I would only like to
say a few words.

AUGUST 20, 1960 Produce (Grading and 3856

Marking) Amendment

Bill
After going through the original
Act, 1 feel that it is necessary that
the original Act should also be re-
viewed now considering the fact that
after 1937 we have made a good deal
of progress in the agricultural ficld
and evervday we are emphasising the
need to increase agricultural produc-
tion. At the game time I feel that
marketing and grading of all agricul.
tural produce is also very important.
Keeping this fact in view I would
suggest that special attention should
always be paid to the marketing and
grading of fruits, dairy products and-

vegetables,

In the end I would again congratu-
late the hon. Minister for bringing
this amendment to the Bill. As in
the past the present Government of
Jammu and Kashmir under the
leadership of Bakshi Ghulam Moham-
med have always been bringing
legislation inside the State and are
also requesting the Central Govern-
ment to extend the beneficial and the
required legislation to the State of
Jammu and Kashmir. In this case
also the State Government had
agreed.

With these words I support the
Bill.

@y fog (fFdamm)
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% 3| § fm W wERw A ™
faq Y 99 F7d gC N wywr fear
W 9w § oY g4 w8 G ww
mafasar & faars g 5 %5 a9
TER OF T qg 19 9% {5 78 F{
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Shri Ansar Harvani (Fatehpur):
This Bill has not got two aspects.
One is the political aspect, and the
other is the economic aspect. As far
as the political aspect is coneerned,
1 congratulate the hon. Minister on
having brought forward this Bill, but
I hope and trust that he will convey
the message to his colleagues in the
Cabinet that the time has coms when
they should devise some formula
whereby in future, no Bill should he
brought forward in this House just to
provide that the words ‘except Jammu
and Kashmir* should be omitted,

We know very well that Kashmir
today has become an integral part of
India. Kashmir is as much a part
of India as Kerala or UP. or Bihar...

Shri D. C. Sharma: Or Punjab a'sn.

Shri Ansar Harvani: ....or the
present Punjab.

Shri A. M, Tarig: What about
future Punjab?

Shri Ansar Harvani: I hope and
trust that in future there will be no
occasion to bring forward this sort of
measure,

Now, I come to the other aspect of
the Bill. This Act was passed in
1937, Since then, much has happen-
ed in India in the field of agriculture,
in the field of animal husbandry, and
in the fleld of poultry, and under the
guidance of our hon. Minister, we
have made tremendous progress,
though the production has not wvery
much increased. Still, we feel that
the outdated Act should be modified
and I hope that a Bill will soon be
brought forward in this House, which
would make the measure more effac-
tive,

We kncw very well that in spite of
this Act, there is adulteration through-
out the whole country. We know
very well that in spite of this Act,
advantage is being taken by the ofil-
cials in the States as well as a! the
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Centre in the Agriculture Ministry
and they misuse the Act and adulte-
rated stuff is passed on sometimes as
good stuff, Therefore, stricter mea-
sures should be taken, and stricter
punishment should be meted in such
cases,

I hope and trust that the hon
Minister wiil bring forward an
amending Bill in the wvery future
which will make this Act more
effective and more useful for this
country.

With these words, I congratulate
the hon. Minister on his having
brought forward this Bill.

Dr, P. S. Deshmukh: There are a
few points which hon, Members have
made, but on the whole, T am very
grateful to them for having welcomed
this measure. 1 was rather surpris-
ed that my hon. friend opposite, while
objecting to my making a reference
to the substantive enactment himself
not only went against it but made
certain observations which were, I
think, not very necessary while pass-
ing a Bill like this, although, the
motive or the intention behind it was
welcome to me; hon. Members on this
side of the House have also made
some references to it.

It has been stated that it should
not be necessary for us to bring for-
ward in respect of every Act, an
amending Bill like this, and <=ince
Kashmir is an integral part of India,
ipso factofi every Act should more or
less apply to it. I fully sympathisc
with that sentiment expresed by the
hon. Members, and 1 am sure due
notice will be taken of it by Govern-
ment,

My hon, friend Shri Inder .J.
Malhotra wanted to know whether
from the time was passed this mea-
sure, we had been making progress
or not. I am in a position to tell him
that both the scope and the commodi-
ties coming under the Act are being
expanded™from year to year, T am
not absolutely satisfied with the pro-
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gress, but we are trying to do the
best in the circumstances, for, in re-
gard to the addition of any particular
commodity, we have to consider
various aspects of it, and especially
the wviews of the Ministry of Com-
mercz and Industry.

While moving the original motion,
1 thought I would not be taking a
very long time,( but since the point
has been raised, I might say that
there are two aspects of the Bill;
one is the internal and the other is
the external. The internal aspect i3-
in respect of commodities to be grad-
ed which are consumed largely in the
country; the external aspect is in res-
pect of those commodities which
have an export market. In the case
of commodities which we sell outside
India, we make is compulsory that
they should be graded. In the case
of commodities sold in the country,
it is voluntary. So, we are trying to
expand the scope of both the volun-
tary grading as well as compulsory
grading from year to year. We have
not only added new commodities but
have been able to grade on a larger
scale. I am happy to say that the
Agmark is recognised as a reliable
seal and a reliable standard for
judging the quality of the material
not only in India but outside wher-
ever and [ fully agree with my hon,
friends that we should do all we can
to extend the scope of this legislation
to as many more commodities as
possible and do it on a still larger
scale so that the adulteration and the
losses which the growers suffer would
not be there.

My hon. friend Shri Padam Dev has
referred to the importance of this
from the point of view of the culti-
vators; and I am fully conscious of
it; so is my Ministry. We, will there-
fore, take into account all the obser-
vations that have been made by hon.
Members. We are ourselves anxious
as I said in the beginning. Without
grading, the best material would be
sold at the worst price possible; for
want of grading the middlemen and
the traderg also have to have =«
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larger margin of profit in case the
«commodity does not answer the speci-
fications and the quality required by
the purchasers. In wvarious other
“ways also, it causes a lot of harm and
loss to the agriculturists,

In Kashmir itself there are com-
modities to which it will be made
voluntarily applicable such as rice
and fruits and wvegetables, etc. But
there are other commodities also
which are exported out of Jammu and
Kashmir. Therefore, this Act will be
-compulsorily applied to them. I am
glad that the Jammu and Kashmir
-Government came forward with this
suggestion. We were very happy to
:mgree with it and bring forward thi-
Bill; and I have no doubt that this
legislation will confer a lot of benefi:

on the producers in Jammu and
Kashmir.

Sir, I move,
Mr. Chairman: The question is:

“That the Bill further to amend
the Agricultural Produce (Grad-
ing and Marking) Act, 1937, as
passed by Rajya Sabha be taken
into consideration”

The motion was adopted.

Mr. Chairman: We will now take

up clause by clause consideration.
“The question is:

“That clause 2 stand part of the
Bill.”.
The motion was adopted.
‘Clause 2 was odded to the Bill.
Mr, Chairman: The question is:

“That clause 1, Enacting For-
mula and the Title stand part of
the Bill"

The motion was cdopted.

LClause 1, the Enacting Foﬂnul'.a‘aud
the title toere added to the Bill,

Evacuee Interest 3868
(Separation)
Amendment Bill

Dr. P. 8, Deshmukh: Sir, I beg to
move:

“That the Bill be passed.”
Mr. Chairman: The question is:
“That the Bill be passed.”

The motion was adopted.

16:59 hrs.

EVACUEE INTEREST (SEPARA-
TION) AMENDMENT BILL

Mr. Chairman: Now, we take up
the next item, the Bill to amend the
Evacuee Interest (Separation) Act,
1951.

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): Sir, I beg to move—

“That the Bill! to amend the
Evacuce Interest  (Separation)
Act, 1951, as passed by Rajya
Sabha, be lzien into considera-
tion.”

While making this motion I have
no intention to make a very long
speech. The simple reason is that
this Bill is rather of a non-contro-
versial nature; and, secondly, as far
as know, no amendments have been
tabled to this Bill at all, So, in a
way, it is accepted that there is no
controversial point involved in this
Bill at all.

Before I come to the amendment
that I am bringing forward before
this House I think it may be desirable
it I give some background of the
parent Act that was passed about §
years agn. We can then appreciate
the impilcations and the necessity of
that Act and my task in bringing the
amendment today will become veory
easy or much easier.
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When the country was divided and
lakhs of people moved from Pakis-
tan into India, and likewise lakhs,
from India lo Pakistan, Custodians
were appointed and vast properties
were vested in charge of the Custo-
dians., In India we had lakhs of
acres of land, Similarly, we had a
very large number of urban houses.
The evacuee property that came into
the cutody of the Custodians, by far
and large, belonged to those persons
who had gone away to Pakistan
wholly and solely. I mean the entire
family had gone away to Pakistan
and as such the entire property left
by the family concerned whether in
the shape of agricultural holding or
urban evacuee property became
evacuee property unlike what happen-
ed to us in the Western region and
Punjab or for the matter of that in
Baluchistan where there was more or
less a mass migration and except a
few Hindus and Sikhg here and there
there was a wholesale exodus; ours
being a secular State and our idec-
logy being entirely different, the situ-
ation was different here. We are
proud that we are a gecular State and
we are working on those lines,

844 (Ai)LS—9.
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(Separation)
Amendment Bill

Mr. Chairman: I think the hon,
Minister will take some more time
and it is already 5 O'clock. May I
take that it is the sense of the House
that this Bill should be taken up as a
part-heard Bill on Monday? There is
a discussion on the Draft Outline or
the Third Plan and then in the even-
ing a discusion on the closure of the
Palai Bank. Is it the sense of the
House?

Some Hon. Members: Yes.... In-
terruptions).

Shri Tridib Kumar Chaudhuri
(Berhampore): Let it go to Tuesday,

Shri Feroze Gandhi (Rae Bareli):
The hon. Minister may continue his
speech cn Monday.

Mr. Chairman: The sense of the
House is that this may be taken ugp
as a part-heard Bill on Monday. So.
the hon. Minister may continue his
speech on Morday,

17.03 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Monday, the
22nd August, 1960/Sravane 31, 1882
(Saka).
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[Saturday, August 20, 1960/Sravana 29,

ORAL ANSWERS TO

DAILY DIGEST

QUESTIONS 3613—46
SQ. Subject. CoLumMNsS
No.
578 Construction of roads in
border areas . . 3613—46
579 Fresh loans from U.S.A. . 3617—20
580 President’s order on Official
Language . . . 3620—26
581 Durgapur steel plant . 3626—28
582 Tagore centenary . 3629—32
588 Ewvening Institure for
workers' education . 3632—35
580 Import of horses from
Australia . . . 3635—38
590 Foreign aided projects . 3638—39
591  Naga hostiles . . 3639—41
593 Education of S.C. and
8.T - 3642—44
594 Raurkela a.nd Durgapur
Steel Plants . . 3644—46
WRITTEN ANSWERS TO
QUESTIONS . . . 3647—3728
5.Q.
No.
583 Exploitation of mal from
mines . 3647
584 Singrauli coal- ﬁcl.ds 3647-48
585 Financial assistance to
States for Higher Semud.nnr
Schools. . . 3648
586 L.I.C. agents 3648-49
587 Incidence of taxation 3649
592 Proceeds of registered
Indian Companies in
Pakistan ) A . 3649-50
595 LF.C. Investment in
Assam Silimanite Ltd. 3650-51
596 Import of petroleum pro-
ducts from U.S.S.R. 3651-52
597 Indian National D:fence
Workers’ Federation 3652
598 Iron ore deposits in South
District . 3652-53
599 Indian Art Exhibition in
Paris 3653
600 Inter-University Yol.lt'h
festival . . . . 3654
6o1 Site Museums at Hlston-
cal places 3654
60z Eviction of De{e_nce em-
ployees at Panagarh. 3655-56
603

President’s Assent to
Kerala Bills . .

3656-57

3872
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WRITTEN ANSWERS TO
QUESTIONS—contd.
5.Q. Subject CoLuMNS
No,
604 Prize bonds . 3657
605 Austrian credit 3658
606 Hirri Dolomite mine 3658-59
607 Compulsory Narwnal Service
Scheme 3659-60
608 Devanagari script 3660-3661
609 Indian Princes abroad 3661-3662
610 Travelling expenses of
Ministers and Government
officers . 1662-3663
611 Base Lubricating oils . 3663
612 Violation of Labour Laws
in Rourkela Steel Plant 3663-64
613 International  Develop-
ment Association 3664-65
614 Private Scheols in Delhi 3665
615 Compulsory Free Primary
Education in States. 3665-66
616 Manufacture of Roll<-Royce
Dart Engines . 3666
617 Flying cycle . 3667-68
U.5.Q.
No.
1096 Small Savings Scheme
in Andhra Pradesh . 3667
1097 Library movement in
Bombay +  3667-68
1098 High Schools in H:ma-
chal Pradesh 3668
1099 Playgrounds in schccls
and colleges, Bombay 3668
1100 Mining Institute, Kotha-
gudium. 3669
1101 Excavation at Chartorgnrh
fort 3669
1102 Income Tax in Andh.ra
Pradesh i 3669-70
1103 A t Cc ners
for S. C ard S.T. 3670
1104 Supply of G.I. sheetsto
Punjab 3671
1105 Commonwealth Scholar-
ships Scheme. . 3671-72
1106 Sahitya Akademi Awards
on Hindi Bocks . . 3672
1107 Budget allotment of
Department of Archacclogy 3672-73
1108 School of Archaeology . 3673
1109 Scheduled Castes and
Scheduled  Tribes . 3673—74
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WRITTEN ANSWERS TO
QUESTIONS—contd,
U.S.Q. Subject COLUMNS
No.
1110 Rourkela  Steel Plant . 387475
1111 Scholarships to S.C.
and S.T. students . 3675
1112 Journal on Harijan problems 3676
1113 Steel re-rolling mills in
ur . . . . 3776
1114 Agricultural colonies for
C. and 5.T. a 3677
1115 Wealth Tax and Expen-
diture Tax . 3677-78
1116 Naval training 3678
1117 Construction of a Bazar
in Agartala 3678=79
1118 Arms seized at Morah . 3679
1119 Hindi Assistants 3679-80
T120 Agreement with Technical
Co-operation Mission . 3680-81
1121 Gandhi Bhawan of Delhi
University 3681-82
1122 Arrest of Hindu Mahasabha
workers s 3682
1123 Schemes for $.C. and
S.T. in Orissa 3682-83
1124 Vijnan Mandirs 3683
1125 Living  conditions of
University students 3683-84
1126 Birla  Industrial and
Technological muscum,
Calcutta . 3684
1127 Law Comrmssmns Re-
port on Income-Tax 3684-85
1128  Model questions 3685
1129 Training of Indian Tech-
nicians in Soviet Union . 3685-86
1130 Surplus stores 3686
1131 Copper Mining 3686-87
1132 %‘xer Secondary Schools
elhi . 3687
1133 Elmncuy in nghu'
Secondary Schools in
Delhi . . 3687-88
1134 Naval Exercises 3688
1135 Soviet Satellite over Delhi 3688-89
1136 Economic Deve]apment
of Ladakh . 3689
1137 Ombudsman . 3689-90
1138 Expansion of L.I..C. busi-
ness in East Africa . 3690
1139 Three-year Degre
course in Punjab ni-
versity . . . 3690-91

1140 Archaeological Survey of
Ladakh. . .

[Damy Dicest]

3691-92
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WRITTEN ANSWERS TO

QUESTIONS—conid.
U.S.Q. Subject COLUMNS
No.

1141 Oil Exploration in Hoshisr-

pur Distriet . 3692
1142 Age limit for admission

to Universities. 3692-93
1143 Development Loan Fund

loans to India . , 3693
1144 Control of Finance Minis-

ry : . - 3693-94
1145 Rowdy elements in Dell'u 3604-95
1146 Pakistanis in India with-

out Visas or Passports . 3695
1147 All India Council for

Technical  Education . 3695-96
1148 Mobile Courts in Delhi 3696
1149 Grant for Education by

Delhi  Administraticn 3697
1150 Government model School

Delhi . . - 3697-98
1151 ]:'.nginl:cring Ccellege at

Aurangaba 2 " 3608
1152 Training of coal mining

engineers in UK. 3698-99
1153 Technical training to

Backward Classes in Kerala 3699
1154 National Institute of

Basic Education 3699-3700
1155 Educational  tours of

students 3700
1156 Regional Trairing ccl_leges 3700
1157 Saturday off for Central

Government employees . 3700-01
1158 Earthquake shock in Assam 3701
1159 List of National Monu-

ments . v 3701
1160 Conveyance t'ac:lmcs in

Emergent cases «  3701-02
1161 Scheduled Castes in

Rajasthan . 3762-0%
1162 Rocker cxpe riment in

Agra . + 3703-04
1163 Rameshwamm lcmp]c 370405
1164 Templesin Orissa . 3705
1165 Lime Plant at Bhilai 37058
1166 Giridih colleries 3706
1167 Totalbusinessof L.I.C. . 3706
1168 Field firing . 3706-07
1169 Chairman, University

Grants Commission 3707
1190 Hindi Teachers sent

abroad . . . 3707-08
1171 Techno-economic survey

of Union Territories 3708
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WRITTEN ANSWERS TO Corumna
QUESTIONS—contd, PAPERS LAID ON THE
U.SQ. Subject COLUMNS TABLE . . 3728-29
No. (1) A copy of Notification No.
G.S.R. 933 dated the 13th
s College o Engicering B n g et o
and Technol elhi. . 8 i er endments to
echnologys 3798-09 the Coal Mines(Conservation
1173 Quality of br:cka in Tri- and Safety) Rules, 1954,
pura . . 3709 under sub-section (4) of
i . Section 17 of the Coal
1174 Foreigners in India 37I0 Mines  (Conservation and
1175 Infringemsnt of Foreign Safety) Act. 1952.
Exchinge Regulations . 3710 (2) A copy of each of the follow-
(176 Shel ishing in Andaman e oy e
and Nicobar Islands 37I0-11 m:=nt on various assurances,
promisés and undertakings
uy7 (.;Itl:l::?m’ Nmonll Book . given by the Ministers dur-
37 ing the various sessions of
1178 Purchase of a wessel by Second Lok Sabha.
Andamin Administration 371 1-12 . .
(i) Statement No. [—Eleventh
1179 Collection of Excise duty 3712-13 Session, 1960
1180 Commonwealth Educat- (n) Supplementary  statement
tion C>-operation Scheme  3713-14 No.IV—Tenth Session, 1960
. ; (iii) Supplementary stalement
1181 %%E::::‘:o:?n Rural Higher 3714-1§ No. VII—Ninth Session, 1959,
(iv) Supplementary statement
1182 Lepchas 3715 No. X.—Eighth Session, 1959
1183 Stare Emble: 1 (v) Supplemzntary statement
3 € m s No. XXX I-Fourth Session,1958
1184 Cises agamst Al I Oﬂ‘i-
cers . 3716
1185 Fire in H.S. Factory, (3) A copy of Notification No.
Kanpur - . 3716 G.S.R. 899 dateddthe 6th
August, 1 under sub-
1186 Desalination of sea water 3717 secﬁon (4?6001' section 43B
1187 Annual Plans of Develop- of the SeaCustoms Act, 1878,
ment for Andaman Islands  3717-18
1188 Ubpper Division Clerks . 3718 MESSAGE FROM RAJYA
1189 Woolleys’s Report on SABHA . " . 3720-30
Archaeology . 3718-19
Secretary reported a message
1190 Staff for Museums 3719 from Rajya Sabha that at
1191 Murder in Tilak Nagar .  3719-20 its sitting held on the 18th
" August, 1960, Rajya Sabha
1192 Harijan Welfare 3720 had concurred in the reco-
1193 Food articles for Defence mmendation of Lok Sabha
Embhshmems in Ma-dras to Join in the Joint Commi-
State . 3720-21 tee of the Houses on the
Religious Trusts Bill, 1960
1194 Allotment of:rou a.nd necl and had nominated 15 mem-
to States . 3721-22 bers to serve on the said
1195 Indents received by Iron Joint Committee.
and Steel Controller 3722-23 STATEMENT BY PRIME
1196 gon and Steel Control MINISTER - . 3731-33
rganisations 3724-25 The Prime Mlmste: (Sh.ri
1197 Import of steel 3725-26 Jawaharlal Nehru) ca
1198 B:hlr-Wes:Bengal border statement regarding  the
dispute . . 3726-27 incident m‘:;olvmg an 'Ilnd;‘an
- crew on duty with the
1199 Coking coal . ) 3727 UN. Command, at Leo-
1205 Copper ore deposits in poldville sirport in Congo
Bastar District 3727-28 on the 18th August, 1960.
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CoLuMNS CarLumns
STATEMENTS BY MINISTERS 3733—40 CORRECTION OF DIVISION
(1) The Minister of Finance 3741-42 SULT . ’ : " 3853
( Shri Morarji Desai) made
a statement regarding the The Chairman made an an-
hiquidation of the Palai nouncement regarding a
Central Bank. correction in the figures of
the division held on the
(2) The chuur Minister of Resolution moved by Shri
Finance (Shri B. R. Bhagat) Ram  Krishan Gupta in
made a statement correctin regard to Ceiling on Income,
the reply given on the 1 on the 19th August, 1960.
August, 1962 to a supple-
mentary by Shri S. M.
Banerjee on Starred Quoel:‘-
tion No. 440 regarding viola- BILL PASSED . 853-68
tion of Foreign Exchange 3
Regulations. T'EB Mjls;lister of Agriculture
. P. S. Deshmukh)
REPORT OF COMMITTEE = : :
ON ABSENCE OF MEMBERS -k A e
FROM THE SITTINGS OF (Grading mmd Marrhnce
THE HOUSE PRESENTED 3741 ﬁmend.mcntBﬂl - p&ssedby
- Re - Rajya Sabha. The motion
;I;\:;raty fiesk Biepock Wke: oe was adopted. After clause-
by-clause consideration the
MOTION FOR ELECT[DN TO Bill was passed
COMMITT - 3743
The ansﬂ:r of Scientific
Research and Cultural Affairs
(Shri ~ Humayun Kabir) BILL UNDER CONSIDERA-
moved for the election of TION . . . i 3868—70

Members of Lok Sabha to
be the members of the Central
thJSOr Board of Archaeo-

he motion was adop-

REPORT OF BUSINESS AD-
4 VISORY COMMITTEE
ADOPTED. . . T 374344
Fif::y‘;fourth Report was adop-
ted.

MOTION RE. REPORT OF
COMMISSIONER FOR
SCHEDULED CASTES AND
SCHEDULED TRIBES 364 -3853

Further discussion on the
motion re. Report of Com-
missioner for Scheduled
Castes and Scheduled
Tribes continued, The
Deputy Minister of Home
Affairs (Shrimati Alva) re-
plied to the Debate and the
discussion was concluded.

G ND-—LS II—844 (Ai) LS—30-8-60—950

The Minister of Rehabilitation
and Minority Affairs (Shri
Mehr Chand Khanna) moved
thar the Evacuee [nterest
Separation) Amendment

ill, a&s passed by Rajya
Sabha, be taken into con-
sideration.  The sense of
the House was that further
consideration of the Bill
might be taken up as first
item of Business on Mon-
day, 22nd August, 1960,

AGENDA FOR MONDAY,
AUGUST 22,1960/SRAVANA
31, 1882 (Saka)—

Discussionon motion re. Draft
Third Five Year Plan andon
the closure of the Palai Cen-
tral Bank.



